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PRESENTATION OF THE SEVENTY-
SIXTH REPORT OF THE COMMIT-
TEE ON SUBORDINATE
,-. LEGISLATION

4~ i

'CHOWDHARY RAM SEWAK (Uttar
Pradesh): Sir 1 present the Seventy-
sixth Report (in English gnd Hindi)
of the Committee on Subordinzte
Legislation.

. l”
——

I. CONSTRUCTION (SIXTY SECOND
AMENDMENT) BILL, 1988,

II. REPRESENTATION OF THE PEO-
PFLE (AMENDMENT) BILL, 1988
—CONTD. ey -

THE MINISTER OF STATE IN

THE MINISTRY OF LAW AND JUS-

TICE (SHR] HANS RAJ BHARD-

WAJ): Hon. Chairman, Sir, I would

like to take this opportunity to thank

all the Members of this gqugust House
whg participated in this very solerrn
debate on z very vital issue, namely,
the electora] reforms, We have hea-
rd with attention and noted all the
points which were made by the
speakers, ~We have also appreciat-
ed the keenness of the hon. Members
to develop a value-based politics wh-

i

[ 20 DEC.

19881 the People (Amdt) 6
Bill, 1988

erg elections are free, fair and ulli.
mately the result of the -elections
should be to restore fairness and to
give to the country a stable demo-
cracy. They are the high jdeals on
which our democracy is based, There
have been no two opinions about this
basic commitment at any time since
we became independent.

But, Sir, I have found that some
of the hon. Members Lave not
appreciated thig historic Bill  which
is, I would call, a ]landmark in the
history of electora]l reforms, I would
first remind hon, Members of the
pisition of the Election Commission
in the scheme of our Constitution.
Election Commission has been given
by the Constitution to our people, It
is a body which has been created un-
der the Constitution It is a Con-
stitutional institution, So, there is a
basic fallacy when the hon. Members
say that it is a limb of any depart-
ment of the Government. When an
instiutior is created under the statute,
it is created under the Constitution of
India and we must accept that it is
a constitutional institution and it will
perform the dutieg in accordance with
the Constitution and the law of the
land, W, have electiong right from
1852 till today and I am proud o say
that the Election Commission has
discharged the functions completely
in accordance with the Constitution.
If there have been any shorfcomings,
it is in the political morality of politi-
cal parties ¢f this country. They have
not gone according to the spirit of
the Constitution ang the laws of
this land and that is where T would
request this House to dop some intro-
spection.  Election Commission will
try to discharge the functions in ac-
cordance with the law Election
Commission has held elections after
electiony and gained experience

We have today before us two Bills.
One is the Constitutional amendmend
for wtrich we are taking a very histo-
ric decision. I would not accept the
argument from the other side when
they ask what is historic about it. 1
need nof te]ll them that it is historie

.-
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because you gre inviting .your young-
er generations tg participate in  tie
process of Government-making and
yaou are inviling not one crore or twa
ciores; it is almost five crores of the
new electorate to take part in deci-
sion-making and to take part in for-
ming the Government,  Well it is
by no means a less important step
because in many countries whom they
have ciled, there are not even five
crere veters that we are adding to the
existing gstrength of voters, Perhaps,
it s 8lsg this democracy which can
say that by one stroke we are giving
voting right to  nearly flve crore
young people of thig country. This
is a very solemn occasion for me and
I would like 1o emphasise and bing
home to the hon, Members of the
Opposition who say that there is no-
thing historic in it and that it is not
a landmark.

If you go through the electroal bLis-
ory of this country, what do you fnd?
This was debated in the Constituent
Assembly. One hon, Member, Just-
ice Masodkar, referred to the debate
in the Constituent Assembly on this
issue At that time, the founding
fathers discussed all aspetts ag to why
the voting age should be 21. Now,
we are discussing all aspects ag to
why it should be reduced from 21 1o
18. Today, there is a markeg differ.
ence there is a change 0f view on this
issue, At that time, ovur founding
fathers... (Interrupticms)

N N

o - t

SHRI DIPEN GHOSH: T do not
object to your calling this historrc.
But yvou are learning history a little
late.  (Inttrruptions)

LN

SHRI HANS RAJ BHARDWAJ
I would request hon. Members on the
other side to listen to me patiently
because whatever I am saying is for
their benefit. Sy far as th e Cong-
ress is concerned, it hag always been
consistent and it has always been
stable. If there is any instability, it
is on tho other side. (Interruptions)

[ RAJYA SABHA]

the People (Amdt) 8
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SHR1 DHARANIDHAR BASU-
MATARI (Assam): I would like to
point out one thing to my friends on
he other side. T had been a Mem-
ber of the Constituent Assembiy.
Most of the Members were  against
giving right of franchise to all those
who rad completed 21 years of age.
(Interruptions)

SHRI DIPEN GHOSH: We Thad
done it earlier but the Congress op-
posed it at that time. (Interruptions)

SHRI HANS RAJ BHARDWAJ: 1
would request hon, Members, Far
two davs I have been listening to
their arguments. [ should be heard
properly now. I would be very will-
ing even now to...(Interruptions)

SHRI DIPEN GHOSH: In 1978. we
did it buy your party opposed it at
that time. They went to the Sup-
reme Court against lowering of tke
voting age from 21 to 18. (Interiup-
tions)

i - = - -

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): Mr, Ajit
Panja moved the court. (Inferrup-
tioms)

SHRI HANS RAJ BHARDWA:
This is their democracy. This is the
wov the serve their people. (Inter-
ruptions)

SHRI GURUDAS DAS GUPTA:
(West Bengal): Better late than ne-

ver. They have learnt it late. (Inter-
ruptions)

SHRI HANS RAJ BHARDWAJ-
If they want to replv to themselves,
let them do so. (Inferruptions)

SHRI M. S. GURUPADASWAMY
(Karnataka): Can we savy that inordi-
nate delay should be called history and
historic? (Interruptions)

SHRI DIPEN GHOSH: This is a
historic delay. (Interruptions)

MR. CHAIRMAN: Let us leave it to
history.
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SHRI HANS RAJ BHARDWAJ:
Sir, when you are in the Chair, they
shc;uld show  some discipline, They
have not shown it yesterday, They
should do So today. I would regue:st
them. If you are sincere on this is-
use, you should at leas thear what I
am saying, 1 have carefully noted
the submissions made by hon. Mem-
pers and 1 am giving you an opppr_tu-
nity to correct yourself._ Otherwise,
you will be... (Interruptions) ™

SHRIMATI RENUKA CHOWDHQ«
RY (Andhra Pradesh); History will
create opportunities for us 1An the fu-
ture. (Interruptions) B R

SHRI HANS RAJ BHARDWAJ"
T can cite the history in regard to elec-
tiong in the country in the last forty
years. (Interruptions) These yester
dav-born babies of Telugu Desam. ...
(1‘;’Lt€T1"leﬁoﬂS) They are still in the
cradle. (Interruptions) .. =7 .
SHRIMATI RENUKA CHOWDHU-
RY: People have voted the T_elugu
Desam to power, Take cognlsance
of that. (Interruptions) You should
be, ashamed. (Interruptions)

;HRI A. G. KULKARNI (Mahara_sh’-
tra): The Minister caid only ‘babies’.
He dig not say they are male or fe-
male, Why are you shouting?
(Interruptions) .

z

§HRIMATI RENUKA CHOWDHU-
RY:. Whether the baby is male or fe-
raale, I am not concerned.

SHRI HANS RAJ BHARDWAJ:
They should have some sense of hu-
mour, .

P P

SHRIMATI RENUKA CHOWDHU-
RY: Qur gense of humour does not
stretch that far when you condescend
to us, you the Congress (1),

SHR1 HANS RAJ BHARDWAT
1 am SOITY if it has hurt them. Al
ﬁight, they are fully mature.
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I will not be unfair but nobody can
deny one thing that this country’s po-
litics has changed tremendously over
the last 40 years. That is why I say,
the need of today is not slogans to
Election Commission, not slogans to
the Government, it is introspection
that is required today. What we need
today is the politics based on princi
ples, politics based on ideology, poli:
tics basedq on directions to the political
parties. That is what we need,

SHRI PARVATHANEN] UPENDRA.

(Andhra Pradesh): Devil quoting scri-
ptures! o T ,
SHRI DIPEN GHOSH: What a his-

toric irony, it is coming from your
side,

SHRI HANS RAJ BHARDWAJ:
Now if they want, I have got the sta-
tistics of the past elections, how par-
ties have vanished, how parties have
lost completely angq vanished from

electoral scene because they had no
principles and ideal,

MR, CHAIRMAN: You come to the
point,

SHRI HANS RAJ BHARDWAJ:
It is a very basic point. Some sort

of statistics must be given to them.
This is necessary,

MR. CHAIRMAN: You can do it
outside the House,

SHRI PARVATHANEN] UPENDRA:
He has. no answers to our quervies.

Therefore, he is indulging in this kind
of debate. )

SHRI HANS RAJ BHARDWAJ:

The problem is, it does not get into
their head.

Sir, 1 was making a brief submis-
sion about the Elecetion Commission
Unless they understand the duties of
the Election Commission, they will
not understand or  appreciate these
clectoral reforms. Election Commis-
sion is a constitutional body. It is res-
ponsible and is charged with the du-
ties to hold free and fair eelctions in
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the country. Election Commission
holds elections and gaing some experi-
ence. Out of that experience the Eleo-
tion Commission makes suggestions
about the improvements tha; are nee-
deq in the system. That is how thc 14
or 16 proposals which came from the
Election Commission were processed
in gur Ministry. They were also dis-
cussed with the gpposition not only by
the Government but by the Election
Commission also. 1 have myself al-
tended several meetings before this
Bill was introduced. When I was the
Membey of Parliamept earlier and my
honourable friends, Shri Advaniji and
others, haq participateq in those dis-
cussions. These things were discussed
and now those very thingg are heing
implemented. Now they say that it is
an over due process which we are im-
plementing today, we are implementing
what was over due if you say so, But
you made promises from 1977 o 1980
that ou will reduce the age, but you
never did it or even discuss it in your
party. Today we are discussing and
implementing this. This you must note
and they say that the crediy should
not. ..

SHRI LAILL K. ADVANI (Madhya
Pradesh); On a point of fact. What he
has said is wrong. Tt was decided in
the Cabinet Sub-Committee, Discus-
sion with the opposition was about to
start when the Government fell.
Otherwise so far as electoral reforms
are concerned a complete package ol
electoral reforms was finalised by the
Government, This included the voling
age also,

SHRT HANS RAJ BHARDWA:
1 am not aware of that. What I am
aware of is that in these three years
they could not do it. They simply
could not do it. They might have dis-
cusseq it in the Cabinet Sub-Commit-

fee.

sfy T q3w qrEd (QHT UEW) o
sener gAYy, AT 3eAiy wer 3?%"1
qref 3 Frare af frg?, @ AL, A
w1 AgAT E fF oA greaTft St
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T owg f5 afedr ¥ fasre g
ar | F@H fN W wrmee, &
T F OHATT FAA AR E
f& SuT w3w ¥ dFa aew &
AT H gHA 21 QT § 18 91 a7
faar a1 o 3T F;ET 93 Argey,
ArEEArEl F T4, GAEET & 9T,
mrtqrrw’r%am m@%«m
frrr AT, S AR FAT ¥ |

gfagre age ﬁmwr:ﬁatsr%mﬁu
T HEd AW FT W E =9
g | |

SHRI HANS RAJ BHARDWAJ:
Sir, we are not discussing that, But do
we take it, that what they are saying
is correct, that they passed the electo-
ral reforms bill during their {enure in
the Government?

SEVERAL HON, MEMBEBRS: No,
no.

sﬂ R wasy fag (fagre): wrm
73T ST YA '(=' Ffgy oo RO H

ANFA FET F AAT {18 I8 FI
& oty -
SHRI HANS RAJ BHARDWAJ:

I am not concenrned with what your
party was having as your views, I am
only concerned with the historic fact
that the Janata Party was in power
from 1977 to 1979 but did not pass any
electoral reforms on the voting age
and jt is this Government which has
taken this historic decision and is im-
plementing this today There has been
no.

St R wsiarﬁrrg TR AT
arET Sff, FO9 mz"f%w:mf’rir
fagiv 18 ag Fr 4v? ar wfee
ST SUY FAT AY o sfwg |

SHRI HANS RAJ BHARDWAD:
On this voting age there have been no
two opinions. All parties have agreed.
But see the diffeulty. The difficulty is

this.

MR. CHAIRMAN: You were talking
about the Election Commission,
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SHRI HANS RAJ BHARDWAJ:
One proposal was about this, I am
coming to all the proposals one by one.
I must expose the myth on the other
side, They want the people ta be-
lieve the myth that it is not Rajiv
Gandhi Government which is lowering
the age of voting, but it is something
which wag pending ang we have taken
it up today ang given to the people;
it was manufactured or cooked by the
Jarata Government, That is absolutely
not true, It ig this Government which
has taken a decision and given this
voting right to the younger generation
Whether it is a credit or no credit, the
voters will decide at the time of the
poll. We have taken a decision and im-
plemented it.

One thing more... (Interruptions)
If they are talking about their party
and our party, I remember when the
qguestion of Anti-Defection Bill was
taken up withrin their Government.
there wag a vertica] split in the Gov-
ernment, when some portion of it said
that there should be an anti-defec-
tion 1aw and another portion of it said
that they did not want it. Ang they
paid the price for it in 197% when a
‘Government was installed in this very
country having no majority in the
House and still enjoying power for six
months. That is their value-based poli-
ties. A government was formed here in
thic very country which had no bac-
king of the Parliament and enjoyed
power for six months.

SHRI LAL K. ADVANI: It was with
the support of the Congress Party that

that Government came into exis-
tence.
SHRI HANS RAJ BHARDWAJ:

This is their commitment to democracy
this is their commitment to stability
In the country. So far ag we are con
cerned, we are wedded tp certain
principles. . . (Interruptions) This is
where the ghoe pinches, Sir. Let us put
the records straight. Th's party
wag a comhination, an odd combina-
tion of several people, political people
a very odd combination which was
there for the lust of power ang they

[20 DEC. 1989
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gained power and came o power with
the lust of power and then disinteg-
rated, Like a tornado they came and
went out just like that on a small is-
sue. Why did they disappear? Be
cause they had no principles bhecause
they had no commitment to demoera-
cy, because they had no commitment.
to socialism,

SHRI SATYA PRAKASH MALA-
VIYA. Your leader has no commit-
ment,

SHRI YASHWANT SINHA:. Emer-
gency was your commitment jo de-
mMOCTAacy.

SHRI
Shri Malviya Ji,
words of Shri

HANS RAJ BHARDWAJ:
shali 1 repeat the
Bahuguna when he

said that they are all reactionaries
with whom he was working? I can
quote him if you Yke. I will quote

Shri Bahuguna when he said this abouy
your colleagues in the Janata Party.

SHRI SATYA PRAKASH MALA-
VIYA: Why should you be talking
about Shri Bahugana?

F%T sraate fag (wer wam@) :
qeE 1 e AT Ee FT@E L
1T F4Y QWA g1 7F &

T ol o

SHRI HANS RAJ BHARDWAJ:
Sir, if they are allergic to Shri Bahu-
guna, let them decide it amongst them-
selves. I am not very keen to guote
him. He made a statement about
Charan Singh  Government that the
Government was infiltrated by RSS.
1 think Advaniji's memory must be
very fresh. He said, all these institu-
tions, the educational institutions the
media had been infiltrated by R.S.S.
“Therefore, T am having a complete
dissaciation with this Government.”
This is the type of Government you
had in 1977-78. Can you deny this?
Can any one of the leaders in the Op-
positiva today, who were sharing po-
wer at that time deny that their own
friend had levelled such a charge
against the same Government? This
is the position we had at that time....
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(Intesruptions)...I am submitting
that this issue has been decided. The
anti-defection law was another land-
mark which this Government passed.
They never wanted it. At that time
the whole House supported it and I
was very happy.

N W wadgw fag : o g
g T fFu gl @t wiE # i g
T T R 1 A g & fag
e FAC  (eqFEr)

SHRI HANS RAJ BHARDWAJ:
That is the difficulty, Again you have
lust for power which people will never
give you. Sir, anybody who has lust
for power has never been given power.
Sir, with greay respect to all the Mem-
bers of the Opposition, I want to make
a brief submission that the people of
India are very educated, Some of the
honourable Members have paid tribu-
tes, 1 welcome those tributes, 1t is
the people of ndia who knew where
to vote and whom to vote. So, when
they say that the anti-defection law
was brought by thig Government, yes,
it has given political stability to this
country. At that time, Sir you will
remember, all the sections of the House
had supported this, and it was a very
welcome step that was taken, Now one
of the honourable Members says that
if this law woulg nos have been there,
our Government would not have been
here and they. would have come.

- Attt '
sﬁ T wagw feg T omw
(zmaen)

SHRI HANS RAJ BHARDWADT:
What will happen if he is installed in
power? Imagine yourself, Please see
the quality, the change., We passed
the law to give political stability to
the country, and who has challenged
that law today?

SHR!I KAILASH PATI MISHRA
(Bihar); Point of order.

-

[ RAJYA SABHA j
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SHRI HANS RAJ BHARDWAJ:
Sir, after passing it the Janata leaders
challenged i; and said it is not right
to say that there will be no defections:
(Imterruptions) ...

s wew ufy fas o weme
WERA, WARAT F W g | w@ige
T AET | WA Wgied, A9y
SRame Aty | &Y faAl ¥ S 93y
Feft g WX faqy q23 9310 7 §,
qa“r qg‘mx TF RE &1 T 9T
EEATE S O Sen [ e weEg
aal ¥ | AMY mg%ﬁﬁmw
oo sAHr ST I F faw |

MR. CHAIRMAN; I is no point of
order,

Nt ww wagw fag: @ gEw
FSMT IGHT wATT TG (aqwiA) |

&t swigla WO @ See
wat F @ € (emmmiA)

SHRI GHULAM RASOOL MATTO
(Jammu and Xashmir): Chairman
Saheb, let the Minister come to the
front and speak. For voting he can
go back. He is not clearly audible,

Mr. Minister, kindly come to the front,

SHRI HANS RAJ BHARDWAJ:
Sir, have I your permission to go to
the front because that is not my seaf.
(Interruptions) ...

.- ] Py y—o‘J ..

Sir, I quite appreciate it that they do
not want to hear what I say because it
hurts them. But it is an open debate.
There should be no fetters on whate-
Ver we say unless it j5 unparliamentary
ang I seek your protection and guidan-
ce also. Sir, you are an institution
by yourself. By now your are ap ins-
titution of democracy. Why are these
peuple scared of hearing their critici-
sm? Criticism is the essence of demo-
I like your smile,
.This is what we want We should take
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ariticism with a smile. Advaniji, this
is the way our democracy succeesds.

Sir, I will not take much time of the
House. I would briefly say that it is
very well within the scope of discus-
sion when I say that this Government
started the cleansing process of politi-
ca] life by introducing the anti-defe >
tion law. This was a Dpositive step,
ang iy wag positive because all of us
were of the view that there should be
no defection. This “Aaya Ram,Gaya
Ram” business should end. Who
brought that? It is the Rajiv Gandhi
Government at the very inception of
it.

SHRIMAT] RENUKA CHOWDHU-
RY: Sir, you are witness to it. In
1984 the constitutionally elected Gov-
ernment was toppled. He has audaci-
ty to tell this to us in the House, Ab-
solutely amazing.

SHRI VISHVJIT P. SINGH (Maha-
rachtra): The persons who are respo-
nsible for that are their leaders.

Hft gAlR WEEW  (wEra)
A S F IAT F, WEATAA

T 1 T gut?

WG, S

SHRy A. 6. KULKARNI: Sir, I am

prepared to reply.

SHRI VITHALRAO MADHAVRAO
JADHAV  (Maharashtra): The hon.
Member wanted Appasaheb Kulkarni
to speak.

"M mwraft ;oW 35 AOd ¥
wara F, afew arge &, ggr @@

SHRI A. G. KULKARNI: * I can re-
ply in Marathj also, Late Shri Yash-
wantrap Chavan useq the pharse “Aa-
ya Ram, Gaya Ram” for the first time
in this august House. But later all
the political parties have come to pns-
sess Aaya Ram Gaya Ram at one or
the othey time. Sometimes Members

*English translation of remarks made
in Marathi.
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from this side use th's pharse, and "
some other time Members from that
side use it.

SHRI VITHALRAO MADHAVRAO
JADHAYV, *Many Aaya Rams, (Gaya
Rams are there in your party. No such
people are there in our party.

PROF. C. LAKSHMANNA Andhra
Pradesh): He hag said that all of us
wanted the anti-defection law, and
then he says that the Rajiv Gandhi
Government brought it.

MR. CHAIRMAN: He has said that
it was passed unanimously.

PROF C. LAKSHMANNA: If all of
us wanted it, iy does not mean that
only somebody wanteq it.

SHRI A. G. KULKARNI: The prob-
lem with the Professor is that he doeg
not allow anybody else to take the
name of hig leader, but he can chaunt
NTR’s name a hundred times,

PROF. C. LAKSHMANNA. Sir, let
him chant. 1 don’t mind,

SHRI A. G. KULKARNI: Why are
you replying to me? You reply to the
chair. (Interruptions)

PROF, C. LAKSHMANNA: Mr. -
Chairman, Sir, I do not have any
objection., Let him chant anybody’s
name, The Minister himself said that
all the parties wanted the anti-defec-
tion law  If that is the case, there is-
no point in saying who wanted it first.
Eithep all of us wanted it or did not
want it.

SHR] HANS RAJ BHARDWAJT:
1 think, Sir, we should not interrupt.
I will cut short because I find that the
atmosphere is that the moment I touch
their nerve, they get up. I shall make
a brief submission. Even on an ‘ssue
like the anti-defection law which this
whole House had supported. today
who has gone to the court to chal-
lenge it9 What point has heen nade
in the court? It is that it is not cor-
rect to say that defection is an evil.
Some people have filed a petition sa-
ving, “No, defecting is our right.” See
the political philosophy that is being
propoundeq thay defecting from one
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party to another is a very substantial
right ang that everybody should be
allowed to exercise it, and petitions
have been filed in the High Court and
the Supreme Court. There ig an ocean
of difference betwen the thinking of
the two parties the Opposition and 1.:@
-Cangress, (Interruptions) That is
where ] wanteqd to make tha; diffe-
rence. It is a question of commit-
ment. Once you pass a law unani-
mously, can you go out and say, “No,
it is our right to defect.”? That ig the
difference, ang that is where the basic
Lonnostion lies,

Now, Sir, I would brifely say that
-we receiveq 16  proposals from the
Flection Commission. I am within
ray right to say that except for three
proposals which are not being passed
‘in these Bills that js, elimination of
unon-serious candidates, delimitation
. ang State-funding, we are implemen-
- ting all the proposals of the Election
- Commision in these two Bills namely,
13 proppsals out of 16 which we re-
ceiveq from the Election Commission
are being implemented.

SHRI LAL K. ADVANI. Simultane-
.oug elections is an important recom-
mendation,

SHRI HANS RAJ BHARDWAJ:
For thay you do not need....

ADVANI: But the
suggested

SHRI LAL K
Election Commission has
simultaneous elections.

SHRI HANS RAJ BHARDWAJ:
Mr. Advani, you are such a senior
man. You have discussed the issue. I
say no statute is requireq to be amen-
ded for holding these elections, (Inter-
ruptions) and when I makea precise
submission, even there they have a
doubt. 1 am saying sixteen proposals
were received; three are pending viz,
delirnitations, non.serious candidates
and State funding on which we are not
bringing any measure through these
Bills, Others are being implemented by
these two statute amendments,

[RAJYA SABHA] fhe People (Amdt) 20
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With regard to simultaneous elec-
tions, the poing made by Advani Ji, no
statute is required to be amended. Nor
has the Election Commission made any
such proposal. They have only sug-
pested that 3 convention should be de-
veloped by the parties that they should
hold simultaneous Elections, If 1T am
correct, you say I am correct. Other-
wise I will amend my submission. This
is precisely the recommendation, I
have all the four letters which have
been receiveg from the Election Com-
mission which incorporate these :ug-
gestions that by political convention
this ghould be s0. But who is to blame?
I will again touch their nerve. In
1977, when we lost in the Parliamen-
tary elections, these hon. Members
who were then in the Government
summarily dismissed all the State Gov-
ernments where the Congress Gov-
ernment were in power, Was it fair
on their part? And they say that we
should. . . (Interruptions)

SHRI SATYA PRAKASH MALA-
VIYA: Why did you follow it in 1980
by dismissing all the State Govern-
ments?

SHR] HANS RAJ BHARDWAJ:
Is that democratic? They should have
been allowed full term. (Inter-
ruptions) What is happening?

Y T wagw fog : A A
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SHRI PARVATHANEN] UPENDRA:
Sir, on a point of information. The de-
viation started in 1971 not in 1978, be-
cause the Lok Sabha elections were
helg separately earlier, That is why
the deviation starteq in 1971.

SHRI HANS RAJ BHARDWAJ:
Upendra Ji please listen, You were
not even in politicg in 1971, You ware
somewhere else.
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SHRI PARVATHANEN] UPENDRA.
Y know politics. I am following it.
What are you talking? Where were
you then? (Interruptions)

SHRI HANS RAJ BHARDWAJ:
I was President of the District Cong-
ress Committee,

SHRI PARVATHANENT UPENDRA.
And where was your Prime Minister
then? . ;

SHRI HANS RAJ BHARDWAJ:
My Prime Minister has been born 1n
pelities.  This is jnherent in his fami-
ly blood (Interruptions) My Prime
Minister has learnt politics in the
womb.,  What are you talking about?
(Interruptions) My Prime Minister is
part of history. There is no denying
it. This family has made history and
nobody can deny that. And you have
only to learn from this. Interruptions)

PROF. C. LAKSHMANNA. Sir, on
the point of Election Commission's re-
commendations, as a part of the ¥lec-
tion Commision's recommendations,
there was a recommendation that an
crganisation which does not hold elec-
tions should alsp be debarred, That
has not been taken 4pto account be-
cause the Congress has not held orga-
nisational elections for long. He has
not mentioned about it. That is one
of the recommendations,

SHRI HANS RAJ BHARDWAI:
‘When I come to the point they come t0
politics. 1 have submitted that out
of sixteen proposals, thirteen are being
implemented by this measure. Then
Advani Ji raised a very valid point
to Save expenses this suggestion should
be incorporated. I quite appreciate
it, but 1 submit today we are discus-
sing amendment of a statute. 1If a
convention can be developed by which
we can hold simultaneous elections, it
is again to be a united political deci-
slon and a consensus of political par-
ties alone can qo it. If I do it today
ang they don't do it tomorrow, that
vrould not help.

{
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SHRI LAL K. ADVANI. So far as
the Opposition parties are concerned
they have jointly proposed simul-
taneous elections. And turther-
more in 1989 December Lok Sabha
is due for elections, In February
1990 3 large number of Assemblies are
due for elections. This two months’
gap can certainly be filled up and these
can be held simultaneously. There
should be no problem. 1If is a ques-
tion of consensus among political nar-
ties. Let the Government agree to
it anq it will be done,

SHRI HANS RAJ BHARDWAJ:
I quite see it. The sincerity of pur-
pose of Advani Ji is never in doubt,
Lecause 1 have known him since my

childhood. He is a very weliable
person, but are you in a position....?
But, Sir... -

SHRI LAL K. ADVANI; Sir, I feel
embarrased with such compliments.

SHRI HANS RAJ BHARDWAJ:
He is very reliable and whatever he
says he stands py it. But can he
speak on behalf of his other friends?
The decision is being made from gome-
where else today...(Interruptions)

Sir, T need your protection. Advaniji
will never embarrass himself to take
decisions for the National Front or
Political Affront or whatever Affront
So many Fronts are coming up. How
can you speak for them? They don’t
accept you as their leader. T am say-
ing with all the responsibility: Are you
going to undertake a joint re_sponsibl-
lity on behalf of all the Opposition par-
ties? For yourself I can say that what-
ever you say you may mean it.

SHRI DIPEN GHOSH: Are you ac-
cepting him ag your leader?

s FEw wiESe ¢ awmia
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SHRI HANS RAJ BHARDWAJ:
Sir, with folded hands again I am say-
ing that no Opposition leader is today
in a position to speak for other Oppo-
sition leaders because there is no lea-
der. That is the difficulty..
(Interruptions) . .

I have great respect for you but you
are Mr. Nobody in their forums. Kind-
ly see the conclaves, who are decid-
ing today? I will give them detailg if
they, want to ag to who are the deci-
sive factors. You know it very well...
(Interruptions).. . He is sitting behind
me,

SHRI PARVATHANENI UPENDRA.:
Do you speak for Dr, Jagannath
Mishra? ‘

SHRI HANS RAJ BHARDWAJ: Yes,
certainly, I speak for everybod¥y. The
whole gide is with me. This ig the
difference between you ang me. ‘This
is the vast difference. I can speak for
“everybody. I have the full support
but you cannot speak except for your-
self. . . (Interruptions). .

I fully appreciate the point made by
the hon, Member, Mr, Advaniji that
we should develop a healthy conven-
tion and we will giscuss it at an ap-
propriate time. But today it is not a
part of the amendment o¢ the Statute
before us. We have received 16 pro-
pasals and we have not beep able to
take 3 decision gy the elimination of
non-serious candidates. What were
the suggestiong of the Election Com-
mission op the eliminatioy of non-
serious candidates? You can ask me
why we have not implemented because
it ig very urgent, Sir, the Election
Commission suggesteq two things, We
should raise the amount of deposit to
eliminate non-serioug candidates, So
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raising of deposit only cannot elimm-
ate non-serious candidates. This 1g our
thinking,. We may be wrong. You
may not like 1t because that ig g eli-
tist approach thag you raise the money,
If we put some vested interest candi-
dateg the money can pe provided to
those non-serioug candidates. What
happeneq in Allahabad? How many
people were there? Haji Mastans
money and everybody’s money Wwas
there.. . (Interruptions)....Once you
give a go-by to your principles «of
politics, you can use anybody’s money,
Keeping communal principles apart
and financial principleg apart money
was ysed. All principles were given
a g0-by only {o achieve glectoral suc-
cess. That was seen by the people £
this country and nobody could deny
that th:g was not done, Where was
the principled polttics? e

SHRI M. A. BABY (Kerala): What
about the money glven for the genuine
services?

SHRI HANS RAJ BHARDWAJ. I
That is our
thinking. ...

SHRI M. S. GURUPADASWAMY:
Why dg you oppose State funding?

SHRI HANS RAJ BHARDWAJ: 1
come to it one by one. State funding
is the third item 1n my points of reply.

.. .(Interruptions) . . .Sir, 1 don’t think
that we ghould be in a hurry. We have
got sufficient time,
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SHRI HANS rAJ BHARDWAI. sir,
I must also reply to Advaniji. He
raised a point that iy, Britain the Spea-
ker called a conference...
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SHRT HANSRAJ BHARDWAJ: T am
coming tp that. I said that we receivey
: L St

16 proposals. i H -
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SHRI HANS RAJ BHARDWAJ; Sir,
the time of the House ig very precious
but I want that sume of it should be
spent for their benent and for therr
educat’'op . Sir, in respect of non-/
serious candidates, thig was the pro-
posal which is hardly a solution. So,
we have still kept our mind open as
to how to finish tns menaca of non-
serious candidateg and we cap still
welcome suggestiong and there is ab-
Solutely open mingd that non-serious
candidates shoulq not be allowed to
Spoil the election atmosphere. (Inrer-
ruption)

P L]

[} (PR

SHRT LAL K. ADVANT. I' have
given one suggestinn on that.

SHRI HANS RAJ BHARDWAJ:
Your suggestion hay been noted and
we will try to do full justice to this.
Delimitation, ag the hon, Minister of
Law has been pleased to say, is nct
possible now. 1¢ yvu starty delimita-
tion, therp will be problems for the
hon. Members 1o go to their const'-
tuencie. because the electiop is com-
ing, (Interruption),.

: T
T L
e 34 —_-" 1..,.’._-._,.; .- = - T I . s

SHRI M. S. GURUPADASWAMY:
Why did you delay delimitation
though it was pending before you for
a long time? You are aware of all
that. Even now, roiatioa of reserved
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three or four months,

SHRI HANS HRAJ BHARDWAJ. 1
may submit, Sir, they may have a
grievance on this but it 15 not possible
to have. del'mitation becaunse the MPs
are going tg their constituencieg and
within & spap Ol one year, the elee-
tions are golng tu be held. So, it is
not possible to rotate or change the
constituencies now. It has been delay-
ed but it is not possible to do it now.
The MPs have beep consulted, others
have been consutreq and they go not
favour it that it shou!d be done now,

With regard t, State funding, it is
another very important area and I
think, the emphasis of the arguments
of the Opposition has heen, somehow
or the other...("nterruption)....

SHRI M. S. GURUPADASWAMY:
Mav 1 just ask you whether you go
by the vested interests which have
risen in various political partieg since
the rotation of reservation of consti-
tuencieg or you g0 by conventions? It
is accepted that at the end of every
census, delimitation hag to take place.
1t has not been dong for the last
eight years. Even now, rotation of
concti‘uencies cap be undertaken, can
be fi-i"hed within four months.
terruption},

SHRI HANS RAJ BHARDWAJ: Sir,’

T have made my point and any sug-
gestion is fully welcome. But the
question is, it has not been found
proper, at thig stage, to undertaks
delimitation because the MPg say 'hat
they will not be able to undertake
tour of their constituencieg and we do
not want to keep anything in uncer-
tainty. 'That is what my submission
is in this regard.

With regard to State funding, that
ig the major point which the Opposi-
tio, has been making that there
should be State funding of elections.
Now, the Stat, funding hag never
been recommended in tato by any
Flection Commission or by any of the
Election Commissions. They suggest-

(In-}
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ed that some stationery or something
like that should be given to facilitate
State funding, at a later stage, That
limited suggestion has been made. But
I may submit that thig iSsue cannot
be considereq in isolation. They have
connected the State funding with the
List System because they say.., (Inte~
rruption),

SOME HON’BLE MEMBERS: No, no.

SHRT HANS RAJ BHARDWAJ: Yes,
there capn be no State funding without
a List System because today, you have
party candidates, you have indepen-
dent candidates and anybody cap con-
test election, Whom are you going to
finance? Thege are issues which are
fraught with legal dangers. If you
give it to one person and deny this
benefit to the other person, then it
will be very problematic. It is not
ag simple ag this, Can you reduce the
menace of money power by State
funding of the election? It is a well-
knowp fact that money comes in from
various sources. Can you limit it that
only the State funding will be accept-
ed and no other source of money can
be accepted? Whg combined all these
polmcal partieg today? It is well
known that fundg are flowing from all
directions, funds are flowing from
unhygienic sources in the elections, as
I pointed out. They are accepting
money from Hajj Mastap and every-
body in the elections (Interruptions) - .

SHRI LAL K. ADVANI: Even from
Swiss bank.

SHRI HANS RAJ BHARDWAJ:
These issues are not free from doubt.
It has not beep possible to accept
State funding because the country has
allowed everybody who ig qualified to
enter the electioy, fray. So, you can-
not extend the facility of State fund-
Ing to one persop and deny it to the
other. This issue hag not been accept-
ed. I am again submitting, the Elec-
tion Commissio, hag never suggested
full funding. ..as suggested by you
that there can be only one source of
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funding, namely the Stat, and nm
other source.

SHRI LAL K. ADVANI: The Elec-
tion Lommission has described itsell
as the weaker pillay of democracy
and it ig suggesteq that by suitable
amendments to the Constitution, the
same privileges and safeguards, im
the matter of its secretariat and
staff be provided to it as are provided
to Parliament, Supreme Court, Jom-
ptroller and Auditor General of India
and Union Public Service Commis-
sion. What do you have to say about
thig particulay recommendation?

SHRI HANS RAJ BHARDWAJ: 1
am coming to all those points, one
after another. When I deal with one
point, they go to another, I would
like to tell hon. Members that I have
studied their points ver carefully
and I will reply to each one of them
point by point. How much strength
can be given to the Electioy Commis-
sion and in whay shape i a different
issue. T have now explained tlie three
points which we have not implement-
ed and there is absolutely no other
point which was suggested by the
Election Commission and we havga not
takey, either by amendmeny of statute
or of the Constitution. Some sugges-
tions like introduction of identity cards
etc. will be implemented amend-
ing the rules and identity cards are
still provided under the rules, They
have to be implemented in consulta-
tion with the States becauge 1t is they
who will have to get them, prepared
under the supervision of the Election
Commission. Out of the 16 proposals
given, we have implemented 13 and
we have given valid reasong for not
implementing the other three. Do
you think this is a piecemeal legisla--
tion? " This is a full-fledged legislation
which the Election Commission sug-
gesteq and the Government has im-
plemented.

Now, with regard to the Election
Commission, I agaiy, say that the Elee-
tion Commission is a Constitutional
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authority, I want to remove the illu-
sion from the mind of the Opposition
which sayg that it is a limb of the LaW
Ministry. It is not correct to say that,
It is created under the statute 5 sepa-
rate Chapter in the Constitution
which js the highegt law of the land.
So, the Election Commission fitne-
tions under the Constitution. And it
hag certain plenary powers under
the Canstitution. Nobody can deny
it and I, a5 sinte Law Minister, can
say with conildence that we have
never interfered in the func.oning
of the Election Commission. I3 is an
illusioy,; of your mind that it ig a limb
of the Law Ministry, All appoint-
ments in the Election Commission
are made by the President of India.
They are appointed by nobody else.
Who appoints the judges of the Yup-
reme Court appointg th, Election
Commission. All the appointments
made remain under the control and
discipline of the Election Commission
of India. So far as giving the Com-
mission  independence ig concarned,
1 would like to say that it 1s under
the scheme of the Constitution. If
you accept the Constitutional scheme,
there is no room for doubt that the
Flection, Commission functiong under
the Chapter provided in the Const .u-
tion of India. Why do you say that it
is not enjoying autonomy or inde-
pendence as envisaged under the
Constitution? If you go into the
functioning of the Lok Sabhg and
Rajya Sabha Secretariats, j; is pro-
vided under the Constitution. Like-

wise, the functioning of the Election
Comm ssion is azlse under the Consti-
tution, This is a very sacred insti-
tution, Some of the hon. Members
went to the extent of saying that it
is not independent. I do not agree.
1t is fully independent. How the
Election Commission  functions is
well known, It functions not only in
New Delhi. Tt functions in almost
all the States. It function even where
Oppositlon parties are in power. Do
you have any grievance against your
own Chief Electoral Officers? They are
placed at the disposal of the Election.
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Commission, There is a scheme and’
that chapter is there in the Repre-
sentation of the People Act. The
Chief Electora] Officer js appointed:
from among the officers of the State-
by the Election Commission in con-
sultation with the State Government.
The whole machinery in the State-
ig under that Officer, It is the District
Returning Officer or the Assistant Dis-
trict Returning Officer who closes the
enumeration work, It ig always inder
the superintendence or supervision of
the Election Commission. Can you’
say how you or I can interfere in
that process? The Supreme Court
decision in the West Bengal case was
cited. There is a decision of the
Supreme Court that we cannot inter-
fere with the process of enumera-
tion, that we cannot finterfere once
the election process ig on and it is
the power of superintendence, that
plenary power, which is given to the-
Election Commission under the Con-
stitution which is exclusively charg-
ed with this duty. So, where is the
question on doubting the integrity
and funcioning of the Election Com-
mission? I welcome if they say that
more powerg are needed, that more"
teeth need to be given, a nd that
more autonomy is given to the Elec-
tion Commission in some areas, and’
that is what is being done. Now,
Sir, it irritates them when we say
that for the period of enumeration
and for the period of the election
process, the officers who are charged’
with the election duties by the:
States under the relevant Chapter
of the Representation of the People
Act, they iwill temporarily come-
under the supervision, superinten-
dence ang control, etc. of the Elec-
tion Commiission, and they say, “No,

no. Don't give this power to the-
Election Commission.” Now, are you
sincere about the powerg of the Elec-
tion Commission? Really are you
sincere? No, You are not sincere,
You want that it should not be under
him, that the machinery should not:
be under him...(Interruptions)...
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SHRI PARVATHANENI UPEND.
RA: Al right. You adopt it now...
(Interruptions) ...

SHRI HANS RAJ BHARDWAJ:
Several times it was abused in Har-
yana and elsewhere also and we will
not allow this to be abused anywhere
else.. (Interruptions) .. Sir, it is
this intention of theirs which is
wrong. .. (Interruptions) ... We are
putting our officers also and it is not
only the State machinery that would
be put under the Election Commis-
sion, but also all the machinery be-
longing to the Centre will come
under it.

st T wauw Vg : 33 fagw
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SHRI MOTURU HANUMANTHA
RAO: (Andhra Pradesh): Did not
the Election Commission ask the Gov-
ernment of India to deploy the Army?
... (Interruptions)... Sir, may I ask
the honourable Minfister whether the
Election Commission had recommend-
ed to the Government of India to
send the army to conduct the elec-
tions there in Tripura?

SHRI HANS RAJ BHARDWAJ:
Sir, I take the responsibility and say
that I will put all the machinery,
whether it ig the Central macihnery
or whether it is the paramilitary
forces or whether it is the State ma-
chinery, under the charge of the Elec-
tion Commission, and this is the pro-
posal befare ug today. I don’t doubt,
agalin T say, Advaniji’'s intention, be-
cause when he says something he

meang it. But see the other side,
the people who have criticised the
Election Commission, They have

always said, “No, no. We have no
faith fin the one-man Election Com-
mission, but we will have faith in
the three-member Commission.”. I
will come to that point a little later.
But fis it not a welcome step today
that we all of us, all the Members
of the this House. as was don. by
the other House, should welcome it?
But it is with the State machinery,
whuther it is the machinery in the
Stales or at the Centre, that we ex-
peci the Electipn Commission as the
-ex¢lusive forum or institution to deal
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with the election process in the coun
try and we should allow temporarily
that machinery to be under him il
we have faith in that institution
There is nmo harm. There are twc
propositions. Either at the time i
should be under the Chiet Minister,
or it should be under the Election
Commission. Now, you see Sir, that
they want that it gshould not come

under the Election Commission, but
under the Chief Minister,

who is himself contesting the elee.
tion at that time! Where fis the fair-
ness? Fairness lies in saying when
we say, with one voice, “Yes. The
machinery should be under the Elec.
tion Commission, whether it is your
machinery or our machiney.”. Now,
this ig not the position in the States,
Our Governments are also there, the
Congress (I) Governments are also
there, in severa} States and we also
accent that our machinerv at+ time
should be under him. Where does
the problem lie? You will kindly
appreciate this point, Sir, At the
time of enumeration, we have this
experience that the names of the
voters are removed in large chunks
when they find weaker sections,
Harijans, Scheduled Caste people,
minorities, women, etc. to be there,
and wherever they have found that
these are not favourable to them,
they say, “Yes. You delete them.,
It becomes difficult for them when
hundreds of people come and say,
“Our names have bbeen deleted in
large chunks.”. At the time of
poll you will fing that you own
names are not there. So, we want
that when an officer who i doing
the enumeration work is not doing
the work properly, the Election
Commission should be in a position
to deal with that officer firmly. Se.
condly, it has alsp been our experi-
ence that people start showing their
muscle power which is so pertinent
to some of the Dals on the other
side. Now, you start wusing the
muscle power and there are forces of
the State also. Many of the officers
has complained in the adjoining State
that they were forced to do booth
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capturing. You put your regiments,
all your dals and other people to
go round and capture the booths.
Are you not going to tackle this
menace? ... (Interruptions)...

SHRIMATI BIJOYA CHAKRA-
VARTY (Assam): Sir, T would like
to know whom the Minister wants
to implicate by saying these things?
... (Interruptions) ... o

12 Nooxn .

SHRI HANS RAJ BHARDWAJ:
Sir. I am again requesting with fold-
ed hands to kindly ponder who are
forming these brigades—green, red
and yellow. So many types of bri-
gades are being formed by them
wearing fantastic types of clothes
anq fantastic types of dresses., They
are making a mockery not only of
the political system of this country,
but they are alsgp making a mockery
of this country.

m
1 (Interruptions)
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SHRI HANS RAJ BHARDWAI:
Kindly, see  Virendra Vermaji is
wearing a very proper dress. I am
not finding fault with it. You are
properly dressed, XKindly see, Sir.
I am pointing out the scenario which
I have witnessed. It is a very impor-
tant thing, Sir, I am an eye-witness
to one thing. I wish the entire op-
position to take charge of the situ-
ation. You come out from an ad-
joining State ali dressed up in green
on moloreycles carrying armg and
running in the streets.

= QT AR | FF1 : TATSTAR
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SHRI HANS RAJ BHARDWAJ:
Are you supporting it? Nobody can
support §t, )

(Interruptions)
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SHRIMATI RENUKA CHOWDHU-
RY: Do we not have the freedom in
this country to move as we choose.

SHRI HANS RAJ BHARDWAJ:
No brigade will be allowed to ope-
rate like this.

AL I
- S,

SHRIMATI RENUKA CHOWDHU-
RY: We don’t have aircraft and heli-
copters to move around.

(Interruptions)

SHRI HANS RAJ BHARDWAJ:
Sir, you see one specimen of the
brigade, Thig is a danger to demo-
cracy.

(Interruptions)

SHRIMATI RENUKA CHOWDHU-
RY: This is the statug of the women
in the country. Take note that any-
one who does this is not going to be
accepted by the people.

SHRI A. G. KULKARNI; Sir, a
cameraman should be brought here
so that an excellent shot can be
taken.

SHRI HANS RAJ BHARDWAJ:
I have requested my eclderly collea.
que, Mr. Kulkarni, to reply to her.

(Interruptions)

SHRIMATI RENUKA CHOWDHU-
RY: I want to know whether the
Minister can go on meandering like
this talking about who wears what
and on what one ftravels. Is it a
part of the electoral reforms? Are
you removing the freedom of an in-
dividual jn the country to move and
dresg as he chooses? Answer yes or
not. ‘

) w (Interruptions)

SHRI HANS RAJ BHARDWAJ:
I have made by submission, Sir, I
leave it to them. If they find that
dress.... .
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SHRIMATI RENUKA CHOWDHU-
RY: If was done for security. But
they have burnt their fingers and
now they want to hoodwink ug say-
ing that they are having it for the
benefit of this country. They should
have some shame. They have no
self-respect. I feel ashame to asso-
ciate myself with the Minister,

(Interruptions)
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SHRI HANS RAJ BHARDWAJ:
I am not suggesting for a moment
any dress for her at all

(Interruptions)

SHRI HANS RAJ BHARDWAJ:
I am coming to Advaniji.

ot awfa

g g

SHRI HANS RAJ BHARDWAJT:
I am finishing in half an hour.  Sir,
I am finterrupted by such forceful
personalities. I am scared of their
interruptions. I am too frail to
face them,

oF el T fgae
(sgagra)

(Interruptions) o
MR. CHAIRMAN: Are you going
to padify her? o s
SHRI HANS RAJ BHARDWAJ:
Sir, I am making brief submissions,
not very large ones, But I am being
interrupted. (Interruptions) I am
only suggesting that if you are
cammitted to fair and free elections,
then stop intimidation of the voters
in any form, And that should
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be the commitmen; of everybody.
We should nct intimidate, And
that is where, Sir, we have made
the provision in this Bill that
for a temporary period the machinery
charged with the duty to hold elec-
tions in the country should come un-
der the control g¢ the Election Com-
mission, I don’t think anybody can dis-
pute that. It is a fair provision and
immediately we can implement this,

Sir, so far as the point of establi-
shing a Secretaria¢ like the Lok Sabha
and the Rajyva Sabha is concerned,
these institutions of demecracy, Lok
Sabha and Rajya Sabha, I agree func-
tien very  efficiently and there is no
doubt about it. And even the Elec
tion Commission, I can say with res-
povsibility, functions with  similar
nromtitude and similar effleiency. I
am a witness to it because I remain in
clece touch with it anq T am vproud of
il,  If anvbody has got different ideas,
T dp not share with him. And, Sir,
the Election Comission can be streng-
thened in verious forms, They say,
vo make the Secretariat independent
Sir, we say. ..

SHRT LAL K. ADVANT. The Elec-
tion Commission says this, This is

imnortant. The FElection Commision
has demandeq it. What is the res
ponse? S

YA YT OB

SHRT WANS RAJ BHIARDWAIJ:
Sir, we are having a dialogue every-
day with the Election Commision, But
todav is this question. Why do you dis-
pute that this machinery charged with
helding of the elections should go to
th- Flection Commission?

SHR LAL K. ADVANI: Sir, to the
brst of my knowledge, even this pro-
vicion was not discussed with the
Election Commission,

$HRI HANS RAJ BHBARDWAJ:
Sir, T beg to submit that the Election
Commission, when the gquestion came
up for countermanding the election in
the recent by-electiong in Haryana and
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elsewher, dig show gome helplessness
that we have ng powers under the sta
tite, We have given powers now. If
at a prticular polling station or in a
constituency,  there is a large-scale
baoth-capturing or some wrong con-
duct of elections, the Election Com-
mission can countermang it, But the
question is that they say the same
‘hing in two ways. We say that the
Election Commission can pe streng-
thened at the spot and can be given
more dowers by controlling the staff
which is doing that mischief in  the
States. They say, “no, only the Sec-
retariat should be provided indepen-
dently ang to the rest of it, we do nel
agree”. See the two  propositions,
Which one ig important? (Interrup-
tions) Sir, that is where the difference
lies in the approach. We say that
thousands and thousands of officers
and men whe go to the polling booth
right up to the Chief Electoral Offi-
cer, the police and everybody, should
come under the Election Commission.
They say, ‘We do not agree on this'. ..

SHRI LAL X. ADVANI: Sir, to the
best of my knowledge, this particular
provision was not even discussed with
the Election Commission. After all, it
is the Election Commission which will
have to bear the burden <™ it

SHREI HANS RAJ BHARDWAJ:
T will give you the letters of the Elec-
tion Commission. The Election Com-
missicm has never demanded a Secre-
tariat independent like the Lok
Sabhs. Kindly see that.

SHRI LAL K. ADVANI: T have got
a reply in Parliament.

SHRI HANS RAJ BHARDWAJ:
We can exchange our notes.

-k

SHRI 1LAL K. ADVANI: In 1982, we
have got a reply in Parliament quo-
ting the Election Commission.

SHRI HANS RAJ BHARDWADIL:
We can exchange our notes, But, for
the time being, I am persuading you
to support my proposal in the Bill that
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the machinery should come under the
Election Commission, What is your
reply to that? Why are you hesitant
unless you are interested to use that
machinery to your advantage in the

elections........ . .
B TERCS FANT W Sy enge L - 3T

(Interruptions) ... N

Sir, with regard to an important as-
pect which Kulkarniji touched upon
yesterday, today, the effort is to be
knewn as so and so party, so and so
Dal, and so and so institution and so
and sg leader. There is no effort to
have 3 common approach of being an
Indian, There are forces of commu-
nalism, forces of disruption fissiparous
tendencies which are propping their
head, ang Kulkarniji pointed out that
they are the gravest danger tq demo
tracy. So, we have provided in the
Bl that these communal forces will
he curbed. the evil forces will be cur-
hed, anq we will see if you co-operate
that these forces are not allowed to
enter the election fray and pollute our
body Politics... (Interruptions)

T

DR, G. VIJAYA MOHAN REDDY:
(Andhra Pradesh): What about Bhin-
dranwale? You have committed the

SHRI HANS RAJ BHARDWAJ:
Sir, this running commentary only
shows their lack of confidence in de-
mocracy,

SHRIMATI] RENUKA CHOWDHU-
RY. There will be no interruption if..
i, . W .

SHRI HANS RAJ BHARDWAJ:
Sir, I would have finished by now but
Jor these interruptions, I will haye to
go to the history of their grand-fathers
if they speak like that, (Interruptions)
But I do not want to go into that.
I have been born in politics right from
the childhoog and I have travelled
thic journey to New Delhi on foot, 1
have not come through the backdoor.
(Interruptions) Vo -

»
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SHRIMATI RENUKA CHOWDHU-
RY: What packdoor entry? Come on.
(Interruptions), Who has come by
backdoor entry here? (Interruptions),

SHRI HANS RAJ BHARDWAJ:
By defrauding the people in the name
of religion.

SHRIMATI RENUKA CHOWDHU-
RY: Sir, you are tolerating it.

Y, 9% FT g7 gHIR HiA AT
gars 1 XE &7 wArw 1 oE
W Ad, sarsrgar qi-foars 1 oag
FAT [ATE AT W@ 7 GA-GA FT FT
qF T | ... (s@EEIR) ... WAl
AEIRY, TATT & AT, FTA &l
T | g AT W & 7 A W
YT @ E——TAR VTR, TATL TTTHER
T 7g 99 3@ Q@ § 77 | T fag ot
fardt #1 A& F FIC AT T AR A
FAR @A & FuT, . . (FWams). . .

PROF. ¢. LAKSHMANNA: Sir,
we seek your proection,

MR. CHAIRMAN: Mr. Bhardwaj,
please do not discuss about parents
¢nd grand-parents. Kindly, no, no.

SHRI HANS RAJ BHARDWAJ:
Sir, I am being interrupted. Kindly
ask them not to interrupt me.

MR. CHAIRMAN: Ng no, kindly do
not answer by going to their grand
parents,

SHRI PARVATHANENI UPEND-
RA: Sir, this is highly objectionable.
Where is the Minister going? Sir,
some have been defeated in the New
Delhi Municipal Committee twice and
they have come through backdoor.
Some have been defeated in the As-
sembly elections and they have com-
through bhackdoor. Some have been
defeated in the Lok Sabha election
and they have come here through
backdoor,

MR. CHAIRMAN: Let y5 not go to
the backdoor, Let us come to the
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point, (Interruptions). I have al-
ready said that this ijdea of grand-
parents ang grand-fathers shoulg not
be there. '

i : ‘ Anau.m- [~

SHRI DIPEN GHOSH: What has
dada-nani not to do here? Why does
he refer to grandfather? That word
should be expunged.

SHR] HANS RAJ BHARDWAJ:
I referred to political grandfather,

SHRI DIPEN GHOSH: Sir, he has
referred to someone’s grandfather.

SHR1 HANS RAJ BHARDWAID:
Nobody's grand-father, '

SHRI DIPEN GHOSH: We know
only one grand-father, grand-father
of the present Prime Minister., Does
he refer to that grandfather,

SHRI HANS RAJ BHARDWAJ:
Sir, I am not referring to any hon.
Member’s grandfather, T mean the po-
litical ideology of that party, nothing
else. And you can take j; in that
sense. I thought what I said, you
will understand it, but if they feel it
is personal. I will not say so. I do
nct mean anhy disrespect to anybody’s
{family. From grandfather 1 meant
the legacy of that party or the legacy
of that Dal, or whatever it is. I do
ne¢ say anything else and if you are
hurt, T will withdraw my  words.
(Interruptions). Sir, there ig an old
saying, when somebody acuseg some-
body and he objected, he said, no, 1
dig not mean you your grand-father
mus{ have done it. That kind of re-
buff if they do not enjoy, I do not want
to say it. I only meant to say poli
tical philosophy ©of their parties. I do
not want to go into i} and ] will only
stick to my proposition.

MR. CHAIRMAN: You speak on the
subject. et

SHRI HANS RAJ BHARDWAJ:
But one thing T will request, Sir. I
need your protection and thls type of
interruptions shoulg be stopped,
(Interruptions). e
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MR. CHAIRMAN: No, no,

SHRI A. G, KULKARNI: sir, he
has not convincingly replied to what
the position is with regard to commu-
nal partieg in the new electoral system.

SHRI HANS RAJ BHARDWAJ:
I am coming to that point, which is a
very important point today, the posi-
tion of the communal parties,

a b

st guafa : W o€ 9% a9y
SRy | Rt F1 efeg 79

H{l g R w, § wgr S3anr g
Sir, ycu have known me
childhood. Have I ever done any
such thing? I have not indulged in
this activity since my childhood and
L am far from doing it. I have risen
to this place under his feet. Don't
say that. And I am proud of it

since my

SHRI PARVATHANENI UPENDRA:
Dges he know your grandfather?
' ".“F' ‘ L S s

SHR] HANS RAJ BHARDWA.:

Yes, he knows every inch of me, but
nct yours.

SHRI DIPEN GHOSH: Every inch?
Sr, what ig this language? His Eng-
lish ig so poor,

SHRI PARVATHANENI UPENDRA:
It is a very bad language; if you ac-
cept that...,

SHRI HANS RAJ BHARDWAJ:
1 am not saying anything, Let them
listen. I am only replying.

Sir, a very senior Member of this
House.....

SHRI RAM AWADHESH SINGH:
What do you mean by back door?

SHRI HANS RAJ BHARDWALU:
Kulkarniji has made a very important
point, namely, the functioning of com-

[ 20 DEC. 1988 ]

the People (Amdt,) 42
Bill, 1988

munal political parties jn the country.
Ycu will kindly appreciate that it is
a grave danger to democracy; it is a
grave danger to secularism; it is a
grave danger to the system as a whole,
S0, we have brought certain measu-
res in the registration of political par-
ties, where communal parties wil] not
be allowed to take part in the election
fray, We have already passed another
law, Prevention of Misuse of Religious
Institutions, There we have made a
detailed provision that nobody who is
charged with running of a temple, a
gurudwara, a church or 3 mosque, will
be allowed to use it for any political
purpose and if there is a violation of
this provision there is 3 punishment
provided, 5 very severe punishment
provided. So, that disqualification has
bren brought within the mischief ot
thcse provisions. We have alsp dealt
with several economic offenders. In
the category of offences, we have add-
ed severa] social offences committed
like Sati, dowry deaths, and all these
have been added. &Every law that is
made in the country is because of the
society’s thinking in that direction and
demand of the society. So, we have
included all these offences. I am
grateful that all the hon, Members
have appreciated the introduction of
this new definition in the clause of
disqualification.

5t e Ay gﬁ?m i
T § fr i ?

SHRI HANS RAJ BHARDWAJ:

g o feeq@ & waw 9@
r&%xa‘rmﬂfa’qmwaﬁvﬁ F
fowir # W g &, 9w g e &
feam & a8 & 1 W gfew #1 qe
TE T A AT Fifeeegd r § AR
/A T GATT FA 8

Sir, has he evep allowed in Chap-
rauli any vote to a Harijan? Harijans
there have never seen voting till to-
day. Ask anybody from the Western
U.P. ang this particular political party
is responsible, They are raising it
again, I am making 3 positive point.
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M gy AR AIAMI ;. @wTRy
WY, o afegax wifeeegdt #raw
TEFTE & 90 *g0 43 § f&
g faegw &3 ¢ fom s d
. {tEFEEA) ) STFITT

¥ AE T owT o @)

AT I 4w | .
_ W gEUw WS WA WY
qfsw & 1
B ST I [ I Y
W qex A6 AT . BTN

AT 7 T TG .

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): I was election jn-
charge of Chaprauli. Harijans voted in
larger numbers than people like him
who did not come out to vote. 'They
rlayed bridge and did not come out
to vote.

N

LIRSt Y

SHR] HANS RAJ BHARDWAJ:
I? he says so, I will believe, Maybe,
when he went there, they were
allowed ty vote, not otherwise.

ol ArIE AWl 0 AT AT JEATAET
% W §... (s19y@) ... IoEEH
R & & grar & /&Y AT awg |
%71 9% £ fr qfeaw et o
FIGAT WIAX € AT TQY 7

SHRI HANS RAJ BHARDWAJ:
I weuldn't answer; individual ques-
tiong should not be asked, otherwise
individual embarrassing replies would
come, So far as the menace of com-
munalism is concerned, 1 think the
entire House has unanimously sup-
ported it and I am satisfied that I
have got the support of the whole
House, We are determineqg o ban
commumnalism in the body politic of
thig country....

SHRI VIRENDRA VERMA : Exeept
Muzxlim League. K -

FEE: SRR rvl;.rf o ed
SHRI HANS RAJ BHARDWAJ:
Another point made by opposition

Members is with regard to list system,
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fust system is nog i natiomal interest
and I have not been able to understand
why such senior Members are sugges-
ting list system. You are electing pe-
ople without voters’ verdict! How
are you gowmg to haye the [List
System in a country like ours whera
egch voter is keen fo cast his vote?
[ am happy to see that this is the
general view. Members who spoke
from this gide, while stressing thot
voting should be compulsory, alse
made the point that a voter would
not like to alienate his right in favour
of anybody, they would like to enjoy
this right of universal adult sufferage
conferrag on them by law ang tha:
they would not like to have an wn-
direct type of election. Therefore,
Sir, it is not possible to have the List
System in 2 country like ours. We
want the people to pa-ticipate in thi
process of deciding their own fate by
zxercising their right to vote, by hallat,
This is the commitment and the
founding fahers did not find any other
system proper for the counfry. We
know the history. One term was used
by Mr. Advani. I would respectfully
tell him that this is not a correct
approach towards politics in this coun
try. If T remember it correctly, he used
the term ‘stable multiplicity’. How
cepn stability and multiplicity 20 to-
gether? You know what was the ex-
perienc: in regard to coalition Govern
ments in various States ag well ag af
the Centre. What was the tragedy?
Parliamen: wag used for disqualifying
the greatest leader of this country,
Indiraji, Parliament was used. ... (In-
terruplions)

AN HON. MEMBER: In Tripura.
you are running a coalition (jovemn-
ment, (Interruptions)

SHRI HANS RAJ TBHARDWAJ-’
We know how the coalition was run.
Somebody was trying (o take venge:
ance. Somebody was trying to seftie
his own gcore. There was no proper
control by the leadership, (Fnterrap-
tions),
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SHRI PARVATHANENI UPENDRA;

What are you doing in Kashmir sow
(Interruptions),

SHRI E. BALANANDAN (Kerala):
In Kerala, you were in a

coalition
Government for ten years, (Inter-
iuptions). Jibe L1t - 2libe

SHRI HANS RAJ BHARDWAJ:
The proper term for this ig ‘odq multi-
plicity’. This type of odd muliinlicity
would not be in the national interest.

This country needs Congress. ...(In-
terruptioins) .. ,i.0L . edlest - -
3 wiatw fag o fawda

Reasit F1 S T AT T
TR @3 q &Y 9% §, UF 29 § T S
TFI (aNENA)

o Uawadw {5 w0w ol
q Fle A geg ¥ @ yer wA
dqof '(g g (aq‘a‘g‘[‘wi) 1iC 0 L

Ht ety Vag 0 oww e 0w
FId qedt § f& sga & g3y
qifeat soar fefwfogg @oer s g,
Ig TFC TIAT ASH F fAw amgR
A B AT AT IR FE FHA
ar agr ?

SHRI SUBRAMANIAN SWAMY:
Why do yoy use the National Flag?

SHRI HANS RAJ BHARDWAJ:
Sir, this is not in the present propo-
sals. But I would like to say one
thing here that Congress standg for
the freedom of this country, Cong-
ress stands for the economic indepen-
dence of this country and Congress...

SHRI PARVATHANENI UPENDRA-

That was a different Congress, not
Congress (I). (Interruptions)
SHRI HANS RAJ BHARDWAJ:

That is why we use the National Flag.
(Interruptions) I would like to remind
Mr. Subramanian Swamy. He is a
very learned persom. He must know
that those parties which ditfered with
the ideologies and programmes of the
Congress have vanished from the
electoral scene. The Jan Sangh vani-
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shed. The Swatantra Party vanished.
Other socialist parties have vanished.
Whatever is lefl today is 5 confused
OppOSition in this country. They are
going tg give leadership !

46

5t Fafe . woET W gEe
gmarg? -

L T, -

SHRI HANS RAJ BHARDWAJ:
One more point, with your permission
(Interruptions).

SHRI GURUDAS DAS GUPTA:
Are we listening to an election speech
here? He is inaugurating the election
campaign of his party here.

MR. CHAIRMAN. Why do you want
to prolong it? 1 am trying to... -

SHRI HANS RAJ BHARDWAJ:
Sir, we have got a very wholesome
provision against booth-capturing. I
am very happy that the entire House
has appreciated it. This will curb
the menace of mussle power. 1 am
grateful to the whole House. You
have at least realised that this iz a
very very grave danger to democracy
and nobody will tolerate it. I howe
vou implement this in letter and
spirit.

The House has appreciated the pro-
vision in regard te voting age made
in the Constitution (Amendment) Bill.
The House is unanimoug that the
menace of booth-capturing, the menace
of communalism and the menace of
fundamentalism should be curbed.
There is no disputed area. Thercfore,
[ hove these two Bills will be passed
b the House unanimously. I com-
mend these two legislations to the
House for unanimous acceptance.
Thank you. KRk

MR. CHAIRMAN. The question is:

“That the Bill further to amend
the Constituion of India, os passed
by the Lok Sabha. be taken imtn
consideration.’
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t izt The House diyided
MR, CHAIRMAN.
flow - Ayes—201

Noes—Ni]

Ayes—201

Advani, Shri Laj K,
Ahluwalia, Shri S, S.

Amin, Shri Mohammed
Amin, Shri Mohammed

Amla, Shri Tirath Ram
Amrity Pritam, Shrimatj
Anand Sharma, Shri

Ansari, Shri Mohammed Amin
Antony, Shri A. K.

Ashwani Kumar, Shri
+ Baby, Shri M. A.

Bagrodia, Shri Santosh
Balanandan, Shri E,

Balaram, Shri N. E, _
Bansal, Shri Pawan Kumay
Barongpa, Shri Sushil

Basu, Shri Chitta

Basumaftari, Shri Dharanidhay
Basu Ray, Shri Sunil

Bekal Utsahi, Shri

Bhajan Lal, Shri

Bhandare, Shri Murlidhar Chandraka

Bhandare, Shri Murlidhar
Chandrakant

Bhardwaj, Shri Hang Raj

Bhatia, Shri Madan

Bhatt, Shri Jitendrabhaj Labhshanker

Bhattacharjee, Shri Kamalendu
Bhim Raj, Shri

Birla, Shri Krishng Kumar
Chakravarty, Shrimati Bijoya
Chatterjee, Prof. (Mrs.) Asima
Chateurvyedi, Shri Bhuvnesh
Chaudhuri, Shri Tridib
Chavan, Shri S. B.

Chowdhary, Shri Ram Sewak
Chowdhury, Shrimati Renukg
Darbara Singh, Shri
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Das Gupta, Shri Gurudas

Deori, Shrimati Omen Moyang

Desai, Shri Jagesh

Deshmukh, Shri Shankarrao
Narayanrag

Dharam Pal, Shrj

Dhusiya, Shri Sohan Lal

Dronamraju, Shri Satyanarayana

1

Dubey, Shri Bindeshwari
Faguni Ram, Dr, -
Fernandes, Shri John F,
Fotedar, Shrj Makhan Lal
Ganeshwar Kusum, Shri
Gaufam, Shri Anand Prakash
Ghosh, Shri Dipen

Goswami, Shri Ramnarayan
Gowda, Shri D, B. Chandre
Gowda, Shri K. G. Thimme
Gupta, Shri Vishwa Bhandhu
Gurupadaswamy, Shri M. S,
Hanumanthappa, Shri H,
Hari Singh, Shri

Heptulla, Dr. (Shrimati) Najmg
Islam, Shri Bahau]

Jacob, Shri M. M.

1h ~ .
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Jadhav, Shri Vithalrap Madhavrao

Jamuda, Shri Durgg Prasad
Jani, Shri Jagadish

Jaswant Singh, Shri .
Javali, Shri J. P, .
Jani, Shri Jagadish

Joshi, Shrimati Sudhg Vijay
Kailashpati, Shrimati
Kakodkar, Shri Purushottam
Kaldate, Dr. Bapu '
Kalita, Shri Bhubaneswar
Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan

Kesri, Shri Sitaram

Khan, Dr, Abrar Ahmed
Khaparde, Miss Saroj
Khatun, Kumar; Sayeeda
Kidwai, Dr. Mohd. Hashim
Kollur, Shri M. L,
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Koya, Shri B. V, Abdulla

Kulkarni, Shri A, G. e
elUlny JU e

Kunjachen, Shri P. K, LG L

Lakshmanna, Prof. C.

Lather, Shri Mohinde, Singh  “'*

Laxmi Narain, Shrj )

Lenka, Shri Khany Charan

Mahajan, Shri Pramod

Mahendra Prasad, Shri

Maheswarappa, Shri K. G.

Mabhishi, Dr, (Shrimati) Sarojinj

Mahto, Shri Bandhu

Majhi, Shri Prithibi

Malayiya, Shri Radhakishan o

Malaviya, Shri Satya Prakash

s

Malik, Shrj Mukhtiar Singh RV

Manhar, Shri Bhagatram ..’ ..
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohan

Matto, Shri Ghulam Rasool L
Meena, Shei Dhuleshwar g

Mehta, Shri Chimanbhai & 1t A
Mirza Irshadbaig, Shri

Mishra, Dr, Jagannath e gy
Mishra, Shri Kailash Pati oo
Mishra, Shri Sheo Kumar .41 ¢
Mishra, Shri Shiv Pratap 2 o _.:
Mittal, Shri Satya Paul Y- |
Mohanty, Shri Subas - © & .= s
Monapatra, Shri Basudeb ‘
Morarka, Shri Kama] e -
Mukherjee, Shri Samar '
Naik, Shri G. Swamy c
Nak, Shri L. Narsingh v+ &7 &
Naxk, Shri R. S. N
Narayanasamy, Shri V. 8 -
Natarajan, Shrimati Jayanthi
Pachouri, Shri Suresh
Pahadia, Shrimati Shanti
Palaniyandi, Shri M,
{iPande, Shri Bishambhar Nath
Pandey, Shrimati Manorama ‘

" Pandey, Dr, Ratnakar ot e L’E“ ;
Panwar, Shri B. L. o

. , T

o -
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Parmar, Shrj Rajubhai A.

Patel, Shri Chhotubhai

Patel, Shri Vithalbhai M.

Patil, Shrimati Pratibha Devisingh

Patil, Shrimatj Suryakanta Jayawant-
rao e

Pattnaik, Shri Sunil Kumar _

Poddar, Dr. R, K, i

Puglia, Shri Naresp C. ..vr .

Quasem, Shri Mostafa Bin .

Radhakrishna, Shri Puttapaga

Rafique Alam, Shrj

Pahman, Shri Mohd. Khaleelyp

Rai, Shri Kalpnath

Rajangam, Shri N.

Hamamurthy, Shri Thindivanam K,

Rao, Shri Gopalag Ray .

R:o, Shri Moturu Hanumantha

Rao, Snri Yalla Sesi Bhusana

Ratan Kumari, Shrimati

Rathwa, Shri Ramasiin

Ray, Shrj Deba Prasad

Razi, Shri Syeqd Sibtey

Reddy, Shri B, Satyanarayan

Reddy, Dr. G. Vijaya Mohan

Reddy, Shri T. Chandrashekhar

Richaaria, Dr. Govind Das

Sahay, Shri Dayanand

Sahu, Shri Baikunthnath

R9J KUMAR 1507 RS 8x10x14 10-5-89
Sahu, Shri Rajnj Ranjan
Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen

Salye, Shri N. K. P.
Sambasivam, Shri Era

Satya Bahin, Shrimati
Sayeed, Mufti Mohammag
Sen, Shri Ashig

Sen, Shri Sukomal

Skarma, Shri Chandan
Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.

Siddiqi, Shri Shamim Ahmeqd
Singh, Shri Bir Bahadur

:
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Singh, Shri Bir Bhadra Pratap
Singh, Shri R. K. Dorendra
Singh, Thakuy Kamakhya Prasad
Singh, Shrimati Pratibha

Singh, Shri Ram Awadesh
Singh, Dr. Rudra Pratap

Singh, Shri Surender

Singh, Shri Vishvjit P. -
Sinha, Shri Yashwant

Sivaji, Dr, Yelamanchili -
Solanki, Shrj Madhavsinh
Sreedharan, Shri Arangi]

Sukul, Shri P. N.

Swamy, Shri Subramanian
Taimur, Shrimati Syeda Anawara
Talar;i Manohar, Shri

Tariang, Shri Jerlie E.

Thakur, Prof. Chandresh P.
Thakur, Jagatpal Singh

Thakur, Shri Rameshwar
Thakur, Shri Surendra Singh
Thangkabalu, Shri K. V, -
Tiria, Kumari Sushila

Tripathi, Shri Chandrika Prasad
Tyagi, Shri Shanti

Upendra, Shri Parvathaneni
Vajpayee, Shri Atal Bihari
Valiullah, Shri Raocof
Verma, Shri Kapil
Verma, Shrimati Veena
Verma, Shri Virendra
Vikal, Shri Ram Chandra
Vincent, Shri M,

Vora, Shri Motilal
Yadav, Shri Ish Dutt
Yadav, Shri Ram Naresh

Noes—Nil

The motion was carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds ef the Members present
and voting. )
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MR, CHAIRMAN: We shall now
take up clause-by-c'ause consideration
of the Bill S .

'3

The question is.

“That clause 2 stand part of the Bill"

The House divided.
MR. CHAIRMAN.
Ayes__201_,[:5

LEL Noes—Nik. .

Ayes — 261
Advani, Shri La} K_.i:
Ahluwalia, Shri 8. S,

Alva Shrimati Margaret
Amin, Shri Mohammed

Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Anand Sharma, Shri v
Ansari, Shri Mohammed Amin
Antony, Shrj A. K.... ..
Ashwani Kumar, Shri ' °
Baby. Shrji M. A.

Bagrodia, Shri Santosh
Balanandan, Shri E,

Balaram, Shri N. E,

Bansal, Shr; Pawan Kumay
Barongpa, Shri Sushil - <
Basu, Shri Chitta

Basumatari, Shri Dharanidha;
Basu Ray, Shri Sunil

Bekal Utsahi, Shri

Bhajan Lal, Shri

Bhandare, Shri Murlidhar
Chandrakant

Bhardwaj, Shri Hans Raj
Bhatia, Shri Madan
Bhatt, Shri Jitendrabhaj Labhshanker
Bhattacharjee, Shri Kamalendu é
Bhim Raj, Shri . _
Birla, Shri Krishng Kumar
Chakravarty, Shrimati Bijoya
Chatterjee, Prof. (Mrs.) Asima

-
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Chaturvedi, Shri Bhuvnesh
Chaudhuri, Shri Tridib .«
Chavan, Shri S. B.
Chowdhary, Shri Ram Sewak
Chowdhury, Shrimati Renukg
Darbara Singh, Shri N A
Das Gupta, Shri Gurudas

Deori, Shrimatji Omem Maoyong

'
'

Desai, Shri Jagesh T

Deshmukh, Shri Shankarreo
Narayanrag

Dharam Pal, Shrj S 2

Dhusiya, Shri Sohan Lal &
Dronamraju, Shri Satyanarayasna
Dubey, Shri Bindeshwarj

Faguni Ram, Dr. B e
Fernandes, Shri John ¥, .
Fotedar, Shri Makhan Lal
Ganeshwar Kusum 6 Shri

Gaufam, Shri Anand Prakash

Ghosh, Shri Dipen
Goswami, Shri Ramnarayan

Gowda, Shri D. B. Chandre

Gowda, Shri K. G. Thimme

Gupta, Shri Vishwa Bhandhu
Gurupadaswamy, Shri M. §,
Hunumanthappa, Shri H, - -
Har; Singh, Shri AT
Hashmi, Shri Shamim

Heptulla, Dr. (Shrimati) Najmg
Islam Shri Baharul
Jacob, Shri M. M.
Jadhav, Shri Vithalrao Madhavrao
Jamuda, Shri Durga Prasad

Jani, Shri Jagadigh N
Javali, Shri J. P, Voo -
Jogi, Shri Ajit P. K.

Joshi, Shrimati Sudhg Vijay !
Kailaghpati, Shrimati

Kakodkar, Shri Purushottam
K.aldate, Dr. Bapu

Kalita, Shri Bhubaneswar

Kalvala, Shri Prabhakar Rao

¥ar, Shri Narayan Y TS

I
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Kesri, Shri Sitaram .
Khan, Dr. Abrar Ahmeq .. - =
Khaparde, Miss Saroj "
Khatun, Kumar; Sayeeds
Kidwai, Dr. Mohd. Hashim
Kallur, Shri M. L, .
Kaya, Shri B. V. Adbally .© ..
Kulkarnj, Shri A. G. e
Kunjachen, Shri P. K.  i.-?
Lakshmanna, Prof. C.
Lather, Shri Mohinde; Singh
Laxmj Narain, Shrj
Lenka Shri Kahnu Charag it
Mahajan, Shri Pramnd .,
Mahendra Prasad, Shri
Maheswarappa, Shri X, G.
Mahishi, Dr. (Shrimati) Sarojinj
Mahto, Shri Bandhu -. ., ..
Majhi, Shri Prithibi =
Malayiya, Shri Radhakishan
Mylaviya, Shri Satya Prakash
Malik, Shri Mukhtiar Singh |
Mal k, Shri Satyapal by
Manhar, Shri Bhagattam -~ -~
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohan . . N
Mittal, Shri Satya Paul i
Matto, Shri Ghulam Rasool
Meena, Shri Dhuleshwar ? .,
Mehta, Shri Chimanbhai .,
Mirza Irshadbaig, Shri
Mishra, Dr, Jagannath
Mishra, Shri Kailash Pati
Mishra, Shrj Sheo Kumar
Mishra, Shri Shiv Pratap
Mohanty, Shri Subas L=
Mohapatra, Shri Basudelr -
Morarka, Shri Kama}  « -
Najk, Shri G, Swamy
Naik, Shri L. Narsingh
Naik, Shri R. S.
Narayanasamy, Shri V.
Natarajan, Shrimati Jayanthi
Pychouri, Shri Suresh -l
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|
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Pahadia, Shrimati Shanti -
Palaniyandi, Shri M, £
Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Pandey, Dr, Ratnakar

Panwar, Shri B, L.. ' :1i&
Parmar, Shrj Rajubhai A. "/
Patel, Shri Chhotubhai

Patel, Shri Vithalbhai M,

Patil, Shrimati Pratibha Devisingh

Patil shrimati Suryakanta Jayawant-

rao

Pattnaik, Shei Sunil Kumar = % '+
Poddar, Dr. R, K, Tora ‘
Fuglia, Shri Naresh C. - e
Quasem, Shri Mostafa Bin {
Radhakrishna, Shri Puttapaga
Rafique Alam, Shri b
Rahman, Shri Mohd. Khaleelyr -
Rai, Shri Kalpnath

Rajangam, Shri N. v
Ramamurthy, Shri Thindivanam K,
Rzo0, Shri Gopala Rao

120, Shri Moturu Hunumantha
Pzc, Shri Yalla Sesi Bhusana

Batan Kumari, Shrimas;,  +
Rathwa, Shri Ramsinh t

Rey, Shrj Deba Prasad

Razi, Shri Syed Sibtey

Reddy, Shri B, Satyanarayan
Reddy, Dr. G. Vijaya Mohan
Reddy, Shri T. Chandrashekhar
Richaria, Dr, Govind Dag

Sahay, Shri Dayanand

Sahu, Shri Baikunthnath ~

Sahu, Shri Rajnj Ranjan

Sahu, Shri Santosh Kumar

Saikia, Dr. Nagen

Salye, Shri N. K, P. =~ -
Samasivam, Shri Era Lo

Satya Bahin, Shrimati - * -
Sayeed, Mufti Mohamad "%’

Sen, Shri Ashig R

Sen, Shri Sukomal
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Sharma, Shri Chandan . 7!

Sharma, Shri Satish Kumar

Shiv Shanker, Shrj P,

Siddiqi, Shri Shamim Ahmeg

wingh, Shri Biy Bahadur

Singh, Shri Bir Bhadra Pratap = -

Singh, Shri R. K. Dorendra

Singh, Thakur Kamakhya Prasad

Singh, Shrimati Pratibha T

Singh, Shri Ram. Awadesh

Singh, Dr. Rudra Pratap

Singh, Shri Surendep

Singh, Shrj Vishvjit P.

Sinha, Shri Yashwant

Sivaji, Dr, Yelamanchili

Solanki, Shri Madhavsinh

Sreedharan, Shri Arangi]

Sukul, Shri P. N,

Swamy, Shri Subramanian

Taimur, Shrimati Syeda Anawara

Talarj Manohar, Shri . .~ - -7

Tariang, Shri Jerlie E.

Thakur, Prof. Chandresh P.

Thakur, Jagatpal Singh

Thakur, Shri Rameshwar

Thakur, Shri Surendra Singh

Thangkabalu, Shri K. V,

Tiria, Kumari Sushila - - = <H

Tripathi, Shrj Chandrika Pragadq -

Tyagi, Shri Shanti

Upendra, Shri Paryathaneni = « =l

Vajpayee, Shri Atal Bihari

Valjullah, Shr;j Raoof

Verma, Shri Kapi]

Verma, Shrimati Veena & i

Verma, Shri Virendra BBt

Vikal, Shri Ram Chandra

Vincent, Shri M, o

Vora, Shri Motilal . 5

Yadav, Shrj Ish Dutt

Yadav, Shri Ram Naresh
NOES—NIL

The motion was carried by g majority

of the total membership of the House

i JaJ?Q‘yh



1

5%  Representation- of

by a majority of not less than two-

thirds of the Members present and
oting

R ~. B bEIsiss

C'lduse 2 was gdded to the Bill.

MR. CHAIRMAN: The question is :

“That clause 1, the Enacting For-

mula ang the Tltle stand part of
the Bill” 7w, ez . oo TR

The  House divided.
MR. CHAIRMAN: ‘

Ayes—201 f
| Noes—Nil ¢
Ayes—201

Advani, Shri La] K,
Ahluwalia, Shri S, S.

Alva, Shrimatj Marget
Amin, Shri Mohammed
Amla, Shri Tirath Ram

i

=~ A
Amrity Pritam, Shrimati

Anand Sharma, Shri i

Ansari, Shri Mohammed Amin

Antony, Shri A. Koa.qp jsn2 ..

Ashwani Kumar, Shri e, o
. [ TEh Pa ¥ 0

Baby, Shri M. A.

Bagrodia, Shri Santosh " A
Balanandan, Shri E, © 1P .o
Balaram, Shri N. E,  cic3 ird

Bansal, Shri Pawan Kumap

Barongpa, Shri Sushil )

Basu, Shri Chitta G- aRnun

Basumatari, Shri Dharanidhay

Basu Ray, Shri Sunil oy

Bekal Utsahi, Shri .. ;-

Bhajan Lal. Shri _—

Bhandare, Shri Mu'r'llic'ijharw
Chandrakant

Bhardwaj, Shri Hang Raj

Bhatia, Shri Madan ST

Bhatt, Shri Jitendrabhaj Labhshanker

Bhattacharjee, Shri Kamalendu

Bhim Raj, Shri

Birla, Shri Krishna Kumar™’

Ry
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Chakravarty, Shrimati Bijoya
Chatterjee, Prof (Mrs.) Asima .
Chaturvedl Shm Bhuvnesh
Chaudhri, Shri Tridib
Chavan, Shri S. B.
Chowdhary, Shri Ra}m Sewak
Chowdhary, Shrimatj Renukg
Darbara Singh, Shri BT
Das Gupta, Shri Gurudas

Deori, Shrimati Omen Moyong
Desai, Shri Jagesh . ‘
Deshmukh, Shri Shankarrao

Narayanrag

Dharam Pal, Shrj
Dhusiya, Shri Sohan Lal
Dronamraju, Shri Satyanarayana‘
Dubey, Shri Bindeshwari

Faguni Ram, Dr, ‘
Fernandes, Shri John F, o
Fotedar, Shrj Makhan Lal
Ganeshwar Kusum, Shrj
Gautam, Shri Anand Prakash
Ghosh, Shri Dipen o etz
Goswami, Shri Ramnarayan
Gowda, Shri D. B. Chandre
Gowda, Shri K. G. Thimme
Gupta, Shri Vishwa Bhandhu
Gurupadaswamy, Shri M. S.
Hanumanthappa, Shri H,
Harj Singh, Shri '
Hashmi, Shri Shamim )
Heptulla, Dr. (Shrimati) Najmga
Islam, Shri Baharul
Jacob, Shri M. M. . .. ..
Jadhav, Shri Vlthalrao Madhavrac
Jamuda, Shri Durga Prasad =
Jani, Shri Jagadish

Jaswant Singh, Shri

Javali, Shrj J. P,

Jogi, Shri Ajit P. K.

Joshi, Shrimati Sudhg Vijay
Kailashpati, Shrimati o
Kakodkar, Shri Purushottam
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Kaldate, Dr. Bapu . [
Kalita, Shri Bhubaneswar
Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan

Kesri, Shri Sitaram

Khan, Dr, Abrar Ahmed
Khaparde, Miss Saroj
Khatun, Kumar; Sayeeda
Kidwai, Dr. Mohd. Hashim
Kollur, Shri M. L, -
Koya, Shri B V. Abdulla . |
Kulkarni, Shri A, G. '
Kunjachen, Shri P. K,
Lakshmanna, Prof. C. .
Lather, Shri Mohinde; Singh
Laxmj Narayan, Shri

Lenka, Shri Khany Charan
Mahajan, Shri Pramod

Mahendra Prasad, Shri
Maheshwarappa, Shri K, G.
Mahishi, Dr, (Shrimati) Sarojin;
Mahto, Shri Bandhu

Majhi, Shri Prithibi

Malayiya, Shri Radhakishan
Malaviya, Shri Satya Prakash
Malik, Shri Mukhtiar Singh
Manhar, Shri Bhagatram
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohan
Matto, Shri Ghulam Rasool
Meena, Shri Dhuleshwar
Mehta, Shri Chimanbhaj
Mirza Irshadbaig, Shri
Mishra, Dr, Jagannath
Mishra, Shri Kailash Pati
Mishra, Shri Sheo Kumar
Mishra, Shri Shiv Pratap
Mittal, Shri Satya Pau]
Mohanty, Shri Subas .
Mohapatra, Shri Basudeb )

Morarka, Shri Kama] T A
Naik, Shri G. Swamy - : \
Naik, Shri L. Narsingh = — 7 ¢
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Naik, Shri R. S o G
Narayanasamy, Shri V.

Natarajan, Shrimati Jayanthi
Pachouri, Shri Suresh 7
Pahadia. Shrimati Shanti v

-
B

Palaniyandi, Shri M, fe

Pande, Shri Bishambhar Nat!; o

Pandey, Shrimati Manorama

Pandey, Dr. Ratnakar

Panwar, Shri B. L.

Parmar, Shri Rajubhai A.

Patel, Shri Chhotubhai

Patel, Shri Vithalbhaj M.,

Patil, Shrimatj Pratibha Devisingh

Patil, Shrimatj Suryakanta Jayawant.
rao

e f
o o ad

Pattnaik, Shri Sunil Kumar

Poddar, Dr. R. K,

Puglia, Shri Naresy C. & '
Quasem, Shri Mostafa Bin
Radhakrishna, Shri Puttapaga

Rafigue Alam, Shri o
Rahman, Shri Mohd Khaleelyy sisfl
Rai Shri Kalonath ' -¥» !

Rajangam, Shri N, " (”
Ramamurthy, Shrj Th.i:;:iivanam K.'
Bao, Shri Gopala Rao

Fzo, Stri Motur Hizrumantha

Hao, Shri Yalla Sa2.i Bnousana

Rata; Kumari, Shrimati

Rathwa, Shri Ramsinh .
Ray, Shri Deba Prasad -- '

Razi, Shri Syed Sibtey

Reddy. Shri B, Satyanarayan

Reddy, Dr. G. Vijaya Moahan ,
Reddy, Shri T. Chandrashekhar
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Richharia, Dr. Govind Das
Sahay, Shri Dayanang Lequa -
Sahu, Shri Baikunthnath
Sahu, Shri Rajnj Ranjan
Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen R
Salye, Shri N. K, . = melst
Sambasivam, Shri Era
Satya Bahin, Shrimati
Sayeed Mufti Mohamad =~ '
Sen, Shri Ashis ol
Sen, Shri Sukomal ‘2
Skarma, Shri Chandan

Sharma, Shri Satish Kumar ~ %"
Shiy Shanker, Shri P, LR
Siddiqi, Shri Shamim Ahmeq  -+7
Singh, Shri Bir Bahadur

Singh, Shri Bir Bhadra Pratap
Singh, Shri R. K. Dorendra e
Singh, Thakur Kamakhya Prasad
S.ngh, Shrimati Pratibha e
Singh, Shri Ram Awadesh
Singh, Dr. Rudra Pratap O
Singh, Shri Surendep- ‘M .sf1zasr®
Singh, Shrj Vishvjit P._ , :3] ;.,.;Hw
Sinha, Shri Yashwant -

Batifn Bad
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Swvaji. Dr. Yelamanchili
Solanki. Shri Madhavsinh 2
Srexdharan, Shri Arangi}
Sukul, Shri P. N,

LBYa
drerosd 2

Swamy, Shri Subramanian

Taimur, Shrimati Syeda Anawara.

fgn. LB
Talarj Manohar, Shri N
Tariang, Shri Jerlie E. : .
Thakur, Prof. Chandresh P. Tt

Thakur, Jagatpal Singh T
Thakur, Shri Rameshwar o
Thakur, Shri Surendra Singh
Thangkabalu, Shri K. V, a-t A
Tiria, Kumari Sushila wis

Tripathi, Shrj Chandrika Prasad
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Tyagi, Shri Shanti - :

Upendra. Shrj Pa.rvathanom 1
Vajpayee, Shri Atal Biharij
Valjullah, Shr; Raocof

Verma, Shri Kapi] .- -
Verma, Shrimati Veena
Verma, Shri Virendra
Vikal, Shri Ram Chandra
Vincent, Shri M, . ..
Vora, Shri Motilal

Yadav, Shri Ish Dutt "
Yadav, Shri Ram Naresh LT

IR SNt

Noes—Nit

The motion was was carried by a majo-
rity of the tatal membership of the
House and by o majority of not less
than two-thirds of the Members p¥e-
sent and voting

Clouse, 1. the Enacting Formula ard
the Title were added to the Bill
SHRI HANS RAJ BHARDWAJ: sir.
1 beg to move:
“That the Bill be passed.”
MR. CHAIRMAN. The gquestion w
“Tha; the Bill be passed.”
The House divided.

MR. CHAIRMAN: R

NPl Ayes — 202

NOES —_ Nll
Ayes—282

Advani, Shri Lal K.
Ahluwalia, Shri S, S. B
Alva, Shrimati Margaret’
Amin, Shri Mohammed
Amla, 8hri Tirath Ram
Amrita Pritam, Shrimati
Anand Sharma, Shri

Ansari, Shri Mohammed Amin
Antony, Shri A K. :
Ashwanj Kumar, Shri

Baby, Shri M. A, Y
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Bagrodia, Shri Santosh
Balanandan, Shri E.

Balaram, Shri N. E.

Bansal, Shri Pawan Kumar
Barongpa, Shri Sushil

Basu, Shri Chitta
Basumatari, Shri Dharanidhar
Basu Ray, Shri Sunil

Beka) Utsahi, Shri

Bhajan Lal, Shri

Bhandare, Shri Murlidhar Chandra-
kant

Bhardwaj, Shri Hansraj
Bhatia, Shri Madan

Bhatt, Shri Jitendrabhai Labhshanker
Bhattacharjee, Shri Kamalendu
Bhim haj, Shri

Birla, Shri Krishna Kumar
Chakravarty, Shrimati Bijoyg
Chatterjee, Prof (Mrs.) Asima
Chaturvedi, Shri Bhuvnesh
Chaudhuri, Shri Tridip
Chavan, Shri §. B.
Chowdhary, Shri Ram Sewak
Chowdhury, Shrimati Renuka
Darbara Singh, Shri

Das Gupta, Shri Gurudas
Deori, Shrimati Omem Moyong
Desai, Shri Jagesh

Deshmukh, Shri Shankarrao Narayan-
rac

Dharam Pal Shri

Dhusiya Shri Sohan Lal
Dronamraju, Shri Satyanarayana
Dubey, Shri Bindeshwari
Faguni Ram, Dr.

Fernandes, Shri John F.
Fotedar, Shri Makhap Lal
Ganeshwar Kusum, Shri
Gautam, Shri Anand Prakash
Ghosh, Shr; Dipep

Goswami, Shri Ramnarayan
Gowda, Shri D. B. Chandre
Gowda, Shri K. G. Thimme
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Gup‘a, Shri Vishw, Bandhu

Gurupadaswamy, Shri M. §,

Hanumanthappa, Shri H.

Hari Singh, Shri

Hashmi, Shri Shamim

Heptulla, Dr. (Shrimati) Najma

Islam  Shri Baharul

Jacob, Shri M. M.

Jadhav, Shri Vithalrao Madhavrao

Jamuda, Shrij Durga Prasad

Jani, Shri Jagadish

Jaswant Singh, Shri

Javali Shri J. P.

Jogi, Shri Ajit P. K.

Joshi, Shrimati Sudha Vijay

Kailashpati, Shrimati

Kakodkar, Shri Purushottam

Kaldate, Dr. Bapu

Kalita, Shri Bhubaneswar

Kalvala, Shri Prabhakar Rao

Kar, Shri Narayan

Kesri, Shrj Sitaram

Khan, Dr. Abrar Ahmed

Khaparde, Miss Saroj

Khatun, Kumari Sayeeda
Kidwai, Dr. Mohd. Hashim
Kollur, Shri M. L.

Koya, Shri B. V. Abduly -
Kulkarni, Shri A. G.

Kunjachen Shri P. K.
Lakshmanna, Prof. C.

Lather, Shri Mohinder Singh
Laxmi Narain, Shri

Lenka, Shri Kahnu Charan
Mahajan, Shri Pramog

Mahendrg Prasad, Shri i
Maheshwarappa, Shri K. G.
Mahishi Dr. (Shrimati) Sarojini
Mahto, Shri Bandhu

Majhi, Shri Prithibi

Malaviya, Shri Radhakrishan
Malaviya, Shri Satya Prakash
Malik, Shri Mukhtiar Singh

3
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“Malik, Shri Satya 51
Manhar, Shri Bhagatram
-Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohan
Matto, Shri Ghulam Rasool
Meena, Shri Dhuleshwar
“Mehta, Shri Chimanbhai
Mirza Irshadbalg, Shri
Mishra, Dr. Jagannath
Mishra, Shri Kailash Pati
Mishra, Shri Sheo Kumar
Mishra, Shrj Shiv Pratap
Mittal, Shri Say Paul
Mohanty, Shri Subas
Mohapatra, Shri Basudeb !
Morarka, Shri Kamal

Naik, Shri G. Swamy  _
Naik, Shri L. Narsingh
Naik, Shri R. S.
Narayanasamy, Shri V.

Natarajan, Shrimati Jayanthi
Pachouri, Shri Suresh

Pahadia, Shrimati Shantj
Palaniyandi, Shri M.
Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama

bl

Pandey, Dr. Ratnakar
Panwar, Shri B. L.

Parmar, Shri Rajubhai A.
Patel, Shri Chhotubhai

Patel, Shri Vithalbhai M.

'Patil, Shrimati Prtibha Devisingh

"Patil Shrimati Suryakanta Jaya-
wantrao

Pattnaik, Shri Sunil Kumar
Poddar, Dr. R. K.

Puglia, Shri Naresh C.
Quasem, Shri Mostafa Bin

Radhakrishna, Shri Puttapaga
e

Rafique Alam, Shri N el
Hahman, Shri Mohd. Khaleelur
Rai, Shri Kalpnath

Rajangam, Shri N,
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Ramamurthy, Shri Thindivanam K.

Rao, Shri Gopaly Rao *

Rao, Shr; Moturu Hanumanthg

Rao, Shr! Yalla Ses; Bhushay,

Ratan Kumari, Shrimati

Rathwa, Shri Ramsinh —

Ray, Shri Deby Prasad

Razi, Shri Syed Sibtey

Reddy, Shri B. Satyanarayan
\Reddy, Dr. G. Vijaya Mohan
Reddy, Shri T. Chandrashekhar
Richharia, Dr. Govind Das
Sahay, Shri Dayanand

Sahu, Shri Baikunthnath

Sahu, Shri Rajni Ranjan - -
Sahu, Shri Santosh Kumapy
Saikia, Dr. Nagen
Salve, Shri N. K. P.
Sambasivam, Shri Era
Satya Bahin, Shrimati
Sayeed, Fufti Mohamag
Sen, Shri Ashia

Sen, Shri Sukomal
Sharma, Shri Chandan
Sharma, Shri Satish Kumay
Shiv Shanker, Shri P.

Siddiqi, Shri Shamim Ahmed
Singh, Shri Bir Bahadur

Singh, Shri Bir Bhadra Pratap
Singh, Shri R. K. Dorendry
Singh, Thakur Kamakhy, Prasad
Singh, Shrimati Pratibha
Singh, Shri Ram Awadesh
Singh, Dr. Rudry Pratap
Singh, Shri Surender
Singh, Shri Vishvjiy P,
Sinha, Shri Yashwant
Sivaji, Dr. Yelamanchilj
Solanki, Shri Madhavsinh
Sreedharan, Shri Arangil
Sukul, Shri P. N.

Swamy, Shri Subramanian
Taimur, Shrimati, Syeda Anwara
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Talari Manohar, Shri
Tariang, Shri Jerlip E.  of
Thakur, Prof. Chandresh P.. S
Thakur, Jagatpal Singh
Thakur, Shri Rameshwap
Thakur, Shri Surendry Singy,
Thangkabaly Shr; XK. V. " ..
Tiria, KumarT Sushila ’
Tripathi, Shri Chandrika Prasag
Tyagi, Shri Shantj _ T~ o
Upendra, Shri Parvathaneni :“"'J."‘
Vajpayee, Shri Ata] Bihari Bl ﬂ"’z
Valiullah, Shri Racog "= ™% ¢
Verma, Shri Kapil - = - e Jria?
Verma, Shrimatj Veena
Verma Shri Virendra
Vikal, Shri Ram Chandra 7 ’:
Vincent, Shri M, = # <:&S 80.F
Vora, Shri Motila, v A
Yadav, Shri Ish Dutt
Yadav, Shri Ram Naresh

NOES—NIL

g Mol
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The motion was carried by a majori-
ty of the total membership of the
House and by a majority of not less
than two-thirds cf the members pre-
sent and voting
R NS

MR. CHAIRMAN: Hon. Members,
today is the last day of the session
of the House this year, R

Before I request the Deputy Chair-
man to come and take the Chair, I
take this opportunity of wishing you
and members of your family a Hap-
py Christmas, a Bright, Prosperous
and Happy New Year and also Joy-
ous Pongal to our colleagues from
the South.

[The Deputy Chairmap in the Chair)

SHR] DIPEN GHOSH (West Ben-
gal): Let us wish for a new govern-
ment in the new year.

SHRI VISHVJIT P. SINGH (Ma-
harashtra): I mugt say, this is

Bill, 1988

rather very good of M. Dipen Ghosh

that he wants a new government in
West Bengal in the new year. I tot-
ally agree with him. T

SHRy DIPEN GHOSH: Mr. Singh,
you must recognise that in the new
year that election is not due. That
is due here,

THE DEPUTY CHAIRMAN: Now
we take up Shri Satya Prakash Mal-
aviya’s amendment foy reference of
the Bill to a Select Committee,

ne' ¥4 wag o de e, T
s WY WHEI| WFET : wEAE

IIEaTaf AT, a8 W A wfafafuca

("oew) fagms 2, zawr ga< &fqfq

F gye F9 F {97 § o= g&a

T@r g | Wl Wy 7 &7 AT 96T
fear & 9% § dge w1 oEF

fay R o i s E. ..

(zammw) ...

132 vmsac

Iraqafy ;. AT S |

! wmy St wiwEAw . S
gurTa sfagw s 9T A & oaefY
gfaum gutew fagaw ofw fear
™ 2, Suwr FEifad & & fay
g Wi gw § foewd wmw
fagew gz Y grT 19 § §WwA
FAT 9F0 | Twiwy AW g gEE
g | g ¥ AR A weEll X R
faame wY swaw ot frar & f6 @
gurge faggs AT ofgs o
g wWifgy W ) F owoswr wmw
ArEfay F Sgm 7 g, .
(maa=) . .

A L2 o s af

THE DEPUTY CHAIRMAN: Or-

der please. Those Members who do

not want to. listen, may please go to.
the lobby.

st ¥ STW WIEE
aﬁm%mzsuﬁmm
& gragm far ot § fr Srasais
9T WIEFT ERT AT IUH IH AR
™ a4 fF5 qae wmw #
frafer & far ok oMY ¥ar aidt
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F @ sWMm dfaawm & wang
AT mwﬁfmmwso%
AFT A AT FAW UF & b
T AEN H W Og ) S9H 9
@ # At smEear ff fx afz ow
¥ #laFs aufk e AEw § @
q AT A IEET Heqw gon |
wifs 99 § gar W gEr & v o
IAE AAT QT AT SR TSI
%cr*qtfwﬁagﬁélw
URT & UF Heaer &) fauﬁarwrm
%ma%waq'tg-%gnm
gafmm & w=es 29(T) ¥
mT%rmamﬁvaﬁwmm
afgse fam st @ & R
famr Y wortfers I ¥ wAET
o g sk wEd 3@ 9w A
aaeaT § f& g www @ Wy
ﬁrwwﬁaﬁr%rirsﬁnagzrﬁaq
faor gem =T gEEr F wdier A
g 1 ¥ gt 7 gy R ¥
grit | ufae Ja fdew g 2 %
w fgsfed ¥ g S fau s
aifgsr 5 F7 § FHAT AT AT
Ao 1 § 3@ oy &
AT F AT HAT I i F
IE wEw Fosfaa ol ag
g1 wifer | Tma wmw & favig
¥ @ qorifEE el &7 2@ &
w1 afgFe fqaar =gy &7 s==
WETAT T Gaio9 FqmaTeT § S F<
HOAT TAT KT W@ T | gHA AN
iy ag § fw. ..

gJqaamafa : o A g d[Ee
T F IR A a9 ® F Yo
FHE F g qv g oA

W WE AW ARy o AW ag
mwrwgﬁugm LGl

g1

Jeawefr : ¥ qC agd ww
gg & T g wfag ww gde #
afear ?

' o Qg SRy wweAw - ¥ Faer
v =0 N W e wrEiEg w4

i

[20 DEC, 19881 the People (Amdt) 70

Bill, 1988

|rgal § 1 soama FHe A fafeaa w
¥ qoar gaE foan av T greamni
St T AT 41T SEEr W) e
mriga fvaTr & #1X gRRue wew
#r ggfa ff fF Sv smnr
M Sxefde g 98 @9, oW FE,
FYSAL 0T WERET FAW  Hh
gfozar X go dro Tgo o F WY
TET § SEF WAgrT A =y o
ATQEIF ST oy IFI § qIX a1
TH A F oFEr g fF ST A
o FY degfa dr SEwr S
13 degfaat f g@ "wga & afd .
IF T FAT g7 fqar § 1 IR
& 3 9x fa=me Fw owfedx &
I AER { S g qegfa &
: fofifer™ w7 a=fdn s@vw
G AT FEERAAS EGi 6 wAE .
uar gar g fv uw @ ?:nf‘ia'.i
5 F3 fagm @m 9@ G@ §
gsr g W g T SrEEX
AF GUT F FAara H T @I SArar
¥ gaTE W X S sy wefa @y
? SuF §aw 7§ FEA AT 1

“The Commission is concerned
over the tendency of some of the
candida'es 1o eontast from a number
of constituencies. If a person is
elected to more than one seat in the
Lok Sabha or in the State Assem-
blies or both in the Lok Sabha and
the State Assemblies, he has to
resign from al] but one of the
seats.” :

9ES 1T TAWF THIMM I IF JIT
#r ==t &1 g % Frfwarm; faara
T g9 H 1984 F uF Feafa
Sisi Wr%aara | 90 qET ALY
arr fea @i 9w & o) Al HET |
IEFT adfreiT sgear fa K| tﬂz}
ir IATT TEAFT AT 9Tr | 38 &G
F gara m@w ¥ W gegfr @
g Sumr &Y Fﬁﬁwa T fa'erfw%r %

gy -—- "

“In view of the zbove, the Con.-
mission has recommended thag the
RPA, 1951 may be amended suitably

%
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[ = &= swiw AtaEa |

s0 that no person can contest elec-

} 'tki,ons from more than two consti-
"fllencies. 'In the case of simultan-
eous elections to Lok Sabha and
the State Assemblies, thig limit
should be enforced for separate
constituencies.”

zdY fawfad § ¥ ag #gat § T
ol wreEgre Sy ¥ ==t v g fw
g F AT ¥ 70-75 THIR-
e g8 FN T | IHFT FITO AT g,
FITRT TEF KO A @4l w0 fgd
oIS qAT@ ¥ @I AT ¢F LI
farast 1 w00 TV AAF A W
g3r fiar 3 gasr feaafet & am
qr fi€l (Fax @ 24 qWF ¥ v
ger 19T § SHE! SWRIT HATHIA
Faqae oY faer st @1 zafao
AT fAagA a8 & i 37 G99 7 wFIC
a1 faure s@r =fgy | gufqo &3
IAT garga gega fFar g wxar
F AT &4T9% gAYEA FTAT HTIEY |
FA FF H AT FHY FurgAa AT
#r o3uT Al gt gaEs FY AT FT
T3 AR AT AT FrEEAt AT OF
fex &, = AivE at S X
fed & ar qar7 "AEw 7 AT @Eg-
faar &7 8 37 *1 gawq fqags &
mfge FTAT =Ry

~ THE DEPUTY CHAIRMAN: T shall
first put the amendment moved by
" Shri Satva Prakash Malaviya for re-
ference of the Representatioy, o¢ Peo-
ple (Amendment) Bil], 1988 to a Sel-
ect Committee of the Rajya Sabha to
..vote,

- T rpr A g e
The amendment was ':(le:;ived.
THE DEPUTY CHATRMAN: The

question is:

‘That the Bill further to amend
the Represen*ation of the People
Act, 1950 and the Representation of
the People Act, 1951, as passed hy
the Lok Sabha be takep into con-
sideration.”

The motion was adopted.

[RAJYA SABHA j
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_.THE DEPUTY CHAIRMAN: We
shall now take up clause-by-clause
consideration of the Bill. On Clause
2, there are 17 amendments. «F
Clause 2—(Amendmenti of Act 43
of 1950)

SHRI N. E. BALARAM (Kerala) :
I move: =~ ' . . :
B S . o
(3) “That at page 2, lines 1 0 11
be deleted.” .

(6) “That at page 2, line 8, ajter
the words “Election Commission”
the words “subject to the consent

of the State Government concerned”
be inserted.”

[The amendments also stood in the
names of Sarvshri Chaturangn Mishre
and Gurudas Das Gupta.]

SHRI PARVATHANENT UPEND-
RA: 7 move:

(4) “That at page 2, line 8 for
the words “deemed to be on depu-
tation to” the words “under the
general superintendence of’ bhe
substituted.” " ©

(7) “That at page 2, lines 9—11,
the words “and such officers and
staff shall during that period, be
subject to the control, superinten-
dence and discipline of the Election
Commission” be deleted,” :

[The Amondments also stood in the
names of Shri B. Satyanarayan Red-
dy and Dr. Yelamanchili Sivaji]

SHRI M. A. BABY (Kerala): I
move:

(5) “That at page 2, line 8, after
the words “shall” the words “sub-
ject to the consent of the Govern-
ment of the State concerned” be
inserted.”

[The amendment also stood in the

"na’,me of Shri E. Balanandan]

SHRI SUKOMAL SEN (West Ben
gal): T move:

(8) “That at page 2 lineg 9 to 11,
for the words “and such Officers
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FEETTE | "SRC O 7Y GRS [P

and staff shall, during that period,
be subject to the control, superin-
tendence and discipline of the Elec-
tion Commission” the words “sub-
ject to the consent of the Gouvern-
ment of the State concerned” be
substituted.”

" cem s e
ce i ao, o Iad

s '
(15) “That at page 2, ajter Iine
11, the following proviscs ke ir-
serted, namely:— A

‘Provided that if the Election
Commission requircs the deploy-
ment of para-military forces or

- . Army in any constituency, during
the election, such deployment
RS shall take place only with the
concurrence of the State coneern-

.. ed,

Provided further that the Cent-
ral Government shall not deploy
Army in any State or any part

-BL of the State within a period of 3
*  weeks before the scheduled date
of election without the concur-
rence of the Government of the
 State concerned.” .
- T $ni g 7 tpdd
"“[The amendments also stood in the
neme of Shri Dipen Ghosh]

Wy arr SF@w A& § A
Fw@r g

(9) “as 2 3%, dfEw 11 F
“garga’ TeE & TIHG
vfggora’’ weR  FedEET-
fur Smar wTg

S e B

e

SHRI N. E. BALARAM: I move’!"

(10) “That at page 2, line 11,
after tke words “Election Commis-
sion” the words “only in respect of
the work assigned to them in con-
nection with the election and for
no other purpose” be inserted.”

[The amendment alse. stood in the
names of Sarvashri Chaturanan Mishra,
Gurudas Das Gupta, M. A, Baby and
E. Bananandan]

L3 ~
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SHRI M. S. GURUPADASWAMY:
As I move;

~ - - T

(11) “That at page 2, line 11,
after the words “Election Commis-
sion” the words “after ensuring
that independence of the Election
Commission is assured by provid-
ing an executive machinery of the
Election Commission fully indep-
endent of the Government’s machi-
inery” be inserted.”

N & ML s lra X

(13) “That at page 2, after line
11, the following proviso pe insgit~
ed, namely:— |, o
K T T

“Provided that if the Election
Commission requires the deploy-
ment of para-military forces in
any constituencies during the el-
ections, such deployment shall
take place only with the con-
currence of the concerned State
Governments.”

(14) “That at page 2, after line
11, the following proviso be
o E_;ggr,te% ; namely: —

“Provided that the police and
other force which are called for
keeping the peace during the
election time in the constituency
shall be under the control of
Election Commission, who shall
have to take action against err-
ing officers involved in influenc-
ing the election.” :

ar (17) “That at page 2, after line
11, the following Expjanation be
inserted, namely:—

“Explanation:—For the purpose
of this Section, Election Commis.
sion means a three members com-
mission appointed under Article
324 g¢ an independent body with
an independent executive machi-
nery in consultation with the
Chief Justice of Supreme Court
of India and the Leader of Op-
position in Parliament. ”
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[Shri M. S. Gurupadaswamy]

* (19) “That at page 2, after line
11, the following be inserted, na-
mely: —

-5 13CD. There shall be a fund
«ail” for meeting the expenditure in-
au curred by political parties in fin-
‘-’ ancing the candidateg contesting
7' under their symbol to Lok Sabha
"-¢. and Assemblies on the basis of
-7 norms fixed by the rules made
under the Representation of the
People Act, 1950.”

" [The amendments also stood in the
name of Dr. Bapu Kaldate]

SHR1 LAL K. ADVANI: I move:
Q]
-7 (12) “That at page 2, after line
~:11, the following proviso be in-
serted, namely: —

.. “Provided that this section shall
s come into operation after the
creation of an independent Sec-
1 retariat of the Election Commis-
., Sion, analogous to the Secretariats
" of Parliament and such other
Constitutional bodies and autho-
rities, as proposed by the Election

’ Commission itself.”

af

The amendments also stood in the
names of Sarvshri Ashwani Kumar,
Pramcd Mahajan, Kailash Pati Mishra,
Shanker Sinh Vaghela, Jaswant Singh
and Atal Bihari Vajpayee]

SHRp PARVATHANENI UPEND-
RA: I move:

] (16) “That at page 2, after line
11, the following Explanation be
inserted, namely: —

Explanaticn: For the purpose
‘_-au of this Section, Election Commis-
sion meang a multi-member Com-
mission appointed under Article
. 324 ag an independent body, with
an independent executive machi-
nery in consultation with the
Chief Justice of the Supreme
Court of India and the Leader of
Opposition, or g nominee of the
Opposition parties.”

[ RAJYA SABHA ]
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[The amendment also stood in the
names of Sarvshri B. Satya Narayan
Reddy, Sukomal Sen, Dipen Ghosh
and Dr. Yelamanchili Shivaji]

SHRI CHITTA BASU (West Beng-
al) : I move: iia . ot
ot ceed
(18) “That at page 2, after Inei
11, the following Explanatton be
inserted, namely:—s ‘~ * ‘f“'l '
Explanation—For the pur-
poses of this Section, Election
%ini Commission means a five mem-
bers commission appointed under
Article 324 as an  independent
body with an independent ex-
ecutive machinery.”
3, 1 .
. P rhe questions were proposed.
THE DEPUTY CHAIRMAN: Shri
N. E Balaram. There is no need
to make 5 Jong speech,

SHRp N. E. BALARAM: No, Mad-
am, [ will not make 5 long speech. [
want to make one thing very clear.
I was listening to the speech made
by the hon, Minister and T must say
that T am not at al] convinced. Let
us pe fair on the question of the
argument, If you want to conduct
free and fair elections in the country
under present political situation, we
demand that we must have a much
more powerful independent Election
Commission,  There is no doubt
about it, All of us agree with it
When we demand for an independent
Election Commission, you should not
immediately jump to the conclusion
that we are highlv critical of the
present Election Commission. We
want to make it very clear that the
Election Commission can be made
much more independent and we have
got our own opinion about that. My
point has already been touched by the
hon. Prime Minister, 7 understand
that he has completely rejected the
idea of independent multi-member
Election Commission for this country.
He hag compietely rejecied that idea.
I think it is a very unfortunate situ-
ation, What is the harm in Laving
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a multi-member independent Elee-
tion Commission? We can have it

if you want the consensus of the
House and of the entjre country,
‘'We can have several methods to set
up an independent Commission. We
can set up a Committee, We have
made it very clear that we can set up
an independent Committee in which
‘there are some of the representatives
of the Opposition parties, the Chief
Justice, the Leader of the House and
the Prime Minister or we can have
-elections in Parliament. We can elect
Members from Parliament itself so
that there will be consensus, there
will be some understanding among all
of them for a multi-Members Election
Commission, That proposal has been
completely rejected and the Minister
‘himself expressed doubt about the
election apparatus in the States. Heis
saying, what is happening in the Sta-
tes? The electoral machinery in the
States is not so independent. He has
got doubt about that. That doubt is
‘there with ug also. How can we eli-
minate this doubt?

THE DEPUTY CHAIRMAN:
Mr. Balaram, kindly make yourself
precise.

SHRI N. E. BALARAM: I am mak-
ing a precise point. T am not making
any political speech. As long as there
is no independent Election Commis-
‘gion as visualised, we think that this
provision of giving more powers to
the Election Commission will not do,
Section 13(c) very well explains
about giving of powers to the Elec-
tion Commission during the period of
the election. The Commission was ap-
pointed by the President, (Interrup-
tions) . . -

- T - DEPUTY  CHAIRMAN:
I know you are repeating yourself.
You have made your point. Let me
cal] Mr. Upendra now. :

SHRI PARVATHANENI UPENDRA:
Madam, Dr. Yelamanchili Sivaji will
speak. .

-l
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THE DEPUTY CHAIRMAN:
No, the Member whose amendment is

there should speak. (Intlerruptions)
But he should have moved the amend-
ment. I wil] tell you the procedure.
I don’t mind whoever speaks if some- .

body has to speak. But the procedure oi
is, the person who moves the amend;'ﬂ L3

ment only speaks,

SHRI PARVATHANENI UPENDRA:
I moved on behalf of the three. It is
a joint amendment, (Interruptions).

THE DEPUTY CHAIRMAN-
Mr. Upendra, perhaps, you do not

know the procedure, I would like the,

hon. Members to know that the person
who moves the amendment js allow-
ed to speak.

SHRI B. SATYANARAYAN REDDY:
You have called only one Member,
You should have called all the na-
mes.

THE DEPUTY CHAIRMAN:
No, it can’t be. Mr, Reddy, the ques-
tion how. .. (Interruptions)...

SHRI PARVATHANENT UPENDRA:

Madam, I am on a point of order. I_
gave the amendment. Similar amend- -
ment has been given by two other
Members. It has been clubbed, You
called me first and T moved it. Either

you should have called the other two

also. .. (Interruption) ...

THE DEPUTY CHAIRMAWN:
How do I know who is going to speak?
You moved the amendment.

SHRI PARVATHANENI UPENDEA:
I moved it on my behalf. I cannot
move on others’ behalf.

THE DEPUTY CHAIRMAN:
1 do not want to argue. But now 'for
the future amendments, T am tell}ng
you make up your mind who is going
to speak and decide and that person
should move it. Now, I will allow
Mr. Sivaji, as a special case, to speak.
But please don’t do it in future. For
future I am letting you know.

s
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DR. YELAMANCHILI SIVAJI: Ma-
dam, it is stated that the officers who
are working under the State Govern-
ment, during the polls they will act
under the control of the Election Com-
mission, We want the entire thing
to be deleted. Anyhow the Election
Commission is not free. They are ac-
ting at the back of the Union Govern-
ment, Instead of putting them under
the control of the Union Government,
I advise the Government to see that
ihe usual procedure, which is in vo-
gue now, can be continued or at least
they need not under the control of the
Election Commission. They can act
under the supervision of the Election
Commission. That. is the amendment.

THE DEPUTY CHAIRMAN:
Mr. M. A, Baby, you do not want to
speak'ﬁ-’- P S

SHRTM.'A. BABY: If you permit, I
will speak.

THE DEPUTY CHAIRMAN:
I would rather not permit Mr. Suko-
mal Sen 1 allowed you extra time
yesterday. -Yesterday, we were very
comvplacent with you. Now, I think,
you should not be allowed.

SHRI SUKOMAL SEN -
allow me for one minute.

Please

THE DEPUTY CHAIRMAN: Only
for one minute. - -
vodem g Rlodn 0
1.00 rp.M. R A T
SHRI SUKOMAIL SEN: This is a
very important amendment. The point
is we have found that during elections,
" particularly during the last elections
in Tripura, when the election date is
announced and the preparations are
going on, the Government, all of a
sudden deploys army and para-mili-
tary forces. ‘This was done in Tri-
pura on the eve of the elections with-
cut the concurrence of the State Gov-
ernment, without even consulting it.
This is most improper and it tells up-
on the voters. This should be stcp-
ped. Forces should not bhe deloyed
without the concurrnce of the State
Government when the election date is
announced. Thank you, Madam.

14T
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Iq AW ofq : =) e wEIWm ATHA Y
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graq ?
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st @ WE W AT F 3w
RUTHE 9T g ar g | a4 faw
wAsHe ag g fx wFg F ®AW
faaq &1 Usq @I F HAHQ |
afaFrr aqE waw ¥ fan sraa
3@ 1T &1 SuHEAT REH &7 TS §.

ar w71 fad m¥ESie wg R
fa gt 9 ug faar g 9,
subject to the control, superinten-

dence and supervision of the Election
Commission. 3§ &g e |
It should be with the consent of the
Governor of the State.~

L ozoumx 1izecmid

zufee AW g Fgar & fo <wsa
EIRIT & QAT AW § IAFT W
FIT@ &7 SAFA Ml slige f&
gl Afawmidl IA% st TIw F7
W@ E SEF OFW A T RFET A
gl zafwe =0 § a7 WSy §@&EY
F wig®1qd FAFN &G A1 RAW
F wqd 3G F wWoA g DT A
AIME ar WISg @I F1 @ifa
Aqr wIfgn yIAr USK HFFT AT
nfas g gasT AT AWM -

SHRI M. S. GURUPADASWAMY:
Madam, I refer to Amendments 11, 13
and 14. All these refer to the Elec-
tion Commission and its character and
nature. I would like the Election
Commission to be indebpendent. ‘There-
fore, 1 have suggested that the Elec-
tion Commission should have its own
executive machinery, its own secreta-
riat. Therefore, 1 commend the first
amendment to the acceptance of the
House. The second amendment deals-
with deployment of paramilitary for-
ces. Now the law is not clear. When-
ever paramilitary forces are sent to
any State to meet any emergency the
acceptance of the Government of that
State is necessary, It should be made
a pre-condition. The third amend-
ment deals with the police forces, The
police forces should come under the

1

k4
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-
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.ontrol of the Election Commission.
All these amendments are meant 1o
nake the Election Commission really
ndependent and free in conducting
Ae elections. They should not depend
apon other forces and incidentally, the
:onsent of the Government of the
State where paramilitary forces are
deployd is necessary,

Iq awafa ;. wreAtUr ST AR
ar wew &< & fqar ar)

st W W AW o oagT
9¢ sadq fvg o1 A@T |

gq gwinfa : afsg

‘.?'f',h.'"-

The thing is, only for this amendment,

I am allowing, For the next, the one
who moves will have to sftr)eak.
D Ve T ol

¢ ~¥ra rboeoo g qrf

ot xEx fWE . qew fewr

Fq744, AOFT IT gAT F g A

aa g agn"-eam aw W®rog 1

p. J""
l‘i‘ ¢8ﬂ} -)- N e @

9 t‘ﬂ afy : 7Y %Wig A S
q@ g 8, Sfe A /IOA &7 &7 AG

(|=Fgiw) .. 3ET Fat vE g & e
stz FATF T8 qair-e'gir A W

3B 1

SHRI JASWANT SINGH: The es-
sence of the amendment that is being
moved by me and my colleague, Shri
Lal K Advani, and other Members of
my party is the insertion of the provi-
50,

“Provided thai this section shall
come into operation after the crea-
tion of an independent secretariat
of the Election Commission, analo-~
govs to the secretariats of Parlia-
ment and such other Constitutional
bodies and authorities, as proposed
by the Election Commission itself.”

Madam, during his mcjor interven.

[P

ata

tion which, in fact, was a masterly in--:

tervention that Lal Krishan Advaniji

!
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made on this very important point,.
he emphasised that on a5 important .
an issue as the role of the election
system, this, undoubtedly, is a major
step that the Government has taken .
but the Governmen; has failed to conss
sult. even the Chief Election Commig=r
sioner, Now, whatever the conse-;
quences of the steps that Parliamenti
is today taking, the brunt of it' shalll
have to be borne phy the Chief Election
Commissioner and on such a measure
the Government did not even find it
necessary to consult the Chief Elec-
tion Commissioner which, in fact, un-
derlines the necessity and the impor-
tance of strengthening the Chief Ele-
ction Commissioner’'s office. This is
not a question Madam, of whether we
have faith in it or we do no. have
faith in it, ag the leader of the Gov-
ernment somewhat puerilely and tri-,
tely tried to put across. The essense
is that when the other Constitutional:
bodies like the Attorney-Gen-.
eral or Parliament or other such bo- -
dies they need not be listed here—can -
have a function which is enshrined
in the Constitution, then where is the
difficulty in similarly providing the
benefits to the Chief Election Com-.
missioner? The point that has beem:
put acrossed by the Minigicr s that
there is no need to have g Consti.
tutional amendment for it. It ~tilt
remains unclear as to what the dama- .
ge or harm is which is going to be
caused by providing Constitutional en-
shrinément of functional autonomy
like the Parliament Secretariat or the
Attorney-General’s Office; etc. Where
ig the gifficulty in that? I say this be-
cause if the purpose is to strengthen
the systém, then, the Chief instrument’:
of it the Chief Election Commissioner
and his office must be strengthened.
That Madam, is the esssence of the
amendment that has been made by
all of us, that is by Shri Lal Krishana
Advan; myself and others, and T o
submit to the Government to consxder
it. -d ' Vie 2

R i

CHAIRMAN:

Iy ve A

THE DEPUTY
Now, Mr. Upendra,
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SHRI PARVATHANENI UPENDRA;
Madam, the amendment says that we
have to add an Explanation after line
11, page 2. Article 324 of the Consti-
tution already provides for a multi-
member Commission. But the Minister
‘has not agreeq to it. When we are ar-
ming the Election Commission with
additional powers, not only with or-
.dinary powers, but also with the po-
wer of registration etc. it is very es
- sential that the Commission should be
ob’ective angd indopendent.,  For that
I vropose that this emnndm nt br ac-

~cepted. . -

oL st i
THE DEPUTY CHAIRMAN: Yes,

. Mr, Chltta Basuy, you want to speak?

[ 1ni| -

SHRI CHITTA BASU: Yes. ’31 |

THE DEPUTY CHAIRMAN: All
-right.

lad [P . g {A

T N N T X

SHRI CHITTA BASU. Madam, as a

matter of fact, we want that there
should be a multi-member Commis-
sion and there be a separate
executive machinery, as I have expl-
ained yesterday, so that the Commis.
sion can work independently of the
<Government. T think the Government
should have no objection to it.

It is also agreed that the Flection
Commission is a Constitutional body
or institution. But there are some
deformities in that the Commission
has got np independent machinery to
discharge its responsibilities. Hence
my amendment,

THE DEPUTY CHAIRMAN: Mr.
Minister, 3o you want to react to these
amendments?

SHRI HANS RAJ BHARDWAJ: Ma-
dam, so far as the Election Commis-
sion ig concerned, I have made my
submission that it is a Constitutional
institution and it functions indepen-
dently ang the Election Commission
does not want a secretariat like the
Lok Sabha or like the Atiorney-Gene-
Tal's office andseveral other institu-
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tions which function independently
notwithstanding the fact that they are
appointeq by the President. We have”
given strength to the Election Com-
mission and the measures we have
brought through this Rill serve that
purpose and I do not think that this is
the time when we can consider all the
amendments because taking the gen-
eral scheme of strengthening the pro-
cess of funclioning of the Election
Commission, I say that we have given
adequate powers to the Election Com-
mission in this measure.

THE DEPUTY CHAIRMAN:
I am putting all the amendments to
vote together.

SHRI PARVATHANENI UPENDRA:
The House may accept one and reject
the other.

THE DEPUTY CHATRMAN: .
It is not likely tha; any amendment
will be approved. Let me put to vote
all the amendments together. The
time of this House is also important.

SHRI PARVATHANENI UPENDRA:
But they are different amendments.
How can you do that?

THE DEPUTY CHAIRMAN:
It you want any specific amendment to
be put to vote separately, please tell
me. (Interruptions) I have no objec-
tion. The Government will have no
objection.

SHRI M. S. GURUPADASWAMY:
I would like to press Amendments
Nos. 17 and 19 to be put to vote sep-
arately. - . ‘

SHRI N.E. BALARAM: I would like
to press Amendment No. 3.

THE DEPUTY CHAIRMAN: There
is no problem., We wil] sit tomorrow
or the day after tomorrow as far as
I am concerned. Bui we know that
the amendments are not going to be
accepted. Why do you want to press
every amendment? (Interruptions)
Mr. Malaviya please sit down. Every
time you get up with such a shout.

- 2
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I can shout 1louder than you..
Please don’t behave like this, Please
sit down, You are a Member of the
Business Advisory Committee and a
Member of Parliament. You should
know how to talk. |

(sgaumA)

g1 w71 dfeq | wie gEw @
ar 437 agf 21 aF ¥ uwaaw
®&f 3| wWT gT u¥edr Fwr US-
oF WA X oAtw gy aen W
g Fr gadiws A &, W
Unnecessarily we will be wasting time.
We have got a Jong List of Business
after Special Mentions, Somebody
wil] have to sit late. If you want
any specific amendment to be pres~

sed, please tell me. But don't do it
just for the heck of it.

SHRI PARVATHANENI UPENDRA:
‘We have listed about 16 amendments
to be pressed.

SHRI M. S. GURUPADASWAMY: 1
want to press Amendments Nos 17 and
19.

SHRI PARVATHANENI UPEND.
RA: I want to press Amendment Nos.
4 and 7.

, SHRI LAL K . ADVANI: I want to
press Amendment No. 13

SHRI DIPEN GHOSH I want to
press Amendments Nos, 8 and 15,

SHRI N. E,. BALARAM: I want to
press Amendment No 3.

SHRI SUBRAMANIAN SWAMY:
(Uttar Pradesh) : I have a fundamen-
ta] ideological point.

THE DEPUTY CHATRMAN:
You don’t have any fundamental ideo-
logical point. Please sit down.

THE DEPUTY CHAIRMAN: Now 1
put Amendments No. 4 and 7 to vote.
The question are:
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(4) “That at page 2, line 8 for the
words “deemed to be on deputation
to” the words “under the general
superintendence of” be substituted.”

(7) “That at page 2, lines 9-11, the
words “and such officers and staff
shall, during that period, be subject
to the control, superintendence and
discipline of the Election Commis-
sion’ be deleted.”

The House divided:
THE DEPUTY CHAIRMAN:

Ayes—54

E" of

n
Noeg — 117

Ayes—54
Advanij, Shri Lal K.
Amin, shri Mohammed ]
Ashwani Kumar, Shri -
Baby, Shri M. A.
Balanandan, Shri E.
Balaram, Shri N, E.
Basu, Shri Chitta
Basu Ray, shri Sunil
Chakravarty, Shrimatj Bijoya
Chowdhury, Shrimati Renuka
Das Gupta, Shri Gurudas
Gautam, Shri Anand Prakash
Ghosh, Shri Dipen
Goswami, Shri Ramnarayan
Gowda, Shri D. B. Chandre
Gurupadaswamy, Shri M. S.
Hashmi, Shri Shamim .
Jaswant Singh, Shri
Javali, Shri J. P.
Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan -
Kunjachen, Shri P. K. z .
Lakshmanna, Prof. C. )
Lather, Shri Mohinder Singh
Mahajan, Shri Pramod -
Maheswarappa, Shri K. G.
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Mahishi, Dr. (Shrimatl) Sarofini
Malaviya, Shri Satya Prakash
Morarka, Shri Kama) - *-s*
Naik, Shri L. Narsingh
Naik, Shri R. S. L
Poddar, Dr. R. K. R A
Quasem, Shri Mostafy Bin™ "'~
Radhakrishna, Shri Puttapaga
Rahman, Shri Mohd. Khaleelur
Rajangam, Shri N,

Rao, shri Gopala Rao

Rao, Shri Moturu Hanumantha '
Rao, Shri Moturu Hanumantha
Reddy, Shri B, Satyanarayan
Reddy, Dr. G. Vijaya Mohan
Sen, Sri Ashis

Sen, Shri Sukomal

Sinha, Shri Yashwant

Sivaji, Dr. Yelamanchili " "W '
Sreedharam, Shri Arangi] = -+ & ™
Swamy, Shri Subramanian S
Talari Manohar, Shri ST

Upendra, Shri Parvathaneni
Verma, Shrimati Veena

Verma, Shri Virendra M
Vincent, Shri M. seoh
Yadav, Shri Isp Dutt .
Yadav, Shri Ram Naresh ‘ ST

o D 3 -

“Now( 117 . :3 AR 7
Ahluwalia, Shri S. 5. -7 7
Alva, Shrimati Margaret : A
Amla, Shri Tirath Ram = -#7-3J%

yoi

Anand Sharma, Shri et
Ansari, Shri Mohammed Amin
Antony, Shri A. K,

Bagrodia, Shri Santosh A TRV
Bansal, Shri Pawan Kumar ' S
Barongpa, Shri Sushil )
Basumatari, Shri Dharanidhar
Bhajan Lal, Shri

Bhandare, Shri
kant

Bhardwaj, Shri Hansraj

Murlidhar Chandra-

MR SO S
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Bhafaa Shri Madan

Bhatt, ghri Jitendrabhai Labhshanker
Bhattacharjee, Shri Kamalendy

Bhim Raj, Shri st o - -

Birla, Shri Krishna Kumar
Chatterjee, Prof. (Mrs,) Asima
Chavan, Shri- S, B.

Chowdhary, Shri Ram Sewak e
Darbara Singh, Shri
Desai, Shrj Jagesh
Dharam Pal, Shri
Dhusiya, Shri Sohan Lal
Dronamraju, Shri Satyanarayana ’
Dubey, Shri Bindeshwari , )
Faguni Ram, Dr..;; i -. - o« fhw
Fernandes, Shri Johp F, :
Fotedar, shri Makhan Laj
Ganeshwar Kusum, Shrj
Gupta, Shri Vishwa Bandbu o 1qii»
Hanumanthappa, Shri H. fa.”
Hari Singh, Shri cf et
Islam, Shri Baharul.. _ ..ng
Jacob, Shri M. M. 'mA 2y o7 Tk
Jadhav, Shri Vithalrao Madhavrao-
Jamuda, Shri Durgg Prasad

Jogi, Shri AjitP. K, ot o
Joshi, Shrimati Sudha Vijay !
Kailashpati, Shrimatj

Kakodkar, Shri Purushottam

Kalita, Shri Bhubaneshwar

Kesri, Shri Sitaram
Khan, Dr. Abrar Ahmed
Khatun, Kumari Sayeeda BN )
Kidwai, Dr. Mohd. Haghim "
Kollur, Shri M. L.

Koya, Shri B, V. Abdulla )
Kulkarni, Shri A, G- ®1 I aefonal’ et
Laxmi Narain, Shri

Mahendra Prasad, Shri N .
Mahto, Shri Bandhu T e e
Majhi, shri Prithibi

Malaviya, Shri Radhakishan ‘{ . 1
Malik, Shri Mukhtiar Singh-
*r-~to= Shri Bhagatram

Joa TEeT

2,

v
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Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohan
Matto, Shri Ghulam Rasool
Meena, Shri Dhuleshwar .

Mehta, Shri Chimanbhai 2*"
Mishra, Dr. Jagannath

Mishra, shri Shiv Prafap
Mohanty, Shri Subas
Mohapatra, Shri Basudeb TRe

Naik, Shri G. Swamy i &

Narayanasamy, Shri V.
-Pachouri, Shri Suresh LT T
Pahadia, Shrimati Shanti

Pande, Shri Bishambher Nath
Pandey, Shrimatj Manorama
Panwar, shri B, L. A cans
Parmar, Shri Rajubhaj A. A
Patel, Shri Chhotubhai
Patel, Shri Vithalbhai M. © ™
Patil, Shrimati Pratibha Devisingh
Pattnaik, Shri Sunil Kumar
Puglia, Shri Naresh C.
Rafique Alam, Shri z s
Rai, Shri Kalpnath 7
Ramamurthy, Shri Thindivanam K.
Ratan Kumari, Shrimati .
Rathwa, shri Ramsinh ™~ “‘ﬁ”:'
Ray, Shri Déba Prasad =~ %" ~
Razi, Shri Syed Sibtey

Reddy, Shri T. Chandrashekhar
‘Richharia, Dr Govind Das
‘Sahay, Shri Dayanand
Sahu, Shri Baikunthnath

T o2C

Sahu, shri Rajni Ranjan N
Sahu, Shri Santosh Kumar

Salve, Shri N. K. Pl‘, . '“\, ’ ‘
‘Satya Bahin, Shrimati ., " o

Sayeed, Mufti Mohamad :j
Sharma, Shri Chandan -r" abie
‘Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.
Siddiqui, Shri Shami; Ahmed
Singh, Shri Bir Bahadur
Singh, Shrij R. K. Dorendra

,
regpg
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f S.ingh, Thakur Kamakhy, Prasad

Singh, Shrimati Pratibhg - -

Singh, Dr. Rudra Pra¢ap - <1t

Singh, Shri Surender 1A

Singh, ghri Vishvijit P. ef "9

Solanki, Shri Madhavsinh 4957

| Sukul, Shri P. N. asin ue

Taimur, Shrimati Syeda Anwarg -

Tariang, Shri Jerlie E,

Thakur, Prof. Chandresp, P. .

Thakur, Shri Surendra Singh T

Thangkabalu, Shri K. V. >

Tripathi, Shri Chandrika Prasad

Tyagi, Shri Shanti

Verma, Shri Kapil 35

Vikal, Shri Ram Chandra

The motions were negatived.

‘THE DEPUTY CHAIRMAN:. I shall
now put amendment Nos, 3, 8, 15, 13;
17; & 19 to vote.

- s=a.

The questions are:

(3) “That at page 2, lines 1 1o 11
be deleted.”

-7 (8) “That at page 2, lineg 1 ¢o 11
" for the words” and such officers
7 and staff shall, during that periods

“be subject to the control superin-

tendence and discipline of the Elec-
‘ tion Commission” the wordg “sub-
ject to the consent of the Govern-
ment of the State concerned” be
substituted”

(15) “That at page 2, after '1l,
the following provisos be inserted,
namely:—

“Provided that if the Election
- Commissijop requireg the deploy-
vpq ment of para-military forces or
| A . N .
A.l.-my in -any constituency, during
the election such deployment
shall take place only with the
concurrence of the Government
of the State concerned.
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Provideq further that the Cen-
tral Government shal] not deploy
Army in any State or any part
of the State within a perjod of 3
weeks before the scheduled date
of election without the concur-
rence of the Government of the

State concerned.”
Lo Toasra

(13) “That at page 2, after line
11, the following proviso be insert-
ed, namely:—

I 1T ULV S 07 S+ |

“Provided that if the Election
Commissjon requires the deploy-
ment of paralmilitary forces in
any constituencies during the
elections, such deployment sghall
take place only wity the concur-
rence of the concerned - ,uState
Government”.’ g

(17) “That gt page 2, after line
11, the following Explanatlon be
1nserted namely:.—

“Explanation.—For the purpoSe
of this Section, Electio, Commis-
sion means a three members com-
sion appointed under Article 324
.8 an independent body with an

. ndependent executive mechinery
in consultation with the Chief
Justice of Supreme Court of
India and the Leader of OppOSi-
tion in Parliament.”

ba:?m‘f' KU

(19) “That at page 2, after line
|, the following be inserted, name-
ly:—

w'oor Tl

“13CD. There shall be a fund
for meeting the expenditure in-
curred by political parties in fin-
ancing the candidates contesting

“ under their symbol to Lok Sabha
and Assemblieg on the basjs of
norms fixed by the rules made
under the Representatiop of the
People Act, 1950.”
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" Phe House divideq

Ayes - 53 -7

Noes oy ooew M8
S S
'AYES—53

Advani, Shri Lal K.
Amin, Shri Mohammed
Ashwani Kumar, Shri -
Baby, Shri M. A, &
Balanandan, Shri E. -+ ¢
Balaram, Shri N. E.
Basu, Shri Chitta

Basu Ray, Shri Sunil
Chakravarty, Shrimatj Bijoya
Chowdhury, Shrimati Renuka
Das Gupta, Shri Gurudas
Gautam, Shri Anand Prakash
Ghosh, Shri Dipen

Goswami, Shri Ramnarayan
Gowda, Shri D. B. Chandre
Gurupadaswamy, Shri M, S.
Hashmi, Shri Shamim
Jaswant Singh, Shri . -
Javali, Shri J. P. N
Kalvala, Shri Prabhakar Ragp
Kar, Shri Narayan

Kunjachen, Shri P. K,
Lakshmanna, Prof. C,

Lather, Shri Mohinder Singh
Mahajan, Shri Pramod -~
Maheswarappa, Shri K. G.
Mahishi, Dr. (Shrimati) Sarojini
Malaviya, Shri Satya Prakash
Morarka, Shri Kamaj} ,
Naik, Shri L. Narsingh, . R -
Naik, Shri R. S.

Poddar, Dr. R. K. s
Quasem, Shri Mostafy Bin
Radhakrishna, Shri Puttapaga
Rahman,‘ Shri Mohd. Khaleelur
Rajangam, Shri N.
Rao, Shri Gopala Rao

Tendn

oy

e
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Rao, Shri Moturu Hanumantha
Rao, Shri Yalla Sesi Bhushana
Reddy, Shri B, Satyanarayan AT
Reddy, Dr, G. Vijaya Mohan
Sen, Sri Ashis

Sen, Shri Sukomal C
Sinha, Shri Yashwant
Sivaji, Dr. Yelamanchili
Sreedharam, ghri Arangi]
Swamy, Shri Subramanian
Talari Manohar, Shri
Upendra, Shri Parvathaneni
Verma, Shrimati Veena
Verma, Shri Virendra
Vincent, Shri M.

Yadav, Shri Ish Dutt '
Yadav, Shri Ram Naresh

BaCK

NOES—118 ‘

b 4

Ahluwalia, Shr S. S.

Alva, Shrimati Margaret Lot
Amla, Shri Tirath Ram

Anand Sharma, Shri

Ansari, Shri Mohammed Amin
Antony, Shri A. K.

Bagrodia, Shri Santosh

Bangal, Shri Pawan Kumar
Barongpa, Shri Sushi]

Basumatari, Shri Dharanidhar
Bhajan ILal, Shri

Bhandare, Shri Murlidhar Chandra-
Bhardwaj, Shri Hansraj

Bhatia, Shri Madan

Bhatt, Shri Jitendrabhai Labhshanker
Bhattacharjee, Shri Kamalendu
Bhim Raj, Shri

Birla, Shri Krishna Kumar
Chatterjee, Prof, (Mrs,) Asima
Chavan, Shri S, B.

Chowdhary, Shri Ram Sewak #&:ié
Darbary Singh, Shri

Desai, Shri Jagesh

Dharam Pal, Shri & o=
Dhusiya, Shri Sohan Lal - o
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Dronamrapu, Shri Satyanarayang

Dubey, Shri Bindeshwari
Fagunj Ram, Dr.
Fernandes, Shri John F:
Fotedar, Shri Makhan Laj
Ganeshwar Kusum, Shri
Gupta, Shri Vishwa Bandhu
Hanumanthappa, Shri H.
Hari Singh, Shri

Islam, Shri Baharul

Jacob, Shri M. M.

Jadhav, Shrj Vithalrao Madhavrao

Jamuda, Shri Durga Prasad
Jogi, Shri Ajit P. K.

Joshi, Shrimati Sudha Vijay
Kailashpati, Shrimatj
Kakodkar, Shri Purushottam
Kalita, Shri Bhubaneshwar
Kesri, Shri Sitaram

Khan, Dr. Abrar Ahmed
Khatun, Kumari Sayeeda
Kidwai, Dr. Mohd. Hashim
Kollur, Shri M. L.

Koya, Shri B. V. Abdulla
Kulkarni, Shri A. G.

* Laxmi Narain, Shri

Mahendra Prasad, Shri

Mahto, Shri Bandhu

‘Majhi, Shri Prithibi

Malaviya, Shri Radhakishan

Malik, Shri Mukhtiar Singh

Manhar, Shri Bhagatram

Masodkar, Shri Bhaskar Annaji»'

Mathur, Shri Manmohan

Matto, Shri Ghulam Rasool

Meena, Shri Dhuleshwar

Mehta, Shri Chimanbhai

Mishra, Dr, Jagannath

Mishra, Shri Shiv Pratap

Mohanty, shri Subag,
Yy AR

Mohapatra, Shri Basudeb .

Naik, Shri G. Swamy 00

Narayanasamy, Shri V.

Pachouri, Shri Suresh

(2T
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“"Pahadia, Shrimati Shanti

Pande, Shrimati Magq;agx%':l
Panwar, shri B, L.

Parmar, Shri Rajubhaj A

Patel, Shri Chhotubhai

Patel, Shri Vithalbhai M. .
Patil, Shrimati Pratibha Devisingh
Pattnaik, Shri Sunil Kurqar R
Puglia, Shri Naresh C. )

Rafique Alam, Shri :h_,

T

- Rai, Shri Kalpnath -
" Ramamurthy, Shri Thindivanam K.

Ratan Kumari, Shrim.atin
Rathwa, Shri Ramsinh
Ray, Shri Deba Prasad .

"Razi, Shri Syed Sibtey

Reddy, Shri T. Chandrashekhar
Richharia, Dr, Govind Das

Sahay, Shri Dayanand

* Sahu, Shri Balkunthnath
- Sahu, shri Rajni Ranjan
"Sahu, Shri Santosh Kumar

* Salve, Shri N. K. P.

T

* Satya Bahin, Shrimati

-

[

Sayeed, Mufti Mohamad,
Sharma, Shri Chandan
Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.
Siddiqul, Shri Shamim Ahmed
Singh, Shri Bir Bahadup

. Singh, Shrj R. K. Dorendra

*Thakur, Prof. Chandresh P. ~

Singh, Thakur Khamakhya Prasad
Singh, Dr. Rudra Pratap
Singh, Shri Surender

Singh, Shri Vishvijit P. )
Solanki, Shri Madhavsinh
Sukul, Shri P. N. T
Talmur, Shrimati Syeda Anwara

Tariang, Shri Jerlie E. L
BT

"Thakur, Shri Surendra Singhlrg{ "M

Thangkabalu, Shri K, V. T Olf
Tripathi, Shri Chandrika Prasad 3%-

Tyagi, Shri Shanti THAB FASZE 2.\
. -

<o
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Verma, Shri Kapil

Verma, Shrimati Veena '

Vikal, Shri Ram Chandra

The moticms were mnegatived,

THE DEPUTY CHAIRMAN: Now
put all the rest of the amendments ¢
caluse 2, that is amendmentg Nos,
6, 9, 10; 11; 12; 14; 16 and 18 to vats,

The motions were put and t}
motions were negatived.

Y

THE DEPUTY CHAIRMAN. I shs
put clause 2 to vote. The question i

“That Clause 2 stand part of the Bil
The House divided

THE DEPUTY CHAIRMAN.

PYSSe
Ayes—11¢

Noes .. .. 53
Ayes—116 )

Ahluwalia, Shri S, g,

Alva, Shrimati Margaret
Amla, Shri Tirath Ram

Anand Sharma, Shri

Ansari, Shri Mohammed Amin
Antony, Shri A. K,

Bagrodia, Shri Santosh
Bansal, Shri Pawan Kumar
Barongpa, Shri Sushi} R
Basumatari, Shri Dharanidhar
Bhajan Lal, Shri

Bhandare, Shri Murlidhar Chandrs
kant

Bhardwaj, Shri Hansraj

Bhatia, Shri Madan

Bhatt, Shri Jitendrabhai Labhshanke
Bhattacharjee, Shri Kamalendu
Bhim Raj, Shri :
Birla, Shri Krishna Kumar ..qng~
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Chatterjee, Pro? (Mrs)) Asima
Chavan, 8hri S_ B. o
Chowdhary, shri Ram Sewak
Darbara Singh, Shri

Desai, Shri Jagesh

Dharam Pal, Shri

Dhusiya, Shri Sohan Lal
Dronamrapu, Shri Satyanarayang
Dubey, Shri Bindeshwari

Faguni Ram, Dr.

Fernandes, Shri John Fy

Futedar, Shri Makhan Laj
Ganeshwar Kusum, Shri

Gupta, Shri Vishwa Bandhu
Hanumanthappa, Shri H.
Hari Singh, Shri

Tslam, Shri Baharul '
Jacob, Shri M. M.
Jadhav, Shri Vithalrao Madhavr"o
Jamuda, Shri Durgg Prasad

Jogi, Shri Ajit P, K. ]
Joshi, Shrimati Sudha Vijay ~
Kailashpati. Shrimatj

Kakodkar, Shri Purushottam
Kalita, Shri Bhubaneshwar

Kesri, Shri Sitaram

Khan, Dr. Abrar Ahmed !
Khatun, Kumari Sayeeda 1
Xidwai, Dr. Mohd. Hashim
Kollur, Shri M. L. .
Kulkarni, Shri A. G. !
Laxmi Narain, Shri l
Mahendra Prasad, Shri .
Mahto, Shri Bandhu
Majhi, Shri Prithibi |
Malaviya, Shri Radhakishan |
Malik, Shri Mukhtiar Singh
Manhar, Shri Bhagatram
Masodkar, Shri Bhaskar Annaii
Mathur, Shri Manmohan
Matto, Shri Ghulam Rasool
Meena, Shri Dhuleshwar
Mehta, Shri Chimanbhai B
Mishra, Dr. Jagannath

Mishra, Shri Shiv Pratap
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Mohanty, Shri Subas

Mohapatra, Shri Basudeb

Naik, Shri G Swamy. e
Narayanasamy, Shri V.

Pachouri, Shri Suresh

Pahadia, Shrimati Shanti =~

Pande, Shrimati Manorama
Panwar, gshri B L. <
Parmar, Shri Rajubhaj A.

Patel, shri Chhotyubhaj

Patel, Shri Vithalbhai M.

Patil, Shkimati Pratibha Devisingh
Pattnaik, Shri Suni] Kumar

Puglia, Shri Naresh C.

Rafique Alam, Shri

Rai, Shri Kalpnath

Ramamurthy, Shri Thindivanarn K
Ratan Kumari, Shrimati -
Rathwa, Shri Ramsinh

Ray, Shri Deba Prasad

Razi, Shri Syed Sibtey

Reddy, Shri T. Chandrashekhar
Richharia, Dr Govind Das

Sahay, Shri Dayanand

Sahu, Shri Balkunthnath

Sahu, shri Rajni Ranjap

Sahu, Shri Santosh Kumar

Salve, Shrj N. K. P.

Satya Bahin Shrimati

Sayeed, Mufti Mohamad

Sharma, Shri Chandamn

Sharma, Shri Satish Kumar

Shiv Shanker, Shri P. !
Siddiqul, Shri Shamim Ahmed
Singh, Shri Bir Bahadur

Singh, Shri R. K, Dorendra
Singh, Thakur Khamakhya Prasad
Singh, Shrimati Pratibha -
Singh, Dr. Rudra Pratap Lo
Singh, Shri Surender .
Singh, Shri Vishvjit P. ' - " ¢
wlanki, Shri Madhavsinh
wukul, Shri P. N.

‘almur, Shrimati Syeda Anwara
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‘Tariang, Shri Jerlie E,

Thakur, Prof. Chandresh P.
Thakur, Shri Surendra Singh
‘Thangkabalu, Shri K. V.
Tripathi, Shri Chandrika Prasad
Tyagi, Shri Shanti

Verma, Shri Kapil

Vikal, Shri Ram Chandra

Noes.—53

Advani, Shri Lal K.

Amin, Shri Mchammed
Ashwani Kumar, Shri -
Baby, Shri M. A.

Balanandan, Shri E.

Balaram, Shri N. E.

Basu, Shri Chitty

Basu Ray, shri Sunil
Chakravarty, Shrimati Bijoya
Chowdhury, Shrimati Renuka
Das Gupta, Shri Gurudas
Gautam, Shri Anand Prakash
Ghosh, Shri Dipen

Goswami, Shri Ramnarayan
Gowda, Shri D. B. Chandre
Gurupadaswamy, Shri M. S.
Hashmi, Shri Shamim
Jaswant Singh, Shri

Javali, Shri J. P.

Kalvala, Shri Prabhakar Rag
Kar, Shri Narayan
Kunjachen, Shri P. K.
Lakshmanna, Prof. C,

Lather, Shri Mohinder Singh |
Mahajan, Shri Pramod
Maheswarappa, Shri K. G.
Mahishi, Dr. (Shrimati) Sarojiuni
Malaviya, Shri Satya Prakash
Morarka, Shri Kamaj
Naik, Shri L. Narsingh
Naik, Shri R. S.

Poddar, Dr. R. K. K
Quasem, Shri Mostafy Bin
Radhakrighna, Shri Puttapaga
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Rahman, Shri Mohd. Khaleelur
Rajangam, Shri N.

Rao, Shri Gopala Rao

Rao, Shri Moturu Hanumantha
Rao; Shri Yalla Sesi Bhushana
Reddy, Shri B, Satyanarayan
Reddy, Dr. G. Vijaya Mohan
Sen, Sri Ashis

Sen, Shri Sukomal

Sinha, Shri Yashwant

Sivaji, Dr. Yelamanchili
Sreedharam, Shri Arungil -
Swamy, Shri Subramanian
Talari Manohar, Shri

Upendra, Shri Parvathaneni
Verma, Shri Virendra

Vineent, Shri M.

Yadav, Shri Ish Dutt

Yadav, Shri Ram Naresh

The motion was adopted.

Clause 2 was added to the Bill,

Clause 3—(Amendment of section
2)

THE DEPUTY CHAIRMAN: We
take up clause 3. There are threz
amendments. Amendment No. 2V i3
by Shri Chitta Basu: amendment No.
21 by shri Sukomal Sen and Shri
Dipen Ghosh ang amendment No, 22
by Shri Upendra and others, Are you
moving?

SHRI CHITTA BASU (West Ben-
gal). I move:

20. “That at page 2. for lines 17 to
19, the following be  substituted,
namely: —

“(f) ‘Political Party’ means an
association oy body of individuas!
citizen of India, welded to an ideo-
logy and set of socio.economic-poli-
tic programme, and recognised by
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Election Commission for the pur-
poses of allotment of symbols under
the Election symobls (Reservation
and Allotment) Order 1968.”

SHRI SUKOMAL SEN: I mova;

21, “That at page 2. lines 18-19, the
words ‘“registered with the Election
Commission as a political party .ander
Section 29A” be deleted.”

[The amendment also stcod in the
name of Shri Dipen Ghosh]

SHRI PARVATHANENI UPENDRA:
I move:.

22, “That at page 2, lines 17-19, for
the words “(f) ‘political party’ neans
an association or body of individual
citizens of India registered with the
Election Commissign ag a  political
party under section 29A” the words
“(f) ‘political party’ meang an asso-
ciation or body of individual citizens
of India recognised by the Election
Commission for th, purpose of allot-
ment of symbols under the Election
Symbolg (Resgervation and Allotimen?)
Order 1968.” be substituted.”

[The amendment also stood iyp the
names of Shri B. Satyanarayan Reddy
and Dr. Yelamanchili Sivaji)
were

The questions proposed,

SHRI CHITTA BASU. Madam, this
clause relates to definition of a poli-
tical party. As a matter of fact, 1
want to change the definition of the
poliical party and I feel there connot
be a political party unless it is wed-
ded to a particular ideology and con-
cept of socio-economic problems. But
here, the definition hag been that a
party is mercly an  association of
individuals. Therefore. {his is not ac-
ceptable to me. 1 feel it shouly be
jn the way as I have suggested.

My second point ig about the ques-
tion of recognition by the FElection
Commission. 1 feel by my amendment,
there is no necessity of having a new
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Bult, 19do a
chapter for recognitiop, and registra-
tion of political parties. You will find
that there is a gystem existing now for
recognition of political parties in our
country and undey this system, there
is the Electiop, Commission and there
is Election Symbols (Reservation and
Allotment) Order, 1968. At pre-
sent, recognition is give, o  the
basis of that order, That order js
“Election Symbol Reservatioy, and Al
lotmeny Order, 1968”. My view is that
that order is quite sufficient to allot
symbols. Allotment of a symbol is done )
only when the FElection Commission
accepls that party as a recognised poli-
tical party either at the national level
or at the State level. Therefore, there
is no necessity of having a separate
chapter for registiration of political
parties. Madam, I don't like to take
much of your time, Yesterday, of
course, 1 could not explain in detail,
But I did express my opposition to the
very idea of registration of political
parties because that will be a regres-
Sive step.

= .

102

SHRI SUKOMAL SEN: Madam, thig
clause regarding registration of politi-
cal parties by the Election Commis:
sion is a most harmful and a dange-
rous clause to the democratic norms
of our country. Sg far we have held
so many elections since 1952, This
clause was not there. It was not
necessary at all. I do not understang
why this clausc has been brought in
the present Bill. Therefore, T say
that if this amendment is not accebted
it means that there will be curb on
the democratic functioning of the doli-
tical parties. I; will lead to some di-
ctatorial powers on the part of the
Election Commission ag well as Gov-
ernment. That is why T feel that
this amendment should be accepted.
The Election Commission can seek so
much of information from a political
party while registering it. But the
Government has cleverly avoided sne
provision and that js, whether a poli-
tical party holds elections at least onte
in three years. There are Dpolitical
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3
[Shri Sukomal Sen]

parties in the country, including Jhe
ruling party, which have noy held elec-
tions for decades together. What will
happen ¢, such parties? So, this clause
is most harmful and I want deletion
of this clause,

SHRI B. SATYANARAYAN REDDY:
Madam Deputy Chairman, in Clause
3, Chapter III, of this Bill, a political
party has been defined. My opposi-
tion to this clause is because the defi-
nition of a  political party has been
made in the Allotment of Election
Symbol order. So there is no need
for a separate clause for defining a
political party. Madam, this clause
is not only dangerous and harmful,
but it is also mischievous because by
giving the powerg fo the Election Com-
mission under this clause they want to
put an end to the recognition of {he
political parties. This is very dange-
rous in 3 democracy. This cannot be
allowed. So. we oppose this clause.
At the same time, we also oppose
Clause 6 Dbecause this also  comes
under the same definition. So, I want
thay this clause should be deleted, I
want fo press it,

SHRI HANS RAJ BHARDWAJ: So
far as regisiratioy, ig concerned, T think
the hon, Members are aware that
there is a registration already under
the Symbol Allotment Order. For
the purpose of getting a symbol, one
has to go to the Election Commission
for getting himself registered. There
are criteria laid down and more or
less the same criteria plus a few more
have been added. This wil] form
part of the statute now on a broader
plank because, as T have submitted
earlier, we want to see that commu-
nal parties are not allowed to enter
the fray of elections. There are some
other tests with regard to commit-
ment to the Constitution. They are
verw elementary things. Nobody
shoulg be scareq of them. It is a
very wholesome provision. The idea
is that there should be a test of par-
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ties which are communal.  Religion
and political shouid be kept apart

Therefore, this registration and thig
commltmer_lt Is necessary in the case
of the existing boliydal parties. Ir
they do not subscribe to this, it is
their vwn view.

S - P - s

r

THE DEPUTY CHAIRMAN: I will
put the three amendments together 1o
vote.

SHRIPARVATHANENT UPENDRA
They should be voted separately he-
Cause one amendment seeks the dele-
tion of ihe whole clause and the
others only amendments,

SHRI HANS RAJ BHARDWAJ: We
are not accepting any of these amend-
ments,

SHRI PARVATHANEN] UPENDRA:
There may be a change in the attitude
of the Congress and they may vote for
some amendmeni. What wil] happen
then? | .l

THE DEPUTY CHAIRMAN: Let us
dispose it of by voice vote, We are
now geared to the sounds of ‘Ayes’ and
‘Noes’. T shall now put amendment
numbers 20, 21 and 22 to vote,

Amendment Nos. 20, 21 and 22 were
negatived., '

THE DEPUTY CHAIRMAN: T shall
now put clause 3 to vote. The ques-
tion is:

“That clause 3 stand part of the
Bill.” .. L L

The House divided,
Ayes

P j . = . . .sz

Noes

Ahluwalia, Shri S. S.

Alva, Shrimati Margaret
Amla, Shri Tirath Ram
Anand Sharma, Shri

Ansari, Shri Mohammed Amlay
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Antony, Shri A:UK.
Bagrodia, Shri Santosh
Bansal, Shri Pawan Kumar
Barongpa, Shri Sushil v
Basumatari, Shri Dharanidhar

Bhandare, Shri Murlidhar Chandra-
kant
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Bhardwaj, Shri Hansraj Blalaths

Bhatia, Shri Madan (Nominated)

Bhatt, Shri Jitendrabhai Labhshanker

- Bhattacharjee, Shri Kamalendu
Bhim Raj, Shri RN

Birla, Shri Krishna Kumar
Chatiterjee, Prof. (Mrs.) Asnma
Chavan, Shri S. B. S
Chowdhary, Shri Ram Sewak
Darbara Singh, Shri

Deori, Shrimati Omem Moyong
Desai, Shri Jagesh - - =zt
Deshmukh, Shri Shankrao Narayan-
Tao

Dharam Pal, Shri ~e~ ¥ * -2 griveain

Dhusiya, Shri Sohan Lal *, 2 =¥

Dronamraju, Shri Satyanarayana
Dubey, Shri Bindeshwari
Faguni Ram, Dr.
Fernandes, Shri Johp F.
Fotedar, Shri Makban Lal
Ganeshwar Kusum, Shri
Gupta, Shri Vishwa Bandhu
Hanumanthappa, Shri H.\x 48 ¢
Hari Singh, Shri 3 Y

R s
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Islam, Shri Baharul [T i,
Jacob, Shri M. M. =~ n 67
Jadhav, Shri Vithalrao Madhavrao
Jamuda, Shri Durga Prasad .
Jogi, Shri Ajit P. K. e
Joshi, Shrimati Sudha Vijay i -
Kailashpati, Shrimati T e
Kakodkar, Shri Purushottam - -
Kalita, Shri Bhubaneshwar -} -32°
Kesri, Shri Sitaram 77 7% L T
Khan, Dr. Abrar Ahmed ‘12 vei.

Khaparde, Miss Saroj SEIREE
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Kbatun, Kumarj Sayeeda -

Kidwai, Dr, Mohd. Hashim
Kellur, Shri M. L. -
Kulkarni, Shri A. G. ¢,
Laxmi Narain, Shri
Lenka, Shri Kahnu Charan
Mahendra Prasad, Shri

Mahto, Shri Bandhu -
Majhi, Shri Prithibi - .7
Malaviya. Shri Radhakrishan
Malik, Shri Mukhtiar Singh
Manhar, Shri Bhagatram
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmochan

Matto, Shri Ghulam Rasool
Meena, Shri Dhuleshwar

Mehta, Shri Chimanbhai
Mishra, Dr. Jagannath

Mishra, Shri Shiv Pratap
Mittal, Shri Sat Paul

Mohanty, Shri Subas .
Mohapatra, Shri Basudeb 4; 2
Nailk, shri G. Swamy
Narayanasamy, Shri V.
Pachouri, Shri Suresh

Pahadia, Shrimati Shanti
Pandey, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Shri B. L.

Parmar, Shri Rajubhai A.
Patel, Shri Chhotubhai

Patel, Shri Vithalbhai M.

Patil, Shrimati Prathibha Dev1smgh
Pattnaik, Shri Sunil Kumar
Puglia, Shri Naresh C. Pooaew
Rafique Alam, Shri

Rai, Shri Kalpnath

Ramamurthy, Shri Thindivanam K.
(Nominated) "

Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh -
Ray, Shri Deba Prasad

Razi, Shri Syed betey

[T
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Panwar,
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Reddy, Shri T. Chandrashekhar
Richharia, Dr. Govind Day
Sahay, Shri Dayanand
Sahu, Shri Balkuothnath
Sahu, Shri Raini Ranjap
Sahu, Shri Santosh Kumar
Salve, Shri N. K. P.
Satya Bahin, Shrimati
Sayeed, Mufti Mohamad
Sharma, Shri Chandan
Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.
Siddiqi, Shri Shamim Ahmed
Singh, Shri Bir Bahadur
Singh, Shri R. K. Dorendra
Singh, Thakur Kamakhya Prasad
Singh, Shrimati Pratibha
Singh, Shri Surender
Singh, Shri Vishvjit P.
Solanki, Shri Madhavsinh
Sukul, Shri P. N.
Taimur Shrimati Syeda Anwara
Tariang, Shri Jerlie E.
Thakur, Prof. Chandresh P.
Thakur, Shri Surendrg Singh
Thangkabalu, Shri XK. V.
Tripathi, Shri Chandrika Prasad
Tyagi, Shri Shanti ;
Verma, Shri Kapil
Vikal, Shri Ram Chandra
Vora, Shri Motilal

NOES—52

Advani, Shri Lal K. .-
Amin, Shri Mohammed .-
Ashwani Kumar, Shri

Baby, Shri M. A.

Balanandan, Shri E. . .

Balaram, Shri N. E. -~ Vel e

Basu, Shri Chitta -

" Basu Ray, Shri Suni] -
Chakravarty, Shrimati Bijoy
Chowdhury, Shrimati Renuka
Das Gupta, Shri Gurudas
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Gautam, Shri Anand PraKaSh
Ghosh, Shri Dipep,

Goswami, Shri Ramnarayan
Gowda, Shri D. B. Chandre
Gowda, Shri K. G. Thimme
Gurupadaswamy, Shri M. S.
Hashmi, Shri Shamim
Jaswant Singh, Shri

Javali, Shri J. P.

Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan

Koya, Shri B. V. Abdulla
Kunjachen, Shri P. K.
Lakshmanna, Prof. C.
Lather, Shri Mohinder Singh
Mahajan, Shri Pramod
Maheshwarappa, Shri X. G. T
Mahishi, Dr. (Shrimati) Sarojini -
Malaviya, Shri Satya Prakash
Mishra, Shri Kailash Pati (Bihar)
Morarka, Shri Kamal
Naik, Shri L. Narsingh
Naik, Shri R. S.

Poddar, Dr. R. K.
Quasem  Shri Mostafa Bin
Radhakrishna, Shri Puttapaga
Rahman, Shri Mohd. Khaleelur
Rajangam, Shri N.

Rao, Shri Gopala Rao ° = -~ -
Rao, Shri Moturu Hanumantha
Rao, Shri Yally Sesi Bhushana
Reddy, Shri B. Satyanarayan
Reddy, Dr. G. Vijaya Mohan

Sen, Shri Ashis

Sen, Shri Sukomal .
Sinha, Shri Yashwant -7 %
Sivaji, Dr. Yelamanchilj )
Sreedharan, Shri Arangil

Talari Manohar, Shri

Upendra, Shri Parvathaneni

Verma, Shri Virendra

Yadav, Shri Ish Dutt

Yadav, Shri Ram Naresh .
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. The motion wes adopted

«.Clause 3 was added to the Bill.
Clause 4—Amendment of section 8

SHRI N. E. BALARAM: Madam,
I beg to move:

(23) “That at page 2, line 27-28,
the words “language, etc. and doing
acts prejudicial to maintenance of
harmony” be deleted.

[The amendment also stood in the
name of Sarvshri Chaturennag Mishra
and Gurudas Das Gupta]

(24) “That at page 2, line 35, for
the word “classes.”
the word ‘“‘communities”

be substi-
tuted.” .

[The amendment also stood im the
name of Sarvshri Chaturanna Mishra
Gurudas Dgg Gupta, Sukomal Sen,
Dipen Ghosh and Chitta, Basul
nandan ang Chitta Basu)

(25) “That at page 3, lines 1 to 5
be deleted.” .

{The amendment also stood in the

name of Sarvshri Chaturanna Mishra

Gurudag Das Gupta, Sukomal Sen,
Dipen Ghosh and Chitta Basul

(27) “That at page 3, lines 9 to 11
be deleted.”

_f‘T.,___._J

IEn-adead

[The amendment also stood in the

names of Sarvshri Chaturan Mishra,
~ Gurudag Das Gupte, Sukomal Sen,
" Dipen Ghosh and Chitta Basu]

N (28) “That at page 3, lines 15-16,
the brackets, words anq figure “sec-
tion 125(offence of promoting enmity
between classes in connection with
the election) or” be deleted.”

[ 20 DEC.
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(30) “That at page 3, after line
20, the following be inserted, name-
ly: —

110

“(j) The Prevention of €orrup-
tion Act, 1988; or

(k) The Official
1923 7

Secrets Act,

(36) “That at page 3, after line 35,
the following be inserted, namely:—

“(2A) A person guilty of female
infanticide including the destruc-
tion of female foetus (excepting in
Medical] Termination of Pregnan-
cy) shall be disqualified for a pe-

riod of six years”,

[The amendment also stood in the
names of Sarvshri Chaturanay Mish-

ra, Gurudas Das Gupta, Sukomal Sen

and Dipen Ghosh]

SHRI M. S. GURUPADASWAMY:
Madam, I beg to move,

(26) “That at page 3, after line 3,”
the following be inserted, namely:—

“(j) if he holds any office of
profit under the Government of
India or any legislative body to be
a Chairman and/or a director of a
society, public limited company
andfor a corporation.” R
[The amendment also stood in the

name of Dr. Bapu Kaldate]

SHRI LAL K. ADVANI: I move:

(29) That at page 3, after line 20,
the following be inserted, namcly:

“(j) the Prevention of Corrup-
tion Act, 1988".

[The Amendments also stood in the
names of Sarvshri Ashwani Kumar,
Pramod Mahajan, Kailash Pati Mishra
Shanker Sinh Vaghela, Atal Bihar
Vajpayee and Jaswant Smgh]

4
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- ’SHRI M. S GURUPADASWAMY: SHRI SUKOMAJL, SEN (Wesi Ben-
Sir, I move: 2al). Sir, I move:
“23. That at page 3, after line 22,

the following be inserted, name-
ly:—

39. ‘That at page 3, after line
40, the following be inserted
namely:—

‘(A) A candidate shall also be ‘(4) Any pcerson contesting  on

dism}aliﬁgd for a _pe'riod of six | election, exploiting the religious
years if hig declaration of assels .‘ feelings of the peop.e during cam-
is found to be false by a court of paign like visiting the place of

“ Law.” ,, L worship, extracting religious oaih
" IThe amendments also stoogd in the from the people or making rcligious
names of Sarvshri Dr. Bapu Kaldate, appeal for furthering his or her and
Sukomal Sen and Diper, Ghosh] | parties prospects in the election

shall be deemed to be commiiting
an offence which shall disqualify
him or hey for six years from con-
testing any election.”

37. “That at page 3. after line 35, |
the following proviso be inserted
namely:.— e

“provided that a person who is [The amendment also stood in

convicted of violating the law the name of Shri Dipen Ghosh]
relating to adulteration of food or B

‘ BRI
drugs, being on office bearer of a | SHRI M. A. BABY: I move;
co-operative society or having ! 40. “That at page 3, after line

{
{
I
|
|
f

more agsoaiation wi'th that asso- 40 the following be inserted,
crr ciation ip that capacity but s not namely:—

involved in the actual process of
adulteration of food or drugs.
shall not be disqualified.”,

‘(4) Any  parsongcontesfing an
election, exploiting ihe religious
\ feelings of the people during cam-

[The amendment also stood in the g e g

paign (ie, — once the election o
name of Dr. Bapu Kaldate] : mission declares the election dates)

SHRI CHITTA BASY (West Ben- like visiting the places of worship
©gal): Tmover, o, agpo 45 - extracting religioug oath from the
.. R A . i ligio eal

(33) “That at page3, ajter Yine 31, people or making religious app

for furthering his, her or the party’s

the following be inserted, namely: prospects in the election shall be

“(e) any provisions of Land | deemed to be comfnitt‘m_g an.offen-
Reform Laws.” ce which shall disqualify him for
K RGO six years from conlesting an elec-
SHRI N. E. BALARAM, Sk, Tmove: | 40w -
(34) “That at page 3, line 322, he [The amendment also stood in the
deleted.” name of Shri E. Balanandan]
r. [The amendment glso stood in the THE DEPUTY CHAIRMAN: T will
“names of Sarvshri Chaturanan Mish- now put all the amendments to vote,
ra, Gurudas Das Gupta, Satya Praash Amendments No. 23 to 30, 32 to 34
Malavia) e and 36 to 40 were negatived.
SHRI M. A, BABY (Kerala): I THE DEPUTY CHAIRMAN: The
L meven question is:
- .. (38) “THat at page 3, lines 36 to “That clause 4 stand part of the
. 40 be deleted.” | BilL”

[The amendmgnt also stood in the Clause 4 was added to the Bill,
name of Sarvishri E. Balanandan and ) -
Satya Prakash Mdlvial : Clause 5 (Insertion of new sectioe

28A
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HRI N. E. BALARAM} I move:

(41) “That at page 4, lines 1 to 12,
g deleted.” ,
The amendment also stood in the
nes of Sarvshri Chaturanan Mishra
! Shri Gurudas Das Gupta]

'HRI LAL K. ADVANTI: gir, I move:

42. Tha! 4t page 4, lines 5-6. for
he word “this part. and any Policc
Mficer designated for the time heing
ly the State Government, for the
onduct of any election” the words,
‘this Part, and the Directors-Gene-
‘al of Doordarghan and Akashvani
ind the entire staff of the news sec-
lons of both the Doordarshan and
Akashvani” be substituted.”

49. That at page 4, after line 12,
the following proviso be inserted,
namely:—

“Provided that this section shall
come into operation after (he cre-
ation of an independent Secreta-
riat of the Election Commission
analogous to the Secretariats of
Parliament and such other Cons-
titutional bodies and authorities
as proposed by the Election Com-
missiop itself.”

[The amendments also stood in the.

imes of Sarvshri Ashwani Kuwmar,

ramod Mahajan, Kailash Pati
ishra,  Shanker Sinh  Vaghela, Jas-
ant Singh and Atal Bikari Vaj-
1yee] S e
SHRI M. A. BABY (K@tala): I
ove:

43. “That at page 4, line 6 after

the word “shall” the words “subject
to the consent of the Government ol
the State concerned” be inserted.”

[The amendment also stood in the
ame of Shri P. Baanandar]

SHRI PARVATHANEN]I UPENDRA:
move: Y ¥ ONER(O ST
(44) “That at page 4,1ines 6-7 for

the words “deemed to be on deputa-
tion to ” the words “under the Gene-
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ral superintendence of” be

substi- -

5-

tuted ”

[The amendment also stood in the
names of Sarvshri B. Satyanarayan
Reddy ang Dr, Yelamanchili Sivajil

46. “That at page 4. lineg 8-12,
the words “and accordingly such
officers and staff shall, durinz that
period, be subject to the control,
superintendence and disciplina of
the Election Commission” he dele-
ted.” ~

i 1 g

" [The amendment glso stood in the
names of Sarvshri B, Satyanarayan
Reddy Sukomal Sen, Dipen Ghosh and
Dr. Yelamanchili Sivaji]

SHRI N. E. BALARAM: I move;

45. “That at page 4, line 7, after
the words “Election Commission”
the words “subject to consent of the
State Government concerned” he
inserted,” e S

[The amendment also stood in the
names of Sarvshri Chaturanan Mishra,
and Gurudas Das Gupta]

48. “That at page 4, line 12, after
the words “Election Commission”
the words “only in respect of th=
work assigned to them in connectiop
with the election and for no »ther
purpose” be inserted.”

[The amendment also stood in the
names of Sarvshri Bhaturanan Mishra,
Gurudas Das Gupta, M. A. Baby and
E. Balanandan] TuEST 570w

SHRI SATYA PRAKASH MALA.
VIYA. I move:

(47 “That at page 4, line 11,
after the word “superintendence”
the word “direction” be inserted.”

SHRI CHITTA BASU (West Ben-
gal): 1 move:

50, “That at page 4, line 12, after

the word “commission” the words

" «with the consent of the Government

of the State concerned” be inserted.”
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SHRI M. S. GURUPADASWAMY: 1
move:;

51. “That at page 4, after line 12,
the following proviso be inserted

namely: —

‘Provided that during the period
commencing on angd from the date
of the notification calling for such
elections and ending with the date

of the declaration of such eleciion,
the Election Commission shall
exercise exclusive control and
superintendence over Doordarshan
and Akashvani.’”

[The amendment also stood in the
names of Dr. Bapu Kaldate, Sarvshri
Sukomal Sen, Dipen Ghosh, M. A,
Baby gnd E. Balanandan]

THE DEPUTY CHAIRMAN: I will
‘now put all the amendments together
to vote, The questions are:

41. “That at page 4, lines 1 to 12,
be deleted ” ) B

42. “That at page 4, lines 5-6 for
the words “this part, and any Police
Officer designated for the time being
by the State Government, for the
conduct of any election” the words
“this Part, and the Directors-General
ot Doordarshan and Akashvani and
the entire staff of the news sectlons
of both the Doordarshan and Akash.
vani” be substituted,

43. That atpage 4, line 6 ajter the
word “shall” the words “subject to
the consent of the Government of
the State concerned” be inserted”.

44, “That at page 4, lines 6-7, for
the words “deemed to be on deputa-
tion to” the words “under the gene-
ral superintendence of” be substitu-

- ted..‘l

45, “That at page 4, line 7 after
the words “Election Commission”
the words “subject to consent of the
State Government concerned” be
inse'rted.” \
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46, “That at page 4. lines 8-12,
words “and accordingly such offic
and staff shall during that period
subject to the control, superinte
ence and discipline of the Elect
Commission” pe deleted.”

47 “That at page 4, line 11, af
the word “superintendence”
word “direction” be inserted,

48. “That at page 4, line 12 af
the words “Election Commissit
the words “only in respect of
work assigned to them in connect
with the election and for no of!
purpose” be inserted.”

49 “That at page 4, after line
the following proviso be insert
namely:—

‘Provided that this section st
come into operation after the cr
tion of an independent Secrelar
of the Election Commission ana
gous to the Secretariats of P:
liament and such other Constit
tional bodies and authorities
proposed by the Election Coi
mission itself’.”

50. “That at page 4, line 12, gft
the word ‘“commission” the wor
“with the consent of the Gover
ment of the State concerned”
inserted.”

51. “That at page 4, after line 1
the following proviso be insert:

namely:—

“Provided that during the perl
commencing on and from the da
of the notification calling for sw
elections and ending with the da
of the declaration of such ele
tion, the Eleetion Commissic
shall exercise exclusive contr
and superintendence over Doo:
darshan and Akashvani’.”

The House divided

THE DEPUTY CHAIRMAN:
Ayes — 51 s

- Noes — 124 , ‘
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Ayes—35

Advani, Shri Lal K,

Amin, Shri Mohammed -
Ashwani Kumar, Shri '
Baby, Shri M. A.
Balanandan, Shri E.

Balaram, Shri N. E.

Basu, Shri Chitta

Basu Ray, Shri Sunil
Chakravarty, Shrimati Bijoya
Chowdhury, Shrimati Renuka
Das Gupta, Shri Gurudas
Gautam, Shri Anand Prakash

Ghosh, Shri Dipen T

Goswami, Shri Ramnarayan

Gowda, Shri D. B. Chandre !
Gowda, Shri K. G. Thimme
Gurupadaswamy, Shri M. S.
Hashmi, Shri Shamim -7
Jaswant Singh, Shri

Javali, Shri J. P, 7% .
Kalvala, Shri Prabhakar Rao

Kar, Shri Narayan b
Lakshmanna, Prof. C. e
Lather, Shri Mohinder Singh
Mahajan, Shri Pramod
Maheswarappa, Shri K. G.
Malaviya, Shri Satyy Prakash
Mishra, Shri Kailash Pati

Morarka, Shri Kamal " ~- T

Nailk, Shri L. Narsingh
Naik, Shri R. S.

Poddar, Dr. R. K. -~ 2
Quasem, Shri Mostafa Bin ~ -
Radhakrishna, Shri Puttapaga
Rahman, Shri Mohd. Khaleelur
Rajangam, Shri N. Tt T g e
Rao, Shri Gopala Rao

Rao, Shri Moturu Hanumanthy
Rao, Shri Yalla Sesi Bhushana
Reddy, Shri B. Satyanarayan
Reddy, Dr. G. Vijaya Mohan

Sen, Shri Ashis

PR T
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Sen, Shri Sukomal

Sinha, Shri Yashwant

Sivaji, Dr. Yalamanchilj

Sreedharan, Shri Arangil

Talari Manohar, Shri |
Upendra, Shri Parvathaneni |
Verma, Sharma Virendra

Yadav, Shri Ish Dutt .

Yadav, Shri Ram Naresh L

118

Noes—124 0

Ahluwalia, Shri S. S, ns .
Alva, Shrimati Margaret ) R
Amla, Shri Tirath Ram
Anand Sharma, Shri o
Ansari, Shri Mohammed Amin !
Antony, Shri A. K.

Bansal, Shri Pawan Kumar
Barongpa, Shri Sushil

Basumatari, Shri Dharanidhar
Bhandare, Shri Murlidhar Chandar-

Kant ) I o
Bhardwaj, Shrt Hansraj = - .|

Bhatia, Shri Madan . J‘

Bhatt, Shri Jitendrabhaj Labh.
shanker

Bhattacharjee, Shri Kamalendy

Bhim Raj, Shri ’

Birla, Shri Krishna Kumar

Chatterjee, Prof. (Mrs.) Asimg

Chavan, Shri 8. B.

Chowdhary, Shri Ram Sewak

Darbarg Singh, Shri

Deori, Shrimati Omem Moyong

Desai, Shri Jagesh

Deshmukh, Shri Shankarrao Nara-
yanarao

Dhusiya, Shri Sohan Lal =~~~ = .11

Dronamraju, Shri Satyanarayana '2

Dubey, Shri Bindeshwari

Faguni Ram, Dr,

Fernandes, Shri John F.

Fotedar, Shri Makhan Lal

Ganeshwar Kusum, Shri

Gupta, Shri Vishwa Bandhu
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Hanumanuthappa, Shri H. £ e
Hari Singh, Shri e
Islam, Shri Baharul "
Jicob, Shri M, M. )

Jadhav, Shri Vithalrap Madhavrao
Jamuda, Shri Durga Prasad
Jogi, Shri Ajit P. K.

Joshi, Shrimati Sudha Vijay
Kailashpati, Shrimatj
Kakodkar, Shri Purushottam
Kalita, Shri Bhubaneswar
Kesri, Shri Sitaram

Khan, Dr. Abrar Ahmed
Khaparde, Miss Saroj
Khatun, Kumari Sayeeda
Kidwai, Dr. Mohd. Hashim
Kollur, Shri M. L. -
Koya, Shri B. V. Abdulla.
Kulkarni, Shri A. G, L
Laxmi, Narain, Shri L
Lenka, Shri Kahnu Charan -
Mahendra Prasad, Shri

petelang

Mahto, Shri Bandhu .. Sonis

Majhi, Shri Prithibi ' =~
Mhalaviya, Shri Radhakishan
Malik  Shri Mukhtiar Singh
Manhar, Shri Bhagatram
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohan '
Matto, Shri Ghulam Rasool '
Meena, Shri Dhuleshwar .
Mehta, Shri Chimanbhai
Mishra, Dr. Jagannathh'
Mishra, Shri Shiv Pratap
Mohanty, Shri Subas
Mohapatra, Shri Basudeb
Naik, Shri G. Swamy . o
Narayanasamy, Shri V. X
Pachouri, Shri Suresh -
Pahadia, Shrimati Shanti
Palaniyandi, Shri M.

Pande, Shri Bishambhar Nath
Pandey, Shrimati Manoramg

T

g

Ui-

n
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Panwar, Shri B. L. o ;t'
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Pdrmar, Shri Rajubhai A.

Patel, Shri Chhotubhai e R
Patel, Shri Vithalbhaj M.

Patil, Shrimati Pratibha Devisingh
Pattnaik, Shri Sunil Kumar

Puglia, Shri Naresh C,

Rafique Alam, Shri

Rail, Shri Kalpnath

Ramamurthy, Shri Thindivanam K.
Ratan Kumari, Shrimati

Rathwa, Shri Ramsinh

Ray, Shri Debs Prasad

Razi, Shri Syed Sibtey

Reddy, Shri T. Chandrashekar
Richharia, Dr. Govind Das

Sahay, Shri Dayanand K
Sahu, Shri Baikunthnath .
Sahu, Shri Rajni Ranjan o
Sahu, Shri Santosh Kumar )
Salve, Shri N. K. P. L
Satya Bahin, Shrimati 0
Sayeed Mufti Mohamad q4p iz - .,
Sharma, Shri Chandan e 1.
Sharma, Shri Satish Kumar .
Shiv Shanker, Shri P. .
Siddiqi, Shri Shamim Ahmed
Singh, Shri Bir Bahadur

Singh, Shri Bir Bhadra Pratap
Singh, Shri R. K. Dorendra
Singh, Thakur Kamakhya Prasad
Singh, Shrimati Pratibha
Singh, Dr. Rudra Pratap
Singh, Shri Surender
Singh, Shri Vishvjit P.’
Solanki, Shri Madhavsinh
Sukul, Shri P. N.
Taimur, Shrimati Syeda Anwar
Tariang, Shri Jerlie

Thakur, Prof. Chandresh P.

Thakur, Jagatpal Singh -
Thakur, Shri Surendra Singh
Thangkabalu, Shri K. V.

Tiria, Kumari Sushila

Tripathi, Shri Chandrika Prasad "

120
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.
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121

'vagi, Shri Shanti DR AV N S TN
Terma, Shri Kapil o
7erma, Shrimati Veena
Tikal, Shri Ram Chandra
Jora, Shri Motila]

The 1nctions were negatived.

THE DEPUTY CHAIRMAN: I shall

1ow put clause 5 tg vote, The question
iss ot

Thay clause 5 stand part of the Bill”
The House divided '

oA T

THE DEPUTY CHAIRMAN: g -/
Ayes 123
NOes 52

AYES—123 [ine. SV

Ahluwalia, Shri S, S.
Alva, Shrimati Margaret
Amla, Shri Tirath Ram
Anand Sharma, Shri )
Ansari, Shri Mohammed Amin
Antony, Shri A K.

Bansal, Shri Pawan Kumar
Barongpa, Shri Sushil
Basumatari, Shri Dharnidhay

Bhandare, Shri Murlidhar Chandra-
kant

Bhardwaj, Shri Hansraj

Bhati, Shri Madan

Bhatt, Shri Jitendrabhai Labh-
shanker

Bhattacharjee, Kamalendy -
Bim Raj, Shri )
Chatterjee, Prof, (Mrs.) Asima
Chavan, Shri 8. B. R
Chowdhary, Shri Ram Sewak
Chowdhury, Shrimati Renuka
Darbara Singh, Shri

Deori, Shrimati Omem Moyong
Desai, Shri Jagesh -

Deshmukh, Shri Shankarrao
Narayanrao et

I

=2 L TRTYIN
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Dhusiya, Shri Sochan Lal
Dronamraju, Shri Satyanarayang
Dubey, Shri Bindeshwari =
Faguni Ram, Dr, - '
Fernandes, Shri John F.
Fotedar, Shri Makhay Laj S
Ganeshwar Kusum, Shri Tt
Hanumanthappa, Shri H,

Hari Singh  Shri
Islam, Shri Baharul
Jacob, Shri M. M,

122

oMy e
,

g

‘Jadhav, Shri Vithalrao Madhavrao

T

Jamuda, Shri Durga Prasad A
Jogi, Shri Ajit P, K. S
Joshi, Shrimati Sudha Vijap® +'% -
Kailashpati, Shrimati sk
Kakodkar, Shri Purushottam
Kalita, Shri Bhubaneswar

Kesri, Shri Sitaram

Khan, Dr. Abrar Ahmeq -~ =~
Khaparde, Miss Saroj - F

!

et

Khatun, Kumari Sayceda -
Kidwai, Dr. Mohd, Hashim =~ = £
Kollur, Shri M. L.

Koya, Shri B. V. Abdully -
Kulkarni, Shri A. G, ’
Laxmj Narain, Shri

Lenka, Shri Kahnu Charan

Mahendra Prasad, Shri e
Mahto, Shri Bandhu
Majhi, Shri Prithibi e

Malaviya, Shri Radhakishap

Malik, Shri Mukhtiar Singh S
Manhar, Shri Bhagatram

Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohan

Matto, Shri Ghulam Rasool

Meena, Shri Dhuleshwar

Mehta, Shri Chimanbhai

Mishra DT. Jagannatp .
Mishra, Shri Shiv Pratap
Mobanty, Shri Subas
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Mohapatra, Shri Basudeb
Naik, Shri G. Swamy
Narayanasamy, Shri V,
Pachouri, Shri Suresp
Pahadia, Shrimati Shanti
Palaniyandi, Shri M.
Pandey, Shri Bishambhar Nath
Pandey, Shrimatj Manorama
Panwar, Shri B, L,
Parmar, Shri Rajubhaj A,
Patel, Shri Chhotubhaj
Patel, Shri Vithalbhaj M.,

Patil Shrimati Pratibha Devisingh

Pattnaik, Shri Sunil Kumar
Puglia, Shri Naresh C.

Rafique Alam Shri L
Rai, Shri Kalpnatp

Ramamurthy, Shri Thindivanam K.

Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh

Ray, Shri Deba Prasad -
Razi, Shri Syed Sibtey
Reddy, Shri T. Chandrashekhar
Richharia, Dr, Govind Das
Sahay, Shri Dayanand

Sahu, Shri Baikunthnath
Sahu, Shri Rajni Ranjan
Sahu, Shri Santosh Kumar
Salve, Shri N. K. P.

Satya Bahin, Shrimati
Sayeed, Mufti Mohamaq
Sharma, Shri Chandap
Sharma, Shri Satish Kumar
Shiv Shanker, Shri P.
Siddiki, Shri Shamim Ahmed
Singh’ Shri Bir Bahaduy
Singh, Shri Bir Bhadra Pratap
Singh, Shri R. K. Dorendra
Singh, Thakur Kamakhya Prasad
Singh, Shrimatj Pratibha
Singh, Dr. Rudry Pratap

"Singh, Shri Surender
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Singh, Shri Vishvjit P.
Solanki, Shri Madhavsinh
Sukul, Shri P, N.
Taimur, Shrimati Anwar
Hariang, Shri Jerlie E.
Thakur, Prof. Chandresh P.
Thakur, Jagatpal Singh
Thakur, Shri Surendry Singh
Thangkabalu, Shri K. V,
Tiria, Kumari Sushila
Tripathi, Shri Chandrika Prasad
Tyagi, Shrj Shantj
Verma, Shri Kapil
Verma, Shrimati Veena
Vikal, Shri Ram Chandra
Vora, Shri Motilal

NOES—52
Advani, Shri Lal K.
Amin, Shri Mohammed
Ashwani Kumar, Shri
Baby, Shri M, A,
Balanandan, Shri E.
Balram, Shri N. E,
Basu, Shri Chitta
Basu Ray, Shri Sunil
Chakravarty, Shrimati Bijoya
Chowdhury, Shrimati Renuka
Das Gupta, Shri Gurudas
Gautam, Shri Anand Prakash
Ghosh, Shri Dipen
Goswami, Shri Ramnarayan
Gowda, Shri D. B, Chandre
Gowda  Shri K. G. Thimme
Gurupadswamy, Shri M. S.
Hashmi, Shri Shamim
Jaswant Singh, Shri
Javali, Shri J. P.
Kalvala, Shri Prabhaka; Rao

Kar, Shri Narayap

the People (Amdt)) 124
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njachen, Shri P, K.
tshmanna, Prof C.
her, Shri Mohinder Singh
hajan, Shri Pramod
heswarappa, Shri K. G.
daviya, Shri Satya Prakash
shra, Shri Kailash Pati
rarka, Shri Kamal .
ik, Shri L. Narsingh
ik, Shri R. S.
ddar, Dr. R. K.
tasem, Shri Mostafa Bin )
dhakrishna, Shri Puttapaga
hman, Shri Mohd. Khaleelur
Jjangam, Shri N. o
w0, Shri Gopal Rao
10, Shri Moturu Hanumantha
to, Shrij Yalla Sesi Bhushana
:ddy, Shri B. Satyanarayan
xddy, Dr. G. Vijaya Mohan
n, Shri Ashis
:n, Shri Sukomal
nha, Shri Yashwang
vajl, Dr. Yelamanchili S
‘eedharan, Shri Arangi} '
ilari Manohar, Shri
pendra, Shri Parvathaneni
erma, Shri Virendra
adav, Shri Ish Dutt
adav, Shri Ram Naresh ¢
"

The motion was adopted.

Clausel 5 was added to the Bill.

THE DEPUTY CHAIRMAN: We
1all now take up clause 6. There
re 20 amendments. Are you mov-
1g them?

'lause 6—Insertion of new Part IVA,

SHRI LAL K. ADVANI: 1 move:

52. “That at page 4. after
21, the following proviso be insert-
ed, namely: —

“Provided that in case of an
association or body which is in

line .

|

[
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existence at the time of the com-
mencement of this Act and  is:
recognised as a political party by
the Election Commission, no auch
application need be made”.”

[The amendment alsc stood in the
names of Sarvshri Ashwani  Kumaur,
Pramod Mahajan, Kailash Pati Mish-
rq Shanker Sinh Vaghelae, Jaswant
Singh and Atal Bihari Vajpayeel

THE DEPUTY CHAIRMAN: Am--
endment No. 53. Shri Subramanian:

Swamy. Absent,
SHRI M. A. BABY: I move:
54. “That at page 4, after line-
21, the following proviso be  in-
serted, namely:—
“Provided that no  political

party shall be eligible for regist-

ration unless it has held and
holds free elections of its office
bearers at Jeast once in three

years failing which it shall seek
permission from the Election-
Commission to get the time exte-
nded for holding the organisa-
tional elections for a maximum
period of one ear.” ¥

R

[The amendment also stood in the
name of Shri E, Balanandan]

SHRI SUKOMAL SEN: 7 move:

55. “Ttat at page 4, after line
21, the following provisoc be  in-
serted, namely:—

‘Provided that no political party
shall be eligible for registration
unless it has held and holds free
elections of its office bearers at
least once in three years.”

[The amendment glso stood in the
name of Shri Dipen Ghosh]

SHRI M. S. GURUPADASWAMY:
Madam, I move:

56. “That at vage 4. lines 22 %o

29, be deleted.”

[The amendment also stood in the-
name cf Dr. Bapu Kaldate]
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SHRI LAL K. ADVANI: Madam,
I move; R

57. “That at page 4, lines 23 1o
26 be deleted.” ..

[The amendment also stood in

- names of Sarvshri Ashwani Kmuar,

Pramod  Mahajen, Katlash  Pati

Mishra, Shanker Sinh Vaghela, Jas-

want Singh, N. E. Balaram, Chatura-

nan Mishra, Gurudas Das Gupta, Atal
Bihari Vajpayee]

SHRI SATYA PRAKASH MAL-
AVIYA: I move:

58, “That at page 4, lines 43 1045
be deleted,” _—
SHRy PARVATHANENI UPEND-
RA: Madam, I move:
59. “That at pages 4 and 5, clausc
6 be deleted.”
[Th;raMealdment also stood in the
- names of Shri B. Satyanarayan Red-
dy and Dr, Yelamanchili Shivaji}

SHR]I M. S. GURUPADASWAMY:
. I move:

60. “That at page 5, lines 9-10,
the words ‘and to the principles of
socialism, secularism and democra-
¢y’ be deleted.”

[The amendment also stood in the

. mame of Dr. Bapu Kaldatel

SHRI LAJI, K. ADVANI: 1 move:

8l. “That at page 5, lines 9—11,
for the wordg “of India as by law
established and to the principles of
socialism secularism and demo-
cracy, and would uphold the sover-
.eignty, unity and integrity of India”
the words ‘“‘of India as by law
established and would uphold the
sovereigniy, unity and integrity of
India” be substituted.” -

[The amendment also steod in the
names of Servshri Ashwani Kumar,

|

Bill, 1948
Pramod Mahajen, Kaitash Pati M
ra, Shanker Siph Vagnele, Jasu
Singh and Atal|Bihar: Vajpayee]

SHRI N, E. BALARAM: Madar
move:

62. That at page 5, line 10, a
the word “sedularism”™ the wt
“world peace” |be inserted.

[The amendment also stood in
names of Sarvshri Chaturanan Mis
and Gurudas Das Guptal

SHRI LAL K. {ADVANI: I move

63. “That at page 5. line 11, u
the words “integrity of India”
following be inserted, namely: -

‘and that the association
body stml]l condust  period
internal democratic electiong
elect all office bodies and offi
pearers and [their term shall
exceed a peniod of two years.

[The Amendment also stood in
names of Sarvshri Ashwani Kun
Pramod Mahajan| Kailash Pati Mist
Shanker Sian, Vaghela and Atal
hari Vajpayee]

SHRI N. E. BALARAM: I move

64. “That at
the words “in
following be i

‘and that |the associalion
body shall |conduct periodi
democratic elections to- elect
office bodies and office bearerse
such term should not exceed
period of four years.’”

[The amendment also stood in 1
names of Sarvshri Chaturanan Misl
and Gurudas Das |Gupta]

SHR? LAL K. |ADVANI: T mox

65. “That at page 5, lines 12 a
13, be deleted’ . .

[The amendment also stood in i
names of Sarvshri Ashwani Kume
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‘Pramod Mahajan, Kailash Pati Mish-
ra, Shanker Sinh Vaghela, Joswant
Singh, N. E. Balram, Chaturanan Mi~
shra, Gurudas Das Gupta, Sukomal
Sen, Dipen Ghosh and Atal Bihari
Vajpayee]

SHRI SUKOMAL SEN: I move:

66. “That at page 5, lines 14 to
17, the words “After considering al]
the particulars as aforesaid in its
possession and any other necessary
and relevant factors and after giv-
ing the representatives of the as-
sociation or body reasonable opp-
ortunity of being heard” be de-
leted.”

[The amendment also stood in the
-name of Shri Dipen Ghosh]

SHRI SATYA PRAKASH MALA-
VIYA: I move:

67. “That at page 5, lines 14 to
24 be deleted.” _ _ wrrE— i

SHRI LAL K ADVANI: I move:

68. “That at page 5, lines 17—19,
for the words “shall decided either
to register the association or body
as a political party for the purposes
of this Part, or not so to register
it;” the words “shmll decide to re-
gister the association or body as a
political party for the purposes of
this Part” be substituted.”

[The amendment also stood in the
-names of Sarvshri Ashwani Kumar,
Pramod Mahaian, Kailash Pati Mish-
ra, Shanker Sinh Vaghela. Jaswant
Singh and Atal Bihari Vajpayee]

SHRI M. A. BABY: I move:

69. “That at page 5, for line 20,

the following be substttutgd name-
ly — 5 IW,

“(8) The Commision shall g1ve
reasons for its decision in the mat-
ter.” T
[The amendment also stood in the

~name of Shri E Balanandan]

[20 DEC. 1988]
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SHRI M. S. GURUPADASWAMY:
Madam, I move:

70. “That at page 5, for lme 25
the followmg be substttuted na-
mely:— e T

‘(8) An appeal against the deci-
sion of the Commission shall
lie with the Supreme Court’.”

[The amendment also stood in the:
name of Shri M. S. Gurupadaswamy]

SHRI SATYA PRAKASH MALA. .
VIYA: Madam, I move: o
1. “That at page 5, lines 25, fof

the word ‘final’ the words

‘liable to be challenged by

way of an appea) to be pre-

ferred before the Supreme

Court within sixty days from

the date of the decision.” be

substituted.”

The questicms were put. 0i’ iz »7if

The motions (Amendments Nos. B2,
54 to 71) were negatived. -
THE  DEPUTY CHAIRMAN:
The question is:
“That Clause 6 stand part of lhe ¢
Bill.”

R 2 JRN 715 Ty

"The House divided., ~re:id=
R it
THE DEPUTY CHAIRMAN
(After takmg a count)
Ayes h ) ) 124

Noes
The motion was adopted, **
Clause 6 was added to the Bill.

CLAUSE 7 -

THE DEPUTY CHAIRMAN: Now,
I take up Clause 7, There are two -
amendments—Amendment No. 72 by
Shri Lal K. Advani and Amendment
No_ 73 by §hn P. Upendrg,
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SHRI LAL K, ADVANI: I move:

72. “That at page 5, for lines 30—
36, the following be substituted, na-
mely:—

“7. In section 33 of the principal
Act— (a) for sub-section (1},
the following sub-section shall
be substituted, namely:—

(1) ‘On or before the date appointed
under clause (a) of section 20, each
candidate shall, either in person or by
any of his proposers, between the
hours of eleven o’ clock in the after-
noon, deliver to the returning officer
at the place specified jn this behalf in
the notice issued under section 31, a
nomination paper completed in the
prescribed form and signed by the
candidate and by atleast twenty elec-
tors of the constituency representing:

(1) in the case of Lok Sabha elec
tion, every single Assembly segment
of the constituency; and

(ii) in the case of an  Assembly
election, at least five different pol-
ling stations of the constituency.

(b) to sub-section (1) the following
proviso shall be inserted, namely:

“Provideqd that in the case of local
authorities’ constituency, graduates,
constituency or teacher constituen-
_cy, the reference to “an elector of
the constituency as proposer” shall
be construed as a reference tg “ten
per cent of the electors of the con-
stituency or ten such electors,
whichever ig less as proposers.”

[The amendment also stood in the
names of Sarvshri Ashwani Kumar,
Pramod Mahajan, Kailash Pati Mish-
ra, Shanker Sinh Vaghela, Jaswant
Singh and Atal Bihari Vajpayeel

SHRI PARAVATHANENT UPEN-
DRA: I move;

73. “That at page 5, after line 36,
the following proviso be inserted
namely:—

“Provided further that in the case
of Parliamentary or Assembly
constituency the reference (o
“an elector of the constituen-

" oy as proopser” shall be con-

[RAJYA SABHA]
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trued as a reference o 2%
per cent of the! electors of
any one polling station of tha
constituency or one hundred
such electors, Mnchever is
less, as proposem.’ ” .

[The amendment also \stood in the
nomes of Sarvshri B. Satyanorayarn
Reddy ang Dr. Yelamancmh Sivajil

The questions were Proposed.

Y eiw T seEioR G,
qrdl uF e qgm 7 -
fifas $913 sa g TR 79 4@
7 fagiae: aa o agaa g | oAl &
f& swagifr @ o #@E feawd
gt f& gw F9 E\“T) o Faw
guar fewfge gy & =1 AW
S gENA & SAY #W| awaT A,
gfae gaR uF yeqTa | agt 9% S
2 1+ faam ofteg q@at & 09-
difas sm: @ Ag [§ 5w wW
¥ goEmT § my-Dfgy #95T ad-
FE 7 N-agy HIE | (FEAR)

M wEAT VY {IFUHS v

St ;T poor wreAton : dfaq Ty
mmag”ré‘lwtr%fr%rrnqrnaaq%l
TF T 31 9gN 99 NET F FAT H
fqq, s awr & e # farg HFT
s giar aqr T FveT W gar ar,
RfFT T g ST AR GveT ¥
ﬁqaw‘tgzrfmm’i‘wgf‘ a1 fF grey
uF Mz w1 §1 Tty ard gfav
¥ W W agr oF fr | qrow WG
o fagd !ma%tm“r E s?ré‘r
grit 8 75 EX 80 ‘gm‘t rex
¥ § | W™ A 10%“@%
:mfrawra' F fau o gmd awt
fegena ® w®F s8-8, 10~10 AT
gl gt wT us NN R
AT g lfﬁr a1y Tw  gmgw ¥

gars fear &, §0ww zz, fe. g0
dw w & fag wg sfwd X
f& 7 § 7 20 gwaw N AT
T 20 I8 AF T ¥ fagsr
fwmwém% 1 & "
8w g oww ¥ ¥ EW XA
wiggr § f& ag a1 9w A
2 | YT gETT T AN gfuﬁ#ﬂ

|
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2. DO sa

ai7ar & fr 38 wow S e ¥
mE Frawed 9X #:1E W w1 AR
T g OF EW F TW1T F1aT ¥
iﬂ:( "W fzgr, SE® T® qAm
T AR s@fag § argm g
WMIT ATHAR GH@ A TREY,
FR A feqfy & aft @, a7 7
@l 9F qga QM E, @fm Tmw
WY & aR g Qe w9
7N fOiEwa g digew wEwiE
few @1% 93 zwEr fEmie wn
arg |
ST D U

SHRI PARVATHANENI UPENDRA:
Madam,  in Amendment No. 79 I have
made two suggestions. One is for rai-
sing the ceiling on expenditure in ele-
ctions. Today for Assemblies it ig Rs.
35,000 and for Parliament it is Rs. 1
lakh, All of us know, they are very
unrealistic ang very deceptive, and no
hon, Member standing for election to
an Assembly or Parliament is sticking
to this ceiling, Therefore, I suggested
the amendment. Let us be honest ghout
this thing. Let us raise the ceiling at
least to a reasonable limit. So, 1
suggest that for the Assembly ley it
be Rs. 50,000 and for Parliament Rs,
2.5 lakhs. t does not affect anybody. I
o not know why the hon, Minister did
1ot consider this reasonable sugges-
jon.
Secondly, in the same amendment I
yropose state-funding of elections. The
vinister has rejected it outright. I am
ure, he has not studied the jmplica-
ions of this. T have already men-
ioned thig in the House and I have
150 explained ty the Minister how the
\ndhra Pradesh Government is going
head with its Bil] for state-funding,
vhich hag been welcomed by all the
arties. Tt is practicable. The ex-
enditure is also not astronomical as
1any people put it. For the Lok
abha iy coste only Rs, 55 crores.
herefore, we should at least start
rith the Lok Sabha elections and go
1 for state-funding. That ig the only
ay to reduce money power,

MR ¢ 4 Rl sathc Bl Aot

I
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Alsp simultaneously we should also
put limite on compaigning items. I
have explained that in my speech al-
ready. That js why I request the Mi-
nister that at leagy in the text Bill he
shoulq consider these things and im-
corporate them in it.

THE DEPUTY CHAIRMAN:
Now you are not pressing the amend
ment, Or do you still want to press
the amendment? Or do you wang to
withdraw jt?

SHRI LAL K. ADVANI: Let there
be no division,

THE DEPUTY CHAIRMAN:
Division, in any case, we cannot have,
The machine ig not working.

I now put Amendment Nos. 72 and.
73 to vote. T {UNNE

Amendment Ncs. 72 and 73 were
negatived.

THE DEPUTY CHAIRMAN: I shall
now put clause 7 to vote.

The question is:

“That clause 7 stand part of the.
Bill.” ‘

The motion was adopted, -~
Clause 7 was added to the Bill, ‘off
it AT New Clause 74 o1

THE DEPUTY CHAIRMAN: Now
we take up new clause TA. There is
one amendment by Mr. Upendra,
Amendment No. 74

SHRI PARVATHANENI UPEND-
RA: I move:

“That at page 5, after clause 7 the
following new clause be inserted,
namely: — P

“7A. In section 34 sub-section (1)
of the principal Act for the

. words “five hundred” and
MJ #two hundred and fifty” res:
P pectively the words “fifteen
nm‘ ’}" thousand” and “ten thousand™
' 30 regpectively shall be substi-

tuted.”
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[Shri Parvathaneni Ubendra]

[The amendment also stood in the
names of Sarvshri B. Satyanarayan
Reddy and Dr, Yelamanchili Sivaji.]

.The‘question was put and the mo-
tion was megatived.

THE DEPUTY CHAIRMAN: Ths
question is;

“That clauses 8 and 9 stand part
of the Bill.”

The motion was adopted.

B.iflauses.a and 9 were added ta the
L . .

Clause 10—Insertion of new section
58A

THE DEPUTY CHAIRMAN: We
shall now take up clause 10, There ars
two amendments, Nos. 75 and 76, by
Shri N, E. Balaram and Shri M. S.
GURUPADASWAMY.

SHRI N. E. BALARAM: I move:

75. “That a¢ page 6, line 21 and
wherever they occur the words “at
a place” be deleted.”

[The amendment glso stood in the
names of Sarvshri Chaturanan Mishra
and Gurudas Das Guptal

SHRI M. S. GURUPADASWAMY: 1
move:

“That at.page 6 after line 26, the
following be inserted, namely:—

“(¢) during the election time the
police officers or any persons
deputed for keeping peace in
the locality and to ensure
peaceful holding of elections
creates willfully a situation by
which voters could not come

and participate iin the elec-.

tion; or

(d) during the process of election
-, -either the presiding officer of
" the polling officers themselvea

.« cast -the vote on the plea of
., inability of voters or there-

wise and cast the vote against
the will and choice of the
voter.” ¥

[RAJYA SABHA]
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[The amendment also stood in the
name of Dr. Bapu Kaldate]

136

The questioms were put, gnd the mo-
tions were negatived,

-~ F

S

THE DEPUTY CHAIRMAN: 1 shall

now put clause 10 {o vote. The qu=s.
tion is:

“That clayse 10 stand pari of the
Bin.” N

The motion was adopted.
Clause 10 was added to the Bill.

Clause 1l—Insertion of mew section
61A. - o - .

THE DEPUTY CHAIRMAN: We
ghall now take up clause 11. There is
one amendment, No. 77 by Shri Chitta
Basu, ; S

- . Py

SHRI CHITTA BASU: I move:

“That at page 7, lines 5—1T, the
words “in such constituency or cons
tituencies as the Election Commis
sion may having regard to the eir
cumstances of each case, specity”
be deleted.”

The question was put, and the me-.
tion was negatived.

THE DEPUTY CHAIRMAN I shall

now put clause 11 to vote. e

The question is: % L
“That clause 11 stand part of the
Bill.” -

R A I T

The motion was adopted.

..

Clause 11 was added to the Bill. -

Clause 12—Amendment of section T1.

THE DEPUTY CHAIRMAN: We
shall now take up clause 12. There are
two amendments, Nos, 78 and 79 by
Mr. Upendra. :
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SHRI PARVATHANENI UPENDRA:
I move:;

« ‘“That at page 7, line 15, after the
word and figure “Explanation 2” the
words “and first and second proviso”
be inserted.” - :=:1v10

[Tre amendment also stood in the
name; of Shri B, Satyanarayan Reddy
and Dr. Yelamanchili Sivaji.]

I also move: YV 7
That at page 7 after line 16, the fol-
lowing Explanation be inserted, na-
mely: —

o Con T
N R L

-'Fai-tn'! T U nLd
-~ (1) "Explanation 1.—Not with-
standing anything contained
in any other Section of this
Act, the total of the said clec-
tion expenditure incurred by
the political party of the can-
didate or any other association
or supporters of the candidate,
shoulg not exceed Rs. two
lakh and fifty thousand in
case of Parliament and
rupees fifty thousand in
case of Assembly.

- Explanation 2—The Government

- shall initiate and operate a
scheme for State funding ot
¥lections for Parliament and
State Legislature prescribing
such particulars as are desira-
ble or expedient for proper
control of money power in the
elections and for this purpose
shall constitute a fund called
‘The Election Fund’ consisting
of grants made by the Union
ang the State Governments
and collection of specia] cess
for meeting the expenditure
incurreq in connection with or
incidental to the elections, in-
cluding by-elections.”

[The amendment also stood in the
names ¢f Shri B. Satyanarayan Reddy
and Dr. Yelamanchili.]

The questions were put, and the
motions were negatived.

[20 DEC.
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THE DEPUTY CHAIRMAN: The
question is:

138 3

“That Clause 12 stand part of the
Bill? > T T A D

Wt ey Tae

The motion was adopted.
Clause 12 was added tg the Bill,

Clause 13—Amendment of section 123

THE DEPUTY CHAIRMAN: On
Clause 13 there are three amendments
by Mr. Gurupadaswamy and Mr Ad-
vani, ‘ ..

e Tasidto TS o

SHRI M. S. GURUPADASWAMY: I
move: .
ER Lo J1 RS
80. “That'at ‘page 7, after line, the
following be inserted, namely:—

(a) after the proviso to clause (3)
the following further proviso shall
be inserted, namely:—

19 (;il\-

‘Provided further that if a candi-

date is set up or seeks or
receives the gupport of an or-
ganisation or a nolitical party
whose membership jg open to
citizens belonging only to cer-
tain religion, race, caste com-
munity or language it shall be
deemed to be an appeal by the
candidate on such ground.”

[The amendment also stood in the
name of Dr, Bapu Kaldate]

SHRI LAL K. ADVANI: I move:

81. That at page 7, after line 21
the following be inserted, namely: —

“(9) Use of official cars, planes,
helicopters and other vehicles
by persons holding official po-
sitions for the purpose of
furthering the election pros-
pects of any political party
or candiate” . _..

[The amendment also stood in the
names of Sarvshri Ashwani Kumar,
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[Shri Lal K. Advani]

Pramed Mahajan, Keailasp, Pati Mi-
shra, Shanker Sinh Vagela, Jaswant
Singh, M. S. Gurupadaswamy, Dr.
Bapu Kaldate Sukomal Sen, Dipen
Ghosh gnd Atal Bihari Vajpeyee.]

“That at page 7, after line 21} the
following be inserted, namely:—

* %(9) Violation of the following
provisions of the ‘Code of Con-
duct’ drawn up by the Elec-
txon Commission: , noonon

(i) Ministers shall not combine

their official visit with the
_ electioneering work and shall
not alsp make use of official
machinery or personnel during
electioneering work;

(ii) Government vehicles machi-
nery and personnel shall not
be used for furtherance of the
interest ot the party in power;

(iii) Public places such ag mai-

dans, etc., shall not be mono-

. polished by the ruling party

v i ifor halding election meetings.

5~ Other parties and candidates

-« ghall be allowed the use of

» . such places on the same te-

-~ si-rms and conditions on which

2" - they are used by the party in
Y- " power;

(iv) Rest houses, dak bungalows
or other Government accom-
modation shall be allowed to
be used by other parties or
candidates in a fair manner;

(v) issue of advertisements at the
cost of public exchequer in
newspaper and other media
during the election period re-

oy - garding their  achievement

- with a view to furthering the
prospects of the party in
power shall be scrupulously
avoided;

‘(vi) Ministers and other authori-
ties shall noy sanction grants
payments ouy of discretionary

_tund from the time elections

[RAJYA SABHA ]
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- 4r1. are announced by the Comis-
sion; and

(vii) from the time the elections
, are announced by the Com-
. .5+ mission, Ministers and wother
authorities shall not make any
promise to the eclectorate of
' construction of roads, provi-
sion of drinking water facili-
ties, etc, which may have the
effect of influencing the vot-
ers in favour of the party in
.. . Dbower”

[The amendment aglso stood in the
names of Sarvshri Ashwani Kumari
Pramod Mohajon, Kaitash Pati Mishre
Shanker Sinh Vaghela and Atal Bi-
hari Vajpayee]

The questions were proposed,

! e T grEaEne AT &
qWgF F-—81 ®RX 82 1+ ¥ AT
aga AR AT E | TEAT LA
7z & f& 99 1@ winfeafi a9
7z SEard WAt a1 fv A w1 geTan
T 39 T 3 W gfe Fuw W
O FEIFT JAE! A7 WX TE  wIE
A FEFE FAT | A FHAT ¥
€ WE 3TF FATAT | guim ¥
WIS I AT AF HEH & QAT
gt Far | IAFT IsAA L AT & o
g fordt wr @& F gra g Qar
g, A ot 0 gar ¥ war § sy
safa A 2 3Ia e & IWAAA
FTX FY | g B & famedr §
F1E IAY q=HAT A &\ gfaw w@d
TRIWT wAw A A g famr @
A TR w7 ¥ F Fee Hfweds
A FAF ¥ foar gar g, S a
N Fre e w@ g
o wE § e 5 og Sfam
dfreda & 1 wear F1 gEad, 9w
gim wrE ¥ <fam Srrars FF
T 1 @AIArT I I Fawrfn
1 & fr faany g Nz 7 S
&faza, w17 NPT T gAT g AT
FE 8 OW I WAIUK W AT
AT g " g Fr oqfdg
qrar A7 1 & DR gAE-—81 W
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82, I i W & fag g
T 82 v ¥y TRA: FALAT TR
v famrfrg ¥ 4§ fogr &0 w9y

F AT yez AFT MeT & o ﬁfeﬁa 81
st g faed § o=mgr ¥ fe—-

Use of official cars, planes, helicopters
.and other vehicles by persons holding
official positions for the purpose of
furthering the election prospects of
any political party should also be in-

~cluded in the corrupt practice,

EINN A AP IRTS A YR KT e b}

A Tw AaY ¥ uF gAEE AR
1T € #Wifs ww ggw wd w5
AT s W Fhawrew F agm
N gET A gaR & g fw
grar a1 gfe ¥ gigms g =
@y gy "ar St & frge fwar
o1 f& o7 A7, 9410 g T KA
FIT & A wigw o gy fa
fotar 8F & Sawr oftum ag
gar & f& waar grae 1 oA,
Afer T N qErd ag gaAT
g owd v owIzRA G oadr o

The battle becomes unequal and un-

gL o

T ogEE ¢ fa A mﬁ S
qra@t swrdr s A § IA TR
FX P AfFT AIT qRaAT F FIIO
TAM Hal FITHT BT F FiaFrex
T argar F gAr 71 waata g
@ faq wat ov gaF nqufa 1 ww

i wat 9T wremar s fa
At wr @ fasre AR Imam
fer sy wfgm 1 ag ¥0 gmre
g
SHRI HANS RAJ BHARDWAJ: Ma-
dam eBo far as the “Code of Conduct”
is concerned, I don’t believe that this
Is not being followed. It may have
been violated in a few instances here
and there. But I can say with confiden-
ce that we do believe in enforcing the
“Code of Conduet” and in our party
we see that the “Code of Conduct” is
enforced. I would advise the other
Bide to impress upon their parties
wherever they are in power to enﬂOrce
it. R

|

(R
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So far as the Prime Minister is con-
cerned, there is no question of comp-
romise with the security of the Prime
Minister. The Prime Minister is the
leader of this country and we cannot
compromise with his security,

19881

So far as the aeroplanes and helicop-
ters are concerned, I read only yester-
day that for some petty election mee-
tings they took State plane, That is
the question of practice and you can-

not deny it. Planes are owned Dby
many States and they are using it.
Helicopters can be hired but it is

difficul; to equate the position of the
Prime Minister, the leader of the na-
tiog, with others.
-atie T L:;:;E;a o

THE DEPUTY CHAIRMAN: Now
T put amendments No, 80, 81 and 82 to
vote,

2R

Amendments Nos. 80, 81 and 82

were negatived.

SHRI LAL K. ADVANI: Madam, I
woulg like to press my amendments.

ot

THE DEPUTY CHAIRMAN: Mr.
Advani, the machine is short circuting.
But if you want, I can count the peo-
ple.

[

SHRYI LAL K. ADVANI: We will
accept the voice vote,

THE DEPUTY CHAIRMAN: Okay,
voice vote accepted, ~

I shall put Clause 13 to vote.

The question is:
“That Clause 13 stand part of the
BilL”
The motion was adopted.
Clause 13 was added to the Bill.
Clause 14 was added to the Bill.

THE DEPUTY CHAIRMAN: We
shal] take up Clause 15. There is am-
endment No. 83 by Shn M. S. Guru-
padaswamy, }
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[The Deputy Chéinnali]

Clause 15 (Insertion of new section
154).

SHRI M. S, GU'RUP.ADASWAMY

Mad I
adam, I move: s

“That at page 8, after line 21, the
following be inserted, namely:—

“(I) securing the assistance of a
Government servant ‘belon-
ging tp any class to make any

;arrangements or provide any

__facilities or does any other act

. or thing for election of the

» candidate, At

(g) for doing any act which pro.
motes or attempts to promote
disharmony or feeling of ene-

"I mity, hatred or ill-will bet-

< ween different religious racial,
language or religious groups

_ or caste or communities or for

carrying on of any activity

prejudicia]l to the sovereignty,
unity and integrity of India
or for Joing any act in contra-
ventlon of the provisions ot
the Prevention of Insults to

. National Honour Act, 1971 or

Tidi. for carrying on any unlawful

-1z - or subversive act prohibited

under any law for the time

being in  foree or in contra
vention of any order made
by the Court.”

[The amendment also stood in the
name of Dr. Bapu Kaldate.]

The question was put and the mo-
tion was negatived.

THE DEPUTY CHAIRMAN: Now,
I shall put Clause 15 to vote. The
question is:

“That Clause 15 stand part of tho
Bill.”

Toads - T T Tt Tt
The motion was adopted
Clause 15 was qdded to the Bill.
Cluuse 16 was added to the Biil,

Claouse 1 (Short title and commence-
ment) o

[ RAJYA SABHA]
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THE DEPUY CHAIRMAN: Now, we.
take up Clause I. There are two am-
endments by Shri Lal K. Advani and
Shri N. E. Balram and others.

SHRI LAL K ADVANI: Madam, T
move:

“That at page 1, for lines 7 to 11,
the following be substituted namely: —

“(2) 1t shall come inty force on
the first day of January 1989.”

[The amendment glso stood in the
names of Sarvshri Ashwani Kumar,
Pramed Mohajon Kailosh Pati Mishra,
Shankar Sinh Vaghela, Jaswant Singh
and Atal Bihari Vajpayee] ’

SHRI N. E. BALRAM Madam I

move:
B LI I s

“That at page 1, for line 7 to 11
the following be substztuted nam,e-

ly — - 1 T N : ... ‘}—j ” ; I“
“(2) It shall cOme into force at
once.”

[The agmendment also stood in the
names of Sarvshri Chaturanan Mishra,
Gurudas Das Gupta, Sukomal Sen,
Dipen Ghosh M. A Baby and E. Bala-
nandan.] - -

The questions wé're put and the
motions were negatived,

THE DEPUTY CHAIRMAN: Now, I
shall put Clause 1 to vote. The ques-
tion is:

“That clause 1 stand part of the
Bill.”
The motion was adopted,.

Clause 1 was added to the Bill.

’

The Engcting Formule and the
Title wene added ta the Bill,

THE MINISTER OF STATE IN
THE MINISTRY OF LAW (SHRI
HANS RAJ BHARDWAJ): Madam, I
beg {0 move;

“That the Bill be passed.”

The questicn was proposed.
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THE DEPUTY CHAIRMAN

How many people want to
Third Reading?

speak on
SOME HON'BLE MEMBERS: Ma-
dam, we have given the names,

THE DEPUTY
Yes, Mr. Lakshmanna.

CHAIRMAN:

LI YT

PROF. C. LAKSHMANNA (Andhra
Pradesh): Madam Deputy Chairman,
I stand even at this late stage to im-
press ypon the Government to consi-
der at least the following five points
which are of very vital importance.
Madam, in the first case, this Govern:
ment has been saying that it has
strengthened the parliamentary instl-
tutions. We have to strengthen the de-
mocratic institutions. Among the de-
mocratic institutions, while we recog-
nise the Election Commission, the
Planning Commission ete, ete. ...
(Interruptions)

THE DEPUTY
Order, please.

CHAIRMAN

PROF. C. LAKSHMANNA: .. .as the
democratic  institutions, I recognise
that they are very important institu-
tions, But, Madam, in 3 country
which has adopted a  parliamentary
system, the States are as important an
institution as the Union. But, Madam
by this particular Bill the States are
sought to be made subservient to the
Election Commission and therefore to
the Union Government and it is not in
the irterest of the country as a whole.
There has to be an absolute trus bet-
ween the States and the Union Gov-
ernment, The day there is no trust
between the States and the Union,
there is a possibility of deadlock com-
ing up. Therefore, 1 would like the
Government to reconsider, even at
this stage thig particular section na-
mely 28 A, because if there is some
lapse on the part of the State Govern-
ment, that can be corrected. But taking
away the powers of the State Govern-
ment. by putting them under the Elec-
tion Commission, therefore under the

v

Central Government, will have a very
disastrous and a very bad consequen-
ce. Therefore, 1 wil] appeal to iha:
Minister tg accept that,
e S

The gecond point is with regard te-
the multi-member Election Commis-
sion. There has been a conflict of
views. The Minister for law and the
Minister of State for Law, have sta-
ted that the possibility of multi-mem-
ber Commission is not ruled out, It is.
part of Article 324 of the Constitution,
But the Prime Minister, while inter-
vening in the debate, mentioned it ca-
tegorically that there cannot be 3 mul-
ti-member Commission because if we
have multi-member Commission, it is
not having trust in the Election Com-
mission of the present day. Therefore,
I would like tp have a clarification
from the Government whether there-
Is a possibility of having a multi-mem.
ber Election Commission as provided
in the Constituton or whether the Gov
ernment is only standing on the state«
ment made by the Prime Minister that
there cannot be a multi-member Com-
missjon, _
‘r'f“,Gl:é'

THE DEPUTY CHAIRMAN:
Please be brief. .
LI b - it ' -

PROF. C. LAKSHMANA.: T am very
brief, 1 am only on the point. The
Minister just now stated that they
have implemented all the recommen-
dations of the Election Commission ex-
cept three. I would like to categs
rically know from him whether there
was a recommendation by the Elee-
tion Commission that holding of orga-
nizational elections should be one of
the prerequisites for having elections
or not, If that is the case, why has it
not been recognized? The onus rests
with the Government because their
party, namely the Congress-I has not
held elections for the organization.
Therefore, there is a possibility of
misunderstanding in the country by
the people that they do not want to
have such clauses included bacause
they are not in 5 position
to hold elections in their or-

ar. T = ozt TN
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-ganization. I would seek clarifica
-tiong on this,

The fourth point is with regard to
.money power, Madam, [ am making
.a poing which has not been made by
.anybudy else. Section 77 of the Re-
presentation of the People Act clearly
states the limits under which money
can be there one lakh and thirty-five
thousang rupees.  Unfortunately,
atter 1975, gfter Mrs. Indira Gandhi's
election, an Explanation has been ad-
ded by which a party, an association
.0f individuals, can also spend which
means in practice, it is not one lakh,
in practice it is not thirty-five thous-
and, but much more than one lakh and
thirty-five thousand. Therefore, there
Jis a neeq for curbing money power.
There is a need for curbing its extent.
I would like to ask the Government
to kindly consider this ang let us
know its view,

*"-1 come to the fitth point, It is about
¢laugse 20A, Madam, in Pakistan when
there was dictatorship an attempt of
the same nature ag containeq in this

clause was made and the Supreme
«Court of Pakistan, by a un-
-animous  decision of 11 Jud-

ges, said that that was not
proper, on a petition made Ms. Bena-
zir Bhutto who is the Prime Minister
of that country now. All of us have
been praising that democracy has been
restored there. But the very clause
on which Ms. Bhutto fought is belng
introduced here. That means there
is an attempt to undermine democracy.
(Interruptions). 1 would like to know
from the Government whether they
are for democracy, If you are for it
why do you want to have the draconi-
an clause which was opposed jn a sis-
ter country?

Madam, the second part of my final
point is that there is distortion of de-
rocracy which all of us huve to guard
The Election Commission has been gi-
ven power in respect of important
things like the change of head office
change of name, change of office-bear
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ers, address or political principles p
licies, aims and objectives., Thes
shoulg be immediately communicatet
(Interruption), It is the right of

politica] party to change its office
bearers ete.  Asking it {p immediatel
repori this ig an infringement of th
individual rights exercised Dby th
members of the political party. There
fore I would like to the Governmen
to kindly delete this also. Thank you

THE DEPUTY CHAIRMAN
Now, Mr. Dipen Ghosh, Please he
briet. Let us not make it another de
hate, .~ Lo - I

Shri DIPEN GHOSH (West Bengal):
I am not making it another debate.
I only want an  assurance from the
hon, Minister for Law and Company
Affairs.

Sait - - 8 .

SHRI HANS RAJ BHARDWAJ:
Only l1aw, not company affairs.

SHRI DIPEN GHOSH: Only law.
1 am sorry thay you have lost com-
pany affairs.  (Interruptions). We
have pased a Constitutiona]l Amend-
ment. There was a lot of debate
whether it was historic or not, I am
not going to enter into that debate,
But the fact is, we are happy because
my party was the first party which
lowered {he voting age from 21 to 18
years in the matter of civic elections
as far back as in 1978, And Madam,
we are gl] the more happy that at that
{ime the Congress (I) had opposed it
and had gone to the Supreme Court
and now the same Congre (I) the ru-
ling party, has taken the lead from us.

SHRI PAWAN KUMAR BANSAL:
1t was by an individual ang not by
the party.

SHRI DIPEN GHOSH: Just listen.
Even Mr. Bhardwaj knows, our
Law Minister knows, that even in the
other House, while introducing the
Constitution (Amendment)y  Bill,
they hag to seek suspension of rule
67 of the Rules of Procedure 8nd
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Conduct of Business in tha Yok
Lok Sabha because already there
was a Private Member’s Bill appear.
ing in the name of a Member of my
party of the Lok Sabha, proposing
the amendment of the Constitution
for lowering the age from 21 to 18.
So, though it is belated wisdom, I
must give my thankg to the Govern-
ment for having at least this belated
wisdom ang for having takep the lead
from our party in bringing forward
‘this measure. .

But there is another point also
which our Law Minister has stated
while replying and which the Prime
‘Minister also had stated andg it is
that in the ruleg they are going to
‘make, therg is going to be the In-
troduction of multi-purpose identity
cards with photographg of the voters.
Here I want to make it very clear
that in the given socio-economic
structure of our country, of which
our learned Law Minister is very
much aware, the introduction on mul-
ti purpose identity cards with photo-
graphg will lead to disfranchisement
of a large section of the population
who are dependent, on various counts,
on various forces who are privy to
the powers that be. I know what
will happen in the villages where
the Harijang are there in large num-
bers. He also was talking ot Hari-
jans and even with regard to the
Hearijuns, we have the experience
that in certain partg of the country
they are debarred from going to the
polling booths. That kg what the
Minister algp has stated. We know
how these people will be dependent
on the other forceg if thig multi.
purpose identity card system is in-
troduced. What I want to pdint out
is—yesterday it wag also discussed in
some other connection—that as the
Constitutiona] requirement or the
legal requirement stands today, this
Constitution (Amendment) Bill has
to go to the State Legislatures for
ratification and, after the assent of
the President is obtained, section 19
of the Representation of the People
Act has to be changed in order to
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enable the youth of our country to
vote. It ig because section 19 of
the Representation of the People Act
has not been sought to be amended
as yet since the Constitution (Amend-
ment) Bill would be given assent to
by the President after ratification by
the State Legislatures. Even the Iaw
Minister has gone on record saying
that he must come to Parliament
again for amendment of section 19 of
the Representation of the People Act.
But it involves time. So, there is
an apprehension in the electorate,
which has been aired by the news-
papers also, that this may be used as
an alibi to defer the election which
ijs due next year. Tha$ ig why I want
to gey a categorical assurance from
the Government that whatever
measures this Parliament has alrea.
dy passed and is going to pass, these
measures would not be considered as
an alibi by the Central Government
to defer the election which is dus
next year, So, will the honourable
Minister kindly assure the Housa
that the election will not be deferred
on the ground of implementing all
these measures which are going to be
passed by thig House?

THE DEPUTY CHAIRMAN: Yes,
Mr, Advani. T would request the

able Members to be short and precise
in thelr observations.

SHRI LAL K. ADVANI: Madam,
having mparticipated at the earlier
stage and fully, I am not going to
take much time except to polnt out
that at the very outset of this debale
on the two Bills,...I had sought cla-
rification on whether the Amendment
of the Constitution needeq ratification
by half the States or not, whether
the proviso to Article 368 covers this
particular Amendment of the Cons-
titution or not. Angq I would expect
the Minister, when he replies to the
Third Reading, to reply to thiy point
and clarify the situation, what the
Governmenrt’s gtand ig, .

The second point is that T have al-
ways viewed tha we in India have
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been working our democratie set-up
with a considerable measure of suc-
cess which very few countrles {n the
world who became independent from
colonial rule around 1947 have been
able to do. And during these four
decades, we have had elections very
regularly, The purpose of electoral
reform is to make electiong more and
dmore free and more and more fair,
This paticular Bill that we are pass-
ing today is a step in that direction.
I holdq that the points ang the factors
and the maladieg which afflict the
system and detract from the falrness
and freedom of elections are money
power, ministerial power, media
power and muscle power. My regret
ig that thig particular Bill deals to
some extent with muscle power...

SHRI DIPEN GHOSH: Four Ms or
. five MS?

B I"‘_ - .

SHRI LAL K. ADVANI: Four Ms
. of electoral corruplion if you call it,
but four maladieg which make the
system unfair. It may not make it
unfree, Very many friends here
said that finance does not decide,
Tatas and Birlas do not win, I agree.
But money power does make an elec-
tion unfair. It may not dedide the
election, Therefore, I would again
appeal to the Government to deal
with the other maladies which have
not been dealt with and which have
made those of us who have been
advocating electoral reforms extreme-
ly disappointed. These are the only
two points I want to make,

‘Tz.":?' ol Sl .‘AJ:,- “;di

SHRI A. K. ANTONY (Kerala):
Madam, I am happy to support this
~ Bill., And I am also happy to inform
the House that in local bodies elec-
#ions in Kerala, this right was given
to the people who were below 21,
before West Bengal did it. I am glad
to inform that at that time I was the
Chiet Minister o Kerala in 1978.
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SHRI DIPEN GHOSH: You have:
gol the wisdom from ug because you.
WeTe in our company. Many may

not know that. TaT A woreny

SHRI A. K. ANTONY: The Mar-

xist Party was in the Opposition.
CPI wag with us. s mpmem
el s it 5
SHRI DIPEN GHOSH: But yow

got the trammg from us.

i ST ~5L. AR 2 Al

! @ wew  (ITTRW):
werew, @ faga®s <1« &}
29(v) & wa¥ wwdfas afedt &
q@{“rarwr & fau gl widan Q@A

fear a1 wr 2 s gEWY
ey g1 swr afgw FAE
g gy fegr WA § o sER

geNar geFY sagrr (8) ¥ up faan
mr & f& & fedraa wrw & FH-
qA f d1 wEAT | AU faden &
fs opaa & ot dear @y gaw
friem sofgdre gm @Ak & @l
78 grar & gafan W= wgar &f%
g8 a ®1 @ gAr =fer %
AW FT S Gwer o gy 7,
Afgq fedr Y owdfas ad %
g9y ¥ dEeT 3 & 4 fwd@y o0
sfra v wman 3 fadn & fasg
qEl-g qEEg § 19§ HIAFR
gar afgt - z@ 9T @R T
fagr #7 adfe ¥ & A &
drr 2R ¥, 9% wmwa o fany
Jar 2, Tuy doy * faeg @t
amaa ¥ ade Y 1 gAY 2
gaf-s wmaTed ge s dEy ¥ar §
gamr freg #% wwar & 1wt
ay m‘c‘m g &5 ag faegw afa-
FT oW A} Afsy mMT zad w9
¥ T ANTFEA T zrfa?rt FET
2 afey oo

- e

Y

DR. YELAMANCHILI SIVAJI:
Madam, there ig ng provision to con-
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trol the money power as far as this
Bill is concerned. Every MLA or
‘every Member of Parliament in Lok
Sabha starts his career with a false
declaration of his expenses. So, ins-
teag of continuing with this Rs, 35,000
or Rs. 1 lakh business ag far as
Assembly and Lok  Sabha are
concerned, Why not you have a
reasonable rethinking in view
of the cost escalation ang inflation-
:ary Tate in the country and enhance
‘the minimum ce1hng for expenses in
an election? - . - ., - -
SHRI HANS RAJ BHARDWAIJ:
Madam, so far as the pointg raised
by the hon. Members are concerned...

SOME HON. MEMBERS: We can.
not hear you. Please come to the
front bench.

THE DEPUTY CHAIRMAN: The
thing is that you don’t want to hear
‘him.

SHRI HANS RAJ BHARDWAJ:
I cannot go on shuffing like that,
Okay, I will speak louder. I think
-everybody can hear me now.

Yesterday, Hon, Member, Shri Lal
‘K. Advani raised by way of a special
mention the question whether this
‘Bill, which was just now being pass-
wed, will need any ratification in view
of tha provision of article 368. We
“had replied to the Secretariat in the
Rajya Sabha that the view taken by
the Law Ministry was that it did
require ratification and the hon. Minis.
‘ter said so in his opening speech be-
fore this House. Yesterday, when
‘the special mention wags made I
_ again checked up with the Ministry
-and the view taken in consultation
‘with the Law Officerg is that it
needg ratification and in any case to
remove all doubts we will further
check up ang I will reply to the hon,
"Member in writing.

So far ag the other points are con-
cerned, namely, multi.purpose cards
-and all these things, on these points
‘there is almost unanimity...

L
2

|
i

[ 20 DEC.

1988] the People (Amdt,)

Bill, 1988

SHRI PARVATHANENI UPEND.
RA: Will you advise the State Gov-
ernments to convene special sessiong
of the Assembly in January go that
they can ratify,.

SHRI HANS RAJ BHARDWAJ:
Can I advise the State Governments?
I cannot. I will request for speedy
implementation. ‘That iy the proper
thing. We can request the State
Governments to speedly implement,
because once something has been
given it should be implemented
speedily ang it is eveybody’s desire
to see that whatever hag been given
is implementeq in the shortest possi-
ble time.
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Then, Madam, one point has been
made that no appeal has been given
against the decision of the Election
Commission, The power of judicial
review of our courts is well known
and I need not say anything about
that.

SHRI DIPEN GHOSH: Madam, he
has not replied to my question,
namely, whether for implementing all
these things, for enumeration of new
voters and all other things, they have
taken the necessary steps. There is an
apprehension that it would be taken
as an alibi for deferring the election
which is due next year. Is the Gov-
ernment prepared to give an assu-
rance to this House....

SHRI HANS RAJ BHARDWAJ:
You are suffering from hallucinations.

SHRIT DIPEN GHOSH: You give u#~
the assurance, Otherwise we will con- -
clude, since you are not giving direct
l'eply . - e

SHRI DIPEN"GHOSH: 'I'h.ese are
all imaginary things which need not

be answered, . B

THE DEPUTY CHAIRMAN: N&w,
T will put the motion.

The question is: R
“That the Bill be passed.”.. 2";{_
The motion wus adopted.

.J



